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LEGISLATIVE ASSEMBLY.
Monday, 11th December, 1933.

——— v o

The Assembly met in the Assembly Chawoer of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham
Chetty) in the Chair. .

QUESTIONS AND ANSWERS.

GOLD EXPORTED FROM, AND- IMPORTED INTU, IWDIA.

1516. *Mr. M. Maswood Ahmad: ‘Nili Government be pleased to state
the total weight and tote! value in rupees of gold (i) exported from, and (ii)
imported into, India since Great Britain went off the gold standard up to
the 31st October, 19337

The Honourable Sir George Schuster: Exports and imports of gold
fromm the 22nd September, 1931, to the 30th September, 1933, the latest
date up to which Monthly Sea-borne Trade Accounts have been received,
were a8 follows :

Exports =about 193 million fine ounces, value about Rs. 154}
orores.

Imports =sbout 486,224 fine ounces, value about Rs. 3} creres.

Mr. M. Maswood Ahmad: Will Government be pleased to say how long
are they going to allow this export of gold without any restaiction on it ?

‘The Honourable 8ir George Schuster: No, Sir. The Government will
not be pleased to give any promise in that direction.

RecomuanDamoNs oF TR WAR Panerons Comnarree.

1317. *Sardar Sant 8ingh: Doecs the recommendation No. XXI of the
orders of Government on the recommendation of the War Pensions Com-
mittee cove~ the cages which were disposed of by the Goverament of India-
before this recommendation was made by the Committee ?

Mr. @. BR. ¥. Tottenham: Yes.

ALLBGATIONS AGAINST THE CONTRACTOR OF THE LICENSED COOLIES AT THE
Laroxe Ranrway Srartiow.

1318, *Sardar Sant 8ingh: (a) Is it a fact that licenced porter (cooly)
ontractors on the North Western- Railwsy are governed by the. vontract
form No. A. C.-23? ’
(b) Is itwa fact that the provision is made in this contreet fovm that
e contractor should nat charge mere than Re. 2 per hesd per mensem
om the coulies engaged by him?

(2005 )
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(c) Is it a fact that allegations were made by the coolies against the
contractor at Lahore that he was charging about eleven rupees a month
from each cooly, including 0-2-0 a day, 1.c., Rs. 8-12-0 per head per month
for smoking fund from all coolies, including Sikh coolies?

(d) Will Government please lay on the table of this House the letter
of the Sikh Rights Protection Society, Lahore, protesting against this tax
on Sikh coolies, and copies of the questions for the North Western Railway
Advisory Committee not admitted by the Agent?

(e) Is it a fact that this question was brought to the notice of the
Railway authorities for enquiry and discussion by the North Western
Railway Advisory Committee, and that the Agent refused to intervene
on the ground that the coolies were not the employees of the railway?
Is not the charge of Rs. 11 or so instead of Rs. 2 in contravention of tie.
terms of the agreement of contract? If it is, why did the Agent, North
Western Railway, refuse an enquirv? .

(N Is it a fact that about fortv or fifty eoolier formed a unicu under
the Trade Union Act, and were deprived of the badges by the coolies con-
tractor for this action? ’

(9" 1s it a fact that the matter wns referred to the Registrar of Trade
Unions, Punjab, by the North Western Railway Porters’ Union (Registered)
for appointment of a Court of Inquiry under the Trade Disputes Act, and
that no action has so far been taken by the Punjab Government, and are
Government aware that the poor coolies who were deprived of their badges-
are starving?

(h) Will Government please state the reasons for not appointing a Court
of Inquiry?

Mr. P. B. BRau: I am obtaining certain information from the Agent.
North Western Railway necessary for answering this question and shall
lay a reply on the table in due course.

+1319.*

MusiiM REPRESENTATION IN THB FINANCE DEPARTMENT.

1320, *Dr. Ziauddin Ahmad: (a) When were the Government of Indis/
orders regarding communal representation in the Tmperial Becretariat
Services issued?

(b) How many vacancies have occurred in the Finance Department
among (i) Superintendents (ii) Assistants and (iii) Becond Division Clerks
since the issue of those orders and how have they been filled?

(c) Is it & fact that the Finance Department, while filling the
vacancies, have ignored the Government orders in the matter of Muslim
representation ?

The Honourable Sir George Schuster: (a) In 1926.

(b) There have been since 1926, eight vacancies in the Superintendents’
grade which have been filled by the promotion of four Hindus, one Muslim,
one Indian Christian, one Anglo-Indian and one European Assistant.

+This question “was withdrawn by the questioner.
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».":Therg. have been 17 vacsncies in the Assistants’ grade which have been

" filled by the recruitment of 11 Hindus and five Muslims, either from
other offices or by the Public Service Commission, and by the promotion
of one Muslim from the Seocond Division.

There have been three vacancies in the SBecond Division which have
been filled' by the recruitment of two Hindus from other offices and the
promotion of one Bikh from the Third Division. .

" (8) No. Appointments to the grade of Buperintendentse are made
purely by selection from the Assistants irrespective of race or community.
In the Assistants’ grade Muslims obtained rather more than one-third
of the vacancies and in the Second Division, where there have been only
three vacancies, one appointment has gome to a Sikh, a member of a
winority community,

DISCRIMINATION AGAINST INDIARS IN SOUTE AFRICA.

1321, *Dr. Ziauddin Ahmad: (a) Are Government aware of the recent
judgment of the Supreme Court of South Africa in which the Court held
that the Postmaster General had the right to direct that Indians be not
served at the Post Office counters where the Europeans are served?

(b) What action do Government propose to take in. this matter?
. (c) Is discrimination of this kind permissible in the Dominions form-
ing part of the British Empire?

(d) Are Government prepared to take effective measures in this regard
to introduce the principle of diserimination?

Mr. G. 8. Bajpal: (a) Yes.

~ (b) The Agent of the Government of India in South Africa has already
made informal representations to the Minister of Posts and Telegraphs.

(c) Bo far as the Government of Indis are aware, such discrimination
is not practised in any other Dominion.

(d) Government think that the policy which they are now. following
deserves further trial; but if the Honourable Member has any particular
policy in mind, Government will be glad to examine it ¢o see to what
extent it can be profitably adopted. ’

Levy or Warzr MxteR ReNT yROM THE OCOUPIERS OF GOVERNMENT
: QuarTERS IN N¥w Dxrmr. '
.~ 1322, *Mr. Muhammad Muazzam Sahib Bahadur: (s) Are’ Government
aware that the New Delhi Municipal Committee has decided to levy rent
for the water meters which they have recently installed in every Govern-
mont quarter and bungalow? 1f sv, what" wecessitated: the Mumicipslity
doing 80 ? . . . .. ‘
: (b)) How much does each water meter cost?
(o) What is the rent that has been fixed by the munmicipality and
what basis has it been fixed ? . y o ‘ ol o
(d) Are Government aware that there is a great resentment among the
tenants of Government quarters, particularly the low paid clerks, over this
rent charge? B : _ )
(¢) Wit Governnent pleas; name the municipalities in India in the
centrally administered areas which kave ingtalled water meters and ch
snch . exorbitant rent? . o mptalle - h e

A2
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(f) Is it a fact that these water meters have been installed by thej
mummpaht\ In ite own interests awdd not in the interests of the tonante?
If it is not so, in whose interests have these been installed? If it is in the
interest of the tenants, did Government obtain the oconsent of the tenants
before the instaliation of the meters?

(9) Are Government aware that previbusly Government clerks used to
be charged Annas 8 only for the water supply in orthoddx Government
quarters and later on this ghiarge was increased from Annas 8 to Rs. 2 per
mensem and now an additional rent will: bring the charge for water supply
to Rs. 8 per mensem? Are Government awarc that this charge is too much
for a low paid-olerk-?

(2) Are Government aware that by allowing thie  municipality: to charge
such a high rent for the water meters thev are creatine great dissatisfac-
tion among the tenants of Government quarters who are almost all Gov-
ernment servants?

Mr. G. S. Bajpai: (a) to (N & (k). T would refer the Honourable
Member to the replies given to Mr. Maswood Ahmad’s starred questions
Nos. 1312 and 1313 on the 7th December 1933, and to the connected
supplementaries.

(9) Up to the 22nd July, 1926, the charges were annas 8 per mensem
per quarter. The subsequent scale of charges will be found in the reply
given to part (d) of Mr. Maswood Ahmad’s starred question No. 1812 on
the 7th December, 1083.

PROVISION OF DEMARCATING HEDGES 1IN THE UNORTHODOX QUARTERS
oN THE CANTONMENT Roap, Ngw Dmrmi.

1323, *Mr. Bhupmt Sing: (a) Are Government aware that the tenants of
the unorthodox quarters on the Cantonment Round in New Delhi ave much
inconvenienced and are very often put to lpss owing to there being a
common entrance gate and a comunon. compound. for each of the two -
adjacent quarters which prevent them from checkmg unauthorised persons’ -
and stray beasts from gaining access to the quarters? '

(b) Are Government aware that ocensions for friction frequentls arise *
between two tenants of different castes. creeds and temperaments living
side by side in the same compound, over which neither of them has com-
plete control?

(c) D> Governinent nropose to put up. as earlv as possible, inexpensive,
demarcating hedee: hetween two contipuous quarters and to  prowide
separate gates for each quarter?

The Honourable Sir Prank Noyee: (a) and (b). No.

(c) The partition of the compounds of unorthodox quarters by means
of hedges was one of several alterations and improvements suggested by the
Imperial Secretariat Association in 1829. The cost of the work required,
including the prevision of scparate fences and gates. would however he
considerable and T am not prepared in present financial conditions to make
any promise as to its execution.

ALLEGATIONS AGAINST THE RAILWAY Srarr AT THE DrELmx Rammway
SraTrow.
1324. *Khan Bahadur Haji Wajihuddin: (a) Has the altention of Gov-
ernment been drawn to the press message published in the Daily Adil" of
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Delhi, dated the 20th Nevembar, 1938, on page 8 under_"the“heading
“Delhi station par raireen-i-khana Kaba ke soth bad-salooki Railway

mulazmin zanani gari men ghus gai’'?

(b) ‘Will Government be pleased to state the true facts of the incident,
the names of the persons ill-treated and the action taken againset them by
the Railway authorities?

() Tt ro action has been taken in the matter, w_by? Are Qovemment
prepared to consider the advisability .of appointing an independent
Fnquiry Commttee for a thorough investigation of the matter?

(d) Are Government awure that a number of passengers ars put to
great inconvenience daily by the coolies at Delhi Main Railway Station who
generally demand much higher wages ¢than thase mimed hy the Railwaj
suthorities for the ocarriage of huggage?

(¢) 'With a view to remove this complaint of passengers, do Govern-
ment propose 1o arrange adequdte supervision by flway officers in the
matter?

Mr. P. R. Rau: (a) Yes, by the courtesy of thc Honourable Member.

(b) and (¢). I place on the table a copy of a report from the Divisional
Buperintendent, Dethi. on the matter. Government do not consider that
any special enquiry is necessary.

(d) and (6). I have sent a copy of these questions to the Agent,
North Western Railway, for any action he may consider necessary.

.
Copy or o rereR No. AW, parep rAe 5T Deceseer 1933, rrom THE DivisioNar
SupzrINTENDENT, DELHI, To THE AGENT, NORTH WEsTERN RAILway, LamoRE.

Referenco your letter No. 87.G./557 of the 4th instant. No report of the alleged
_currence -has up $o the present been received by me, but on receipt of vour letter
. der reply I olnained a copy of the journal in question and instituted enquiries into
“y matter. Tt would appear that on the 23rd November Ticket Collector Fazal

nmed of Delhi entrained some female members of his family who were proreeding
w Mecca in the women's compartment by €1 Up passenger. and that while doing so
he had an altercation with some other passengers whose family -members were alsc
travelling in the same women’s compartment. and that this altercation was appareutly
fairly seriour. The only member of the station staff of Delhi who knows anvthing
about the matter. is Ticket Collector Shilh Charan who states that while he was on the
platform at the time he heard there had been some trouble in connection with
passengera in 61 Up, and that he saw Ticket Collector Fazal Ahmed who informed
him that he had been assaulted by some passeagers in this train. The Station Master
and the Assistant Station Master on duty know nthing of the affair. and definitely
state that no report whatever was n‘.ad’; to them. Enquiries made in the Police
‘Rtation at Delhi show that no complaint was lodged there. The Police Sergeant A. D.
Rushton referred to has heen removed from Delhi a few days ago. and his statement
cannot therefore be obtained. If as alleced he was present when thix affair tonk
Piace, he made no report in his diary at the Police Btation. The Ticket Collector

Faral Ahmed who is concerned in this case is on leave at present and "
unahle to obtain his statement. b aud T am therefore

PROVISION OF QUARTERS TO THE INSPRCTORS OF ACCOUXTS ON THE EAsT
- INDIAN Ranaway.

1325. My, E. H. M. Bower: (a) Will Government be pleased to state
whether the Inspeetors of Accounts employed on the East Indian Railway :
(H wnder the Company Rules, ‘ »

(i) under the Oudh and Rohilkund Railway Rules, and
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(iii) ‘those appointed after the 1st January, 1025,
are provided with quarters?

_ (b) If the answer to part (a) be in the negative, will Government state
why they arc not provided with quarters like the Inspectors of all other
departments? ' )

(¢) Do Government propose to issue instructions to bave these
Tnspectors provided with quarters? If not, why not?

Mr. P. B. Rau: (o) The Inspectors of Accounts referred to in the
question are provided with Government quarters when available. For these
they have to pay rent. 4

(b) and (¢). The duty of Inspectors of Accounts is not such that their
residence in any particular locality can be considered necessary in the
interests of the working of the railways so as to render it. necessary for
Railway Administration to find accommodation for the staff.

RuLES POR THE RECRUITMENT AND TRAINING OF SUBORDINATE STAFF
ON THE East INDIAN RAmLway.

1326. *Mr. E. H. M. Bower: (a) In connection with the reply to
Lt.-Col. Sir Henry Gidney's starred question No. 908 (b) given on the
24th March, 1923, will Government state whether the Agent of the East
Indian Railway has since decided to publish the rules for the recruitment
and training of subordinate staff on the East Indian Railway in the East
Indian Railway Gasette?

(b) 1f the answer to part (a) be in the negative, will Government state
why these rules are withheld from the staft’ concerned?

(c) Do these rules govern the posting of subordinates to officiating
appointments ?

(d) I the answer to part (c) be in the negative, do Government propose
to issue instructions to the railway suthorities concerned to frame th
necessary rules? If not, why not?

(e) Is it a fact that oo provision has been made in these rules for
the appointment and promotion of Assistant Trains Examiners and [Trains
Examiners ?

(/) I the answer to part (¢) be in the affirmative, do Government
propse to issue instructions tc the railway authorities concerned to frame
the necessary rules? If not, why not?

(g) Ts it a fact that in these rules under the caption ‘‘Guards and

the normal chapnbels of their promotions’’, mention of Gunner Guards and
Pilot Guards has been omitted?

(h) Is it a fact that there are different scales of pay for Gunner
Quards, Pilot Guards and Guards?

(9) If the answer to part (k) be in the affirmative, will Government
pleasc state the salaries of these posts, Company and State scales
separately ?

(7) Will Government please state whether vacancies in the Guards’ list
are filled on Divisions by recruitment:

(i) of outsiders withoui previous experience, and

(ii) sometimes by railway staff from other departments to the
exclusion of Gunner Guards and Pilot Guards? If so, why?
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.. (k) Do Government propose to issue instructions tc the railway autho-
‘rities copcerned to frame necessary rules for the promotion of Gunner
Guards and Pilot Guards? If mot, why not?

_ 'Mr. P. R. Bau: With your permission, I shall reply to this and the
next two questions together. I am calling for certain information and will
lay a reply on the table in due course.

Rurzs ror THE RECRUITMENT AND TRAINING OF SUBORDINATE STAFY
. OoN THE EasT INDLAX RamLway. '

. 41327, *Mr. E. H. M. Bower: (a) Is it a fact that in the rules for the
recruitment and training of subordinate staff on the East Indian Railway
n» mention has been made of Relieving Guards? R o
(b) Are Relieving Guards utilised principally to relieve Assistant
Station Masters, Assistant Yard Masters and Asaistant Controllers ?

(¢) Will Government please state what principles govern the promotion
of Guards to thc posts of Relieving Guards? .

(@) Is it a fact that when Guards, Grade II, and Gunmer Guards are
promoted to the post of Relicving Guards they are given the maximum
salary of Guards in Grade I°

(¢) Ie it a fact that the post of Relieving Guard is not a ‘Belection
post’?

(/) Db Government propose to issue instructions to the authorities
concerncd to frame suitable rules for promotion of subordinates to the
post of Relieving Guards? If not, why not?

RuLEs yorR THE RECRUTTMENT AND TRAINING OF SUBORDINATE StarNy
OX THE EaAsT INDIAN RAILWAY.

11328. *Mr. E. H. M. Bower: (a) Is it a fact that in the rules for the
recruitment and training of subordinate staff on the East Indian Railway,
no mention has been made of Crewmen, Crew-in-charge, Travelling Ticket
Inspectors, Travelling Ticket Examiners and Head Ticket Collectors?

(b% Will Government please state the avenue of promotions in these
posts

(c) Are promotions to vacancies in higher appointments in these ratings
oconfined to men serving in the Divisions in which they occur, or are
they open to all Divisions?

(d) Do Government propose to issue instructions to the railway autho-
ritieg concerned to frame rules governing such promotions?

Pass Rurxs rraMEDp BY THE RarLway Boarbp.

1829, *Mr. 8. G. Jog: (a) Will Government be pleased to enquire and
state whether it is a fact that the Railway Board have recently framed
pess rules, under which gazetted officers are entitled only to six set of
privilrge passes?

(b) If @, on what occasion do they use these privilege passes?

tFor answer to this question, sec answer to question No. 1396.
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(c) Are they provided with metal or oard passes to ravel from any to
-any -station with their wives, children and other femily members? If sq,
what is the sense and meaning of six set of first class privilege passes?

(d) Aro they authoriged to travel, in addition to 4heir wives and family,
with dogs, cats and suc¢h other live stock on their metal or card ass, and
carry the same in their respective carriages or saloons? Tf so, w % .

(e) Are officers considered to be travelling on duty with metal or card
pass and sccompanied by their wives? If so, what inspection or duty
do their wivee perform, and will a -copy of their inspection report or note
be laid on the table of this House?

() Are subordinate staff also permitted to take their wives om ctn'd
pase whon proceeding on duby or inspectian? .If.mot, why mot?

Mr. P. BR. Rau: (a) Yes, 'this restriction was introduced on the 1st
April, 1933; there was no .such limit before.

(b) These passes are intended for use for journeys made otherwise than
on duty.

(c) Metal and card passes are intended for journeys on duty. On
certain railways they cover an officer's wife and family if travelling with
him. The privilege passes are, as I have already explained, intended for
journeys made otherwise than on duty.

(d) I understand there is mo order prohibiting officers when travelling
on a pass from carrying free domestic animals such as dogs or cats.

(¢) Whether an officer’s wife travels with him or not is #relevant for
the purpose of ascertaining whether he is travelling on duty.

(f) The answer to the first part of this question is, I understand in the
negative. I cannot admit that the analogy of the practice with regard
to officers is a sufficient justification for extending it to the subordinates.

Dr. Ziauddin Ahmad: What was the answer to part (d)?

Mr. P. B. Ban: No prohibition.

USE oF AR OFFICER’S CARRIAGE FOR JoY RIDES UNDEKR THE ORDERS OF
THE DIVISIONAL SUPERINTENDENT, MORADABAD DrvisioN, EasT
INpiaN Rammway.

1330. *Mr. 8. @. Jog: (a) Will Government be pleased to inquire and
state whether it is a fact that officers of Moradabad (East Indian Railway)
frequently use their carriages for joy rides? If not, will they please state
for what purpose Carriage No. 2017, under the orders of the Divisional
Superintendent, East Ind;an Railway, Moradabad, was hauled to and
from Delhi on the 7th November, 1983‘.’

(b) What were the movements of the officer in question entitled to use
the said carriage on that day?
_ (c) Are the wife or family of an officer entitled to yse the .oarriage by
themselves? If so, under what authority?

(d) Is the privilege of such joy rides or to travel without ticket sano-
tioned for the subordinate staff, specially low paid staff? 1f not, why not?

(e) What is the result of the inquiry made in starred question No. 910
asked by Bhai Parma Nand, on the 13th September, 1938, relating to.
the use of an officer’s carriage for joy rides under orders of. the Divisional
Superintendent, Moradabad Division, Fast Indian Bax!wsy?
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4f) What action has been taken to prevent further loss of revenue and
additional expenditure of haulage on account of the use of official carriages
in such a manner?

Wr P. R. Raw: (a), to (@) and (f). I have called for information from
the Agent, East Indian Railway, and shall lay 'a cemplete reply on the
table later. -

(e) I would invite the Honourable Member’s attention to the statement
I laid on the table on the 5th December, 1933.

PBROENTAGE OF FAILGRE OF STUDENTS IN THE RAILWAY SCHOOL oF
. TRANSPORTATION.

1331. *Mr. 8. G. Jog: (a) What is the percentage of failure of students
in. each course in the Railway schcol of Transportation during 1931-32,
19'32-45 and the half vear 1983-34?

(b) How many students after having been declared as passed were con-
sidered by the present Superintendent as unfit for the respective appoint-
ments? If so, why?

(¢) What are the marks obtained by each student during the term of
office of the present Superintendent? 1f no marks are given, why not?

(d) What commercia’ and transportation experience had the Superin-
tendent and where did he work as Commercial and Transportation Superin-
tendent? If not, how can he judge?

‘(e) Is the Lecturer and the Examiner of studente the same person?
¥ s0, why?

(N What additional staff of Lecturer, Demonstrator, etc., has been
engaged since his arrival? Was it essential? If so why was it not consi-
dered as such during ‘the last Buperintendent’s tenure of <office ? -

(9) Was the staff retrenched gazetted as such in the Extraordinary
Gazette, dated the 24th June, 19337 If not, why not, and why was it
retrenched without a proper notification ?

(k) Were the retrenched or voluntarily retired hands recalled and was
the period of their relief and return treated as leave without pay? If so,
under what authority ?

(1) Why should innocent subordinates suffer for the folly of the
Superintendent ?

() Do Government propose to disburse them the pay for the period

of their forced absence ?  If not, why not?

Mr. P, B. Rau: I have called for certain information and will place &
reply on ‘the table of the House in due course.

East INDIAN RamLway TRAINING ScHOOL, CHANDAUSI.

1332, *Mr. 8. @. Jog: (a) Has the attention of the Government been
drawn to an article, dated the 15th October, 1988, published in the
Railway Radio under the caption ‘‘East Indian Railway Traming Schoot,
(3hapdgusi" (Cutting sent to the Railway Department)? - DR

(b) 1s ‘thg " Superintendent, Telegraph Training School, Chandausi
required t travel exteneively? If 30, where and for what purpose? ’
* (c)*Ys it 'a fact that the Buperintendent is provided with a card pass?
If 80, Why‘.’ N I
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(d) What other card passes are issued to the Superintendent and staf
and why? o

(e) Is there & catering contractor for the School to supply the require-
ments of the students and the staff? If so, why are provision passes issued
to the Superintendent and staff?

(f) Was it considered whether the »!aff and Superintendent could travel
on cheque passes which could be had {~om the Station Master for purposes
of official duty?

(9) Will Government please lay on the table the proceedings of the
inquiry on the averted eollison of the trolly with the train mentioned in-the
article referred to in part (a)? If not, will they vlease state under what
circumstances was the trolly used by the Superintendent (Mr. R, F. Wood)?
Who is responsible for the trolly in the night time? What are the code
numbers exchanged between the two stations for line clear? Why was the
driver only runished and not the Superintendent?

Mr. P. BR. Rau: (a) Yes.

(b) to (g). I am making enquiries from the Agent., East Indian Railway,
and shall lay a reply on the table in due course.

PraciNG OF DiSTRIOT GAZETTEERS OF FOREIGN COUNTRIES IN THE
IMPERIAL LiBRARY, CALCUTTA.

0 1383. *Pandit Satyendra Nath Ben: (a) Is it a fact that Distriot
Gazetteers of foreign countries are not available in the Imperial Library,
Calcutta ?

(b) If the answer to part (a) be in the affirmative, do Government pro-
pose to take steps to place the District Gazetteers of Great Britain, Ireland,
United States of America and Canada in the Imperial Library at Calcutta ?
If not, why not?

Mr. G. 8. Bajpai: (a) and (b). Government are not aware whether
Foreign Governments have brought out publications like the Indian
Gazetteers about their respective countries. But Year Books and similar
publications which contain a great deal of general information about most
foreign countries are available in the Imperial Library, Calcutta.

TRANSFER OF THE RATLwaAYy RaATES ADVIsoRY COMMITTEE TO CALCUTTA.

1334. *Pandit Satyendra Nath Sen: (a) Is it a fact that the Railwa
Rates Advisory Committee has been reconstituted under the Chairmanship
of Bir Zahid Suhrawardy and Mr. E. A. Sims as Member and Secretary,

and that the headquarters of the Committee have been transferred to
Calcutta ?

(b) Will Government be pleased to state (i) the reasons for the retransfer
of the Committee to Calcutta; (ii) the cost incurred due to the retransfer ?
Mr. P. R. Rau: (a) Yes.

~ (b) (i) The headquarters have been transferred from Vizagapatam to
Calcutta for administrative convenience.

~ (ii) I have called for information and will place a reply on the table
in due course.
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S¥LECTION OF BTAFF IN THE OFFICE 07 TBX RAmwAY RATES ABVISORY
COMMITTER.

. 1335. *Pandit Satyendra Nath Sem: {a) Were there any promises and
** Note of Assurance '’ left by the late President of the Railway Rates
Advisory Committee ?

(b) Are those promises and ‘‘ Note of Assurance '’ strictly followed in
Belecting the Staff ?

-Mr. P. BR. Rau: I am not aware to what promises, etc., my Honoursble
friend is referring but in any case I do not think he intended to. or was
in a position to tie the hands of his successor.

R»-EMPLOYMENT OF THE RETRENCHED STArr IN THE OFFICE OF THE
Ranuway Rates Apvisory COMMITTEE.

1336. *Pandit Satyendra Nath Sen: Will Government pléase state
whether the circular lettet No. 1685 E. G.. of the 30th December, 1932,
regarding conditions ¢t re-employment of the retrenched staff, is followed
in the office of the Railway Rates Advisory Committee's Office?. If not,
why not? "

Mr. P. R. Rau: Government have no reason to presume that their
instructions are not being followed by the Railway Rates Advisory
Committee.

Rx-EMPLOYMENT OF THE RETRENCHED STarr IN THE OFFICE OF THE.
RamLway RaTES ADVISORY COMMITTER.

1337. *Pandit Satyendra Nath Sen: (s) Will Government please state
whether any staff after retrenchment preferred an appeal to the Govern-
ment of Indin™

(b) Is it a fact that some juniors have been kept in the staff of the
Railway Rates Advisory Committee's Office, in supersession of the claims
of the seniors? If so, who are they and under what circumstances have
they been allowed to supersede the claims of their seniors ?

Mr. P. R. Rau: (a) The Railway Board have received appeals from two
members of the staff.

(b) Government have no information. They must leave this to the
discretion of the President.

RE-APPOINTMERT OF RETRENCHED STAYF AFTER THE RECONSTITUTION
or THE RAmLwAY RaTES ADVISORY COMMITTEE.

1338. *Pandit Satyendra Nath Ben: Has there been any reappointment
after retrenchment after the reconstitution of the Railway Rates Advisory
Committee ? ..If 80 who are the men appointed and in what capacities ?

!
Mr. P. R. Bau: I have called for information and will place a reply on
the table in due course.
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APPORIWMENT OF A -REGISTRAR INSTRAD :OF A (PRRSONAL ASSISTANT TO
THE PRESIDENT OF THE RAILWAY RATES ADVISORY COMMITTEE.

- 1339. *Pandit Satyendra Nath Ben: (s) Will Gowernment be pleased to
state the rensons for retaining the post of Persomsl Assistant to President

in addition to Member Secretary of the Railway Rates Advisory
Committee ?

(b) Do Government propose to appoint a Registrar instead of a Personal
Assistant to the President, as in the case of the Rates Tribunal in England ?

Sr. P. B. Rau: (a) The post was considered necessary for the due
discharge of the work of the Committee.

(b) No.

AFPOINTHENT OF RETRENCERED PERSONS OF THE Ranmway Rares
ApviSORY COMMITTEE.

1340. *Pandit Satyendra Nath Sen: Do Government propose to revert
the pensionable persons of other departments and arrange appointments
from suitable retrenched persons of the Railway Rates Advisory Committee ?

Mr. P. R. Rau: No. Government are content to leave matiers of
detail of this sort to the President.

ACCIDENT ON THE EAST INDIAN RAILWAY BETWBEN DUMRI AND BURBER
STATIONS.

1341. *Pandit Satyendra Nath Sen: (a) What was the cause of the

accident on the East Indian Railway hetween Dumri and Burbec on the
2nd May, 1933? ‘

(b) Was there any enquiry about the accident by any committee of
responsible officers and non-officers? If so, what was their finding about
the cause of the accident?

(¢) Will Government be pleased to lay on the table a ocpy of the
report of the Enquiry Committee, if any?

(d) Will Government be pleased to state the names. with designation
of the members, who formed 'the Committee of such euquirv, if any?

(¢) How many persons were killed and injured in the accident”

(/i How many of the injured persons were treated in the Railway
Hospitals and how many of the injured persons have been permanently in-
capacitated in spite cf treatment in the Railway Hospitals?

(g) 1s there any complaint against the District Medieal Officer of
negligence in treatment?

(k) Are there any X-ray arrangements, in the Railway Hospital where
the injured were taken and treated? If not, was any injured person,
requiring X-ray photograph of 'his injuries, detainad in the hospital? If so,
why? ,
!r ‘P. R. Rau: (a) and (¢). I would refer my Hounourable friend to the
full statement that T made on this subject in reply to question No. 29 by
Mr. Gaya Prasad Singh on the 23rd August, 1933. ~ . _ .

tb) and (d). A preliminary enquiry was held by.j%(r.'joﬁés, {Buﬁenn-
tendent, Watch and Ward Department, Mr. Venables, Chief Engineer,
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Mr. D. M. 8. Robertson, Chief Qperating: Superintendent and Mr. . H.
Keelan, Deputy Chief Commercial Mapager. Their finding was that the
derailment was caused by the deliberate and malicious displacement of a
rail from the outer line of the down track. A further enquiry was held by
Mr. Sleigh, Senior Government Inspector whose finding 1 quoted im my
reply referred to already.

(¢) The preliminary enquiry was a purely deparmental emquiry and
Government regret that they cannot lay on the table a copy of the repart.
My Honourable friend will find the detalled report by the Senior Govern-
ment Inspector of Rsilways on this accident in the report on railway
accidents which occurred during the half year ending 30th September, 1933,
which is at present in print and copies of which will shortly be available in
the Library of the House.

(f) Five persons werc treated in the railwav hospital, and from the
records available, none of them were incapacitated.

(9) I am not aware of any such complaint

(k) T am informed there are no X-ray arrangements in the railway
hospital to which the injured were taken, tut that they got X-ray treatment
in the Patna hospital.

WaTcH AND WARD 8QUaps oN THE EasT INDIAX RaTLWAY FOR CHECKING
TICcKETS.

1342. *Pandit Satyendra Nath 8en: (a) Will Government be pleased to
state what has been the result of Watch and Wa»d Squads which operated.
on the East Indian Railway for thc purpose of checking tickets?

(b) What was their total earning?

(c) How many cases were detected by them in respeel of the following
and the cash and credit earning affected (separately):
(i) adults travelling without tickets;
(ii) children travelling without tickets:
(iii) over-riding with short journey tickets;
(iv) travelling in higher class;
(v) travelling with unbhooked luggage or live stock or with partially
booked  luggage? '

{d) How many Railway servants and mendicants were deteeted by
them undertaking illicit journey?

(e) Is it a fact that the Watch and Ward authorities as a result of
this independent check and on the practical experience guined by them
have recommended that the Travelling Ticket Examiners would work
better if taken away from Divisional control and placed under Head office?

(A Will Government be pleased to lay om the tatle of this House a
copy of the said report?

 Mr. P. R Réh: The information has been called for frome the: Agemt,
East Indian Railway, and will be placed on: the table of the House when

received.
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TRAVELLING WITHOUT TicExTS ON Ramwway TmAINS AND TIOKET
FrauDps oN RarLways. .

- 1343. *Pandit Satyendra Nath Sen: With reference to answers to starred
questions Nos. 822 and 823, dated the 12th September, 1933, regarding
travelling without ticket on railway trains and ticket frauds on railways,
will Government be pleased to state:
(a) if it is not the function of the Accounts Department to find out
the causes of the leakage of Railway revenue and to stop it;
() how can the Accounts Department detect people travelling
fraudulently from the records aud the accounts as
claimed in the concluding lines of the reply to part (4)
of question No. 823°?

Mr. P. R. Rau: (a) As generally understood by State-managed Rail-
ways in India, the funcsion .. the Acccunts Department is, when any
instance of leakage of railway revenues comes to its notice through the
accounts or otherwise, to bring it to the notice of the administration and to
advice on the measures to stop it. In respect of passenger tickets, this
involves a check on the receipt and issue of tickets by stations and on their
correct accountal.

(b) My Honourable friend is referring to the views of the Auditor
General as expressed- to the Public Accounts Committee where he was
apparently referring to the principle of the responsibilities of the Accounts
Department and not to detention of individual cases of fraud. I may
explain that at present the check of passengers travelling without tickets
is on all State-managed Railways in India conducted by Ticket Collectors
and Travelling Ticket Examiners, who are under the control of the Traffic
Department. There is, I know difference of opinion on the question whether
Travelling Ticket Examiners should be under the control of the Accounts
or of the Traffic Department, but as I explained in reply to question No.
823, the opinion of the Railway Board i8 that it is desirable to enforce the
responsibility of collecting railway dues on the Traffic Department, and
that it is not necessarily for the Accounts Department to detect people
travelling fraudulently.

ProvisiokN ofF Ruxwsin¢ RoomMs FoR THE TraveELLING TICKET
ExAMINERS ON THE EasT INDIAN RAmILWAY.

1344. *Pandit Satyendra Nath Sen: (a) Will Government be pleased to
enquire and state whether it is # fact that the Travelling Ticket Examiners
on the East Indian Railway are not entitled to occupy the waiting rooms
at outstations ? :

(b) Is it a fact that under the rules they are cntitled to running room
accommodation like the Guards?
~ (c) Is it a fact that very often they have to stay for hours at certain
stations where no running room accommodation is available ?

(d) Is it a fact that Guards under such circumstances are compensated
by the grant of running room allowance ?

(e) Is it a fact that the Travelling Ticket Examiners despite representa-
tions are denied this running room allowance on the ground that consoli-
dated allowance granted to them under Supplementary Rule 22 covers this
allowance ?
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(fi In it' o foct thut under Supplementary Rule 22 ths grant of any
other form of ‘‘travelling allowance’’ is inadmissible in addition to con-
solidated allowance and that the running room allowance is not travelling
allowance ?

(9)- Are Governinent prepared to comsider the desirability of providing
ample running room accommodation for Travelling Ticket Examiners and
in the absence of this arrangement to compensate them like the guards by
the sanction of their claim for the running room allowance ?

Mr. P, R. Rau: I have called for certain information and will lay &
reply on the table of the House in due course.

GRANT OF COMPENSATORY HILL ALLOWANCE TO THE STAFF STATIONED
AT HARDWAR, EaST INDIAN RAmLway.

1345. *Pandit Satyendra Nath 8en: (a) Will Government be pleased to
state if it is a fact that the staff stationed at Hardwar are granted
compensatory hill allowance on account of high rate of living there, and
also those who are temporarily stationed there ?

(b) Is it a fact that for the first few months of the introduction of th
Moody-Ward system 1981, Hardwar was the Headquarter of certain

Travelling Ticket Examiners who were not paid this compensatory hill
allowance ?

(¢) Is it a fact tha* this hill allowance is not travelling allowance and
that it is not barred under Supplementary Rule 22?

(d) Are Govermmeut prepared to consider the advisability of sanction-
ing this hill allowance to the staff so affected ?

Mr. P. R. Rau: | am making enquiries and shall lay a reply on the
table in due course.

Dex1AL oF HILL ALLOWANCE TO THE RAILWAY STAYF STATIONED AT
DenBa Duw.

1346. *Mr. 8. @. Jog: (a) With reference to the reply to starred
question No. 964 of the 28th March 1988, will Government be pleased to
enquire and state what are the classes of the staff employed at Dehra
Dun with their rate of pay and whether the same class of sta® cn the
same scale or rate of pay is employed elsewhere on the East Indian
Railway? If 8o, what is the amount of the hill allowance included in the:
pay at the two different stations?

Mr. P. B, Rau: With vour permission, Sir, I pro to reply to thia
and the next question together. I have called fol:- lﬁcf)::mshoz y.nd willI
lay a reply on the table in due course.

CLASSIFIOATION OF CERTATR ASSISTANT STATION MASTEBS WITH STATION
MaSTERS. '

$1347. *Mr. §. G. Jog: What ‘vas the decision of the Agent, East
Indian Railway, regarding the anomalies referred to in the reply to starred
question No. 965 of the 28th March, 1938, asked in this House regarding
the classification of certain Assistant Station Masters with Station Masters?

+For answer to this question, see answer to question No. 1348,
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B.noomgmox OF SERVICES RENDEEBD DUEING THE GREAT WaR..

1348. *Mr. S. G. Jog: Referring tu the starred question No. 966 of the
28th March, 1933, will Government please state whether the services of
the reecruits who responded to His Majestyv's call and rendered. service
during the Great War on a voluntary footing are to be recognised in a
similar manner as these vecruited with the approval of the Railway Admi-
nistration? If not, whky not?

Mr. P. R. Rau: A complete reply to question No. 966 was laid on the
table on the 1st September. 1 regret I have not been able to understand
what further information my Honourable friend wants,

RULES AND REGULATIONS FOR THE GRANT OF INTERVIEWS TO THE
RAILWAY SUBORDINATES.

1349. *Mr. 8. @. Jog: (a) Referring to the reply to starred question
No. 1182 of the 10th April, 1033. will’! Government please state who is to
decide whether an interview can serve any useful purpose when asked for
against a Divisional Superintendent: of a Railway?

(h) What are the rules and reguiatiors for the grant of interviews?

(¢) How can an &ppea! lie to a Divicional Superintendent against his
own order as a Divisional Superintendént? Is the Divisional Superin.
tendent an appellate authority ? If so, against whose orders and with
what powers of disciplina-y action are the subordinate officers to Divisional
Superintendents vested with?

Mr. P. R. BRau: (a) In the particular case referred to no appeal lay
bevond the Divisional Superintendent,
(b) There are none laid down by the Railway Board.

(c) The first part of this question seems to be a rhetorical question to
which an answer seems unnecessarv. The reply to the second part is in
the affirmative. As regards the third part. the reply is that he exercises
appellate powers in accordance with the appeal rules over orders pussed by

his subordinates.

PUNISHMENT METED OUT TO CERTAIX SUBORDINATES OF THE MORADABAD
DrvisioN, EasT Ixpiax Rarmway.

250. *Mr. 8. @. Jog: Referring to th2 reply to starred question No. 1188
of 10th April, 1983, anc: to the reference reproduced below, which is not

traceable :
“No. 12/99/21-E, dated Moradabad, the 4th July 1932.

From
The Divisional Superintendent,
East Indian Railway, Moradabad,

To
The Station Masters,
Dehra Dun, Hardwar, Rampur bareilly, Moradabad, Roorkee, Nagina,

Re : Ezamination of T.Cs, and T. T. Es.

The folowing Tieket Oollectors und  Travelting Ticket Examiners have not come
to this office. today for the exammation, Each of them is fined rupee one for not
attending the examination as ordered pendinr satisfactory explanation. Please
submit their explanation with your remarks and also state as to why reliefs were not
called for from your respective relief centres if required by vou."’
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Will Government be pleased to state how far is the reply comsistent with

the reference.? Can it be traced now ?

Mr. P. R. Bau: I have called for certain information and will lay a
reply on the table in due course.

ACTION TAKEN ON CERTAIN QUESTIONS BY THE AGENTS OF RArLways.
1351. *Mr. S. @. Jog: What action has been taken by the Agent on the
following gquesticns referred to by the Railway Board?
Starred Question No. 908 of 24th March 1935.

Unstarred question No. 105 of 22nd March 1933, No. 116 of 22nd
March 1933.

Btarred question No. 960 (c, d and f) and unstarred No. 138 (k) of 27th
March 1933.

Starred question Nos. 967, 996 of 28th March 1933.
Unstarred question No. 156 of 31st March 1933.

Starred question No. 1095 and unstarred Nos. 17% and 174 of 1st April,
1933.

Starred question Nos. 11168, 1117 of 3rd April 1933,

Unstarred question No. 186. of 5th April 1933.

Starred question Nos. 1218, 1217, 1218 (b) of 12th April 1933.

Starred question No. 272 of 31st August 1933.

Starred question Nos. 477, 570, 574, 600 of 4th September 1933.
Starred question No. 604 of 5th September 1933.

Starred question No. 670 ol 6th September 1983.

Starred question Nos. 721, 723, 745, 748, 758 of 7Tth September 1983.
Unx;%g;ed question Nos. 36, 40, 38, 41, 42, 43, 47 of 11th September
Starred gquestion No. 824 of 12th September 1933.

Btarred guestion Noa. 902, 903, 909, 811, 912 and unstarred question Nos
70, 71, 74, 75, 76 of 19:1. September 1933.

Mr. P. R. Rau: 1 should like in the first place to express my gratitude
to mv Honourable friend for confining his enquiry to 1933 and not con-
ducting researches into past vears. I shall go through these 47 questions,
and shall ses which of these come within the terms of the ruling given by
you, Mr. President, on the 28th November and shall communicate the
information regarding those to my Honourable friend as soon s possible.

Mr. M. Maswood Ahmad: Are Government sware of another ruling by
Sir Ibrahim Rahimtoala to the effect that instead of sending tnis informa-
tion to the Honourable Member concerned, it should he laid on the table
of the House? Does the Honourable Member remember that rmling as
well ?

Mr. P. B. Rau: ¥ confing myself to the lasest ruling of the President.

Mr, M. Maswobd ARmad: Are Government, aware that that ruling of
Sir Ibrahim Rahimtoola has not been over-ruled by the present President?

B
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-Mr, P, R. Rau: I think, Sir, that that question should be addresesd to
the Chair. :

+ Mr. President (The Honourable 8ir Bhanmukham Chsetty): Does: the
Honourable Member, Mr. Maswood Ahmad, think that the answers to
Mr. Jog’s questions should be laid on the table?

Mr. M, Maswood Ahmad: Yes, Sir.

Mr. Pregident (The Honourable Sir Shanmukham  Chetty): If an
Honourable Member wants that the answer to a question should be laid
on the table and not merely be communicated to the Honourable Member
putting the question, that has to be done and Government will have to
lay the answer on the table of the House.

Dr. Zianddin Ahmad: Has the Honourasble Member noticed the
extent of his default and the series of questions which he has not so far
answered ? r

Mr. P. R. Rau: No, Sir; it is not a question of default at all. It is in
obedience to the recent ruling of the Honourable the DIresident that
replies to certain of these questions will be laid on the table of the House.

Drr¥eRERCE IN THE UNIFORMS OF THE INDIAN AND ANGLO-INDIANW
TicKET COLLECTORS ON THE EAST INDIAN RAmLwayY.

1352. *Mr., M. Maswood Ahmad: (a) Is it a fact that since the intro-
duction of the Moody-Ward Scheme on the FEast Indian Railway a
difference has been introduced in the uniforms of the Indian and the
Anglo-Indian Ticket Colle~tors?

(b) Ts it a fact that Indian Ticket Collectors were supplied as the
suminer uniform, one alpaca coat and two white drill pants, whereas their
Anglo-Indian colleagues were supplied with three white drill coats and
three pants?

(¢) Is it a fact that, for the winter uniforms, the Indian Ticket
Collectors were supplied with only one serge coat, whereas the Anglo-
Indian Ticket Collectors were supplied with navy blue serge coats and
pants? .

(d) Do Government propose to discontinue the differential treatment
in supplying uniforms to Indians and European cum Anglo-Indians?

Mr. P. R. Rau: I have called for information and will place a reply
on the table in due course.

REPRESENTATION FROM OGALE Gt.a858 WORKS.

1353. *Mr. 8. @. Jog: (a) Will Government. please state whether they
_have received any representation from Ogale Glass Works, manufacturers
of Janterns, complaining against the reduction of prices of the American
Dietz junior lanterns from Rs. 19 to Rs. 13 a dozen? '

(b) Are Government aware that the said reduction is on secount o the
deflation of the dollar by America?

(c) Are Government aware that it has affected ithe only in‘dusky' in
India? o : :
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(d) Will Government please state as to what steps they propose to
take in the matter, and when? :

The Honourabie 8ir Joseph Bhore: (a) Yes, Sir.

(b) That is the reason given in the representation.

(c) The representation also conveys that the Ogale Glass Works have
been affected by the fall in dollar prices of American lanterns. Govern-

ment are not aware whether that factory is the only one manufacturing
lanterns in India.

(d) The Honourable Member is referred to the reply given by the Hon-
ourable the Finance Member to question No. 1315 asked by Mr. M.
Maswood Ahmad.

Mr. 8. @. Jog: May I know whether Government huve inade any
inquiries as to the extent trade has been affected by the recent deprecia-
tion of the dollar?

The Honourable Sir Joseph Bhore: No, Sir; I do not think Govern-
ment have gone into the question of how the various industries have been
definitely affected by the depreciation of the dollar.

Mr. 8. @G. Jog: Am I to understand that Government do mnot think
it their legitimate business to msake inquiriegs into the mattor?

The Honourable Sir Joseph Bhore: 1t is the duty of any industry that
finds itself affected to make represemtations to Government.

Mr. 8, @. Jog: May I know what is the duty of Government after
those representations are received?

The Honourable 8ir Joseph Bhore: The obvious duty of Government is
to inquire into those represeniations.

Lxvy or WATER METER RENT FROM THE OCCUPTERS OF GOVERNMENT
QUARTERS IN NEw DELnI.

1354, *Sardar G. N. Mujumdar: (a) Arc Government aware that the
Secretary, Municipal Committee, New Delhi, has issued a notice on the
10th November, 1933, that the Municipai Committee has decided fo charge
rent at Re. 1 per meter per month for sll water meters installed in build-
ings belonging to Government with effect from the 1st October, 1938?

(b) Why was it felt advisable now to instal the water meters in
Government buildings only in New Dethi?

(c) How are the charges for water supply made from the private house-
owners and the residents of New Delhi living on Punch Kuin Road and
elsewhere ? "

(d) Have Government or the Municipality received anv representation
from the Tenamts' Association or other Associations against the levy of
this rent? If so, from whom, and how were they disposed off?

(¢) Are Government aware that almost all the residents of Go
buildings, and particularly the clerical staff, feel this charge as evxec;-l;)?t:z:

B2
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end ncst ynreasonable and that by its addition the charges for water
supply to a quarter will come to Rs. 3 per mensem and thus increase the
total rent?

(f) Are Government prepared to dwpense with this rent? If not, why
not?

Mr. G. S. Bajpai: The Honourable Maember’'s abtention is invited to
the replies given on the 7th December, 1983, to Mr. Maswood Ahmad's
starred questions Nos. 1312 and 1313 aud to the connected supplemnentary

questions.

Mr. President (The Honourable Sir Shanmukham Chetty): For the
future guidance of the House, the Chair desires to say that when a
number of Honourable Members, by some sort of accidens, happen to put
the same questions, they would do well to verifv whether their questions
have been asked previously and answered. That will save a considerable
smount of time.

Mr. 8. @. Jog: Is it not the business of the office to inform Members
who put these questions that similar questions have been received ?

Mr. President (The Honourable Sir Shenmukham Chetty): It is the
duty of the Honourable Member asking the question to find out whether
the question has been previously asked and answered.

Mr. Gaya Prasad Singh: How can an Honourable Member find out
whether other Honoursble Members have sent notices of similar questions

previously ?

Mr. President (The Homourable Sir Shanmukham Chetty): If Honour-
able Members happen to send simultaneously, it is a different matter,—
the Chair is not referring to that. But supposing a question of this
nature has been answered now, there have been cases in which, in spite
of that answer, notice of a fresh question comes up on the same subject
in an identical form three days after. The Chair is referring to those cases.

SMUGGLING OF ARMS INTO INDIA FROM APGHANISTAN,

1355. *Mr. Gaya Prasad Singh: Has there been anyv smuggling of arms
into India from Afghanistan? If so, since when, and how many arms
were discovered to have been smuggled? What steps, if any, have been
taken in the matter?

Mr. H. A. ¥. Metcalfe: Information has been asked for from the Local
Administrations concerned and their replies will be communicated to the
House.

MATNTENANCE OF SENTORITY LIST ON THRR EAST INDIAN RamLway.

1356. *Mz, E. H. M. Bower: (a) Is a common seniority list main-
teined on the Fast Indian Rallway in order that promotions to poste as
they fall vacant may be filled by the senior employees instead of by pro-
motion being confined to subordinates in any one particular Division on
which the vacamcy occurs?

(b) Is it a rule that vacancies in any one Division must be filled by
employees in that Division to the exclusion of other suitable employees
working on other Divigions and in the Head Office at Caloutta?
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“Toy B fite GBweY to part (b] b in the BegatiVa, Will Gowéfritnint plekse
state which posts are to be BHed fom’ émploydu on the several Dmslonl
nnﬁ. the Head Office staff? i

Mz. P. R. Rau: (g) t~ lc) The Agent, Bast.Indian Railway, peports
that in the csme of Senjor Subordinates, pmohonsmdiﬂerentDepnt-
ments sre generally made from amongst the staff of the Department
concerned on the entire railway. In the case of Engineering Department
inspec staff separate seniority lists sre maintained for the old Oudl
and Rohilkund and old East Indian Railway men and the vacancies
caused by normal wastage of the former are filled by the promotion of
Oudh and Rohilkund Railway men except in the lowest grades which are
normally filled by direct recruitment

In the Mechanical Department and in the case of Senior Subordmatei
appointed in the Headquarters office of the Commercial Departmen
motions are made locally and are confined to the staff of the W
Division, - District of the office in which the vacancy occurs. This also
applies to staff of other Departments other than Sepior Subordinates
attached to divisions.

WELFARE SCHEME 0N THE Easr INDIAN RamLway.

13574 *Mr, B. H. M. Bower: (a) Is thera a Weélfare Scheme oa the
Eut Indian Railway by mésns of Welfare Committees posted on the
Divisions for the benefit of the subordinate staff?

(b) Is it a fact that the subordinate staff of the Calcutta Head Office
do not participate in the Welfare Scheme?
(c) 1f the answer to part (b) be in the &fﬁmahve do Govemment
{;opose to issue instructions to include this category of employoe. in the
elfare Scheme? If not, why not?

Mr. P. R. Bau: My Honourable friend put exactly the same question
in September last and I gave him a reply to the best of my ability.
I would invite his attention to that reply and to the rulmg just gven
by you, Sir, in the matier.

CreATION OF TWO NEW POSTS AFTER THE SURRENDER OF THE POST OF
TRANSPORTATION INsPEcToR, CoMmmmoial, Eist INptaX% RAmway.

1858. *Mz. E. H. M. Bower: (a) Will Government please state whether
the Deputy Chief Commercial Manager, Claims d Befunds of the East
Indian Railway, as a measure of economy, surrén the post of Trans-
p&rt.agioq Inspector, Commercial, Grade Rs. 280—20—500, attached to his

(b) Is it & fact that on the recommendation of the same official, the
Agent has senctioned the crestion of two new posts, namaely :

(i) clerk, Grade I, Rs. 170218,
(ii) clesk, Grade IT, Rs. 160—220?

’ '/"fl&m,lmonmpgfmmwmmwdww'
reply ori the table in due course.
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.. RuLES yoR THE RRCRUTTMENT AND TRAINING OF THB SUBORDINATE STAYF
. » OoN STaTE Rammways,

1359. *Mr. E. H. M. Bower: (a) Will Government be pleased to state
whether the Railway Board have issued rules for the recruitment and
training of the subordinate staff on State-managed Railways in which pro.
vision has been made for the employment of educated lads for {raining
a8 Drivers?

(b) If the answer to part (a) be in the affirmative, has any recruitment
been made on the East Indian, Eastern Bengal, Great Indian Peninsula
and North Western Railways?

(c) If the answer to part (b) be in the affirmative, will Government
please state separately the number of Europeans, Anglo-Indians, Hindus,
Moslems and other classes that have been appointed on each of the above
four Railways?

Mr. P. R. Rau: (a) Yes.

(b) and (¢). I am calling for information and will lay a reply on the
table in due course.

EXTENSIONS GRANTED TO SOME OFFICERS OF THE INCOME-TAX
. DEPARTMENT.

1360. *Sardar Sant 8ingh: (a) Will Government be pleased to state if
extension beyond the ordinary term of service has been granted to some
ofticers ¢f the Income-tax Department, and if so, why? Are Government
aware that this is to the detriment of the interests of junior officers?

The Honourable Sir George Schuster: Extensions of service have been

nted to certain officers of the Income-tax Department when the condi-
tion laid down in Fundamental Rule 58 has been satisfied. This condition
is that there must be public grounds for the officer’s retention in service.
Government recognise that such extensions may have the effect of delay-
ing the promotion of junior officers, and this consideration is always taken
into account.

Mr. Lalchand Navalrai: May I know whether the Central Board of
Revenue is consulted in giving extensions ?

The Honourable 8ir George Schuster: Yes, Sir.

ALLOWANCE GRANTED TO A TRaVvELLING TickET ExAMINER.
~1361. *Sardar Sant 8ingh: (a) Is it a fact that according to paragraph
362 of the State Railway Open Line Code, Volume II, the nature of

allowance to be granted to a Travelling Ticket Examiner is to be determined
at the time when the person is engaged?

(b) Is it a fact that it was determined to grant mileage allowance to the
old Travelling Ticket Examiners, now classed as special ticket examiners,
at the time when they were engaged? If so, why are they now being paid
daily allowance instead of mileage allowance, especially so far as their
work on running trains is concerned ? '

(c) Are Government aware that the mileage allowance of 8 Travelling
Ti];:lh]-;t Exam;ner was treated 8s part of their psy for practicdlly all"purposes
which count ; reo e '
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{d) H.s0, ‘are Government sware that the substitution of daily pllowsnce
for mileage allowance has csused a reduction in their pay by 50 to 70 per
cent. ? ‘

¢) It the reduction is not to this extent, will Government give the;pre-
dise( ;,ementege by which the emoluments of these Travelling Ticket
Examiners have been out down by the withdrawal of t.hclr mileage
allowance for all purposes, vis., leave on average pay, provident fund,
gratuity and passes?

(f) Will Government please state what is the average permanent
percentage of reduction effected in regard to other employees of the Railway
whose salaries have been retrenched ? ,edA "

Are Government aware that ir addition to this reduction
thei(g )emoluments the Travelling Ticket Examiners have been subjected to
a further cut of ten and five per cent. in their salaries?

Mr. P. B. Rau: (s) Yes; but I do not think this implies that the
Administration has no right to reconsider the matter or that the Govern-
ment of Indis cannot amend any paragraphs in the Code issued under
their authority.

(b) As I have already explained more than once, it has been decided
that running allowances should be granted only to staff directly connected
with the charge of a moving train.

(c) Yes, to a certain extent.

(d) Government are aware that the substitution of daily allowance for
mileage allowance has caused a certain reduction in the emoluments of
the staff but cannot say what the percentage of reduction is without inves-
tigating each particular case which they are not prepared to do.

(e) and (f). It will not be possible to obtain this information without
the expenditure of an amount of time and labour whieh Government do
not consider they would be justified in incurring.

(9) Travelling Ticket Examiners have, like all other railway stuff,
been made subject to the general cut in their salaries.

Sardar Sant 8ingh. May I know if the terms of agreement on which a
person is engaged can be changed later on by the employer?

Mr. P. B. Rau: That question, 8ir, contains an assumption that the
terms of agreement contain this particular clause. ‘

Sardar 8ant Singh: May I know whether or not the particular rule
quoted in the question makes it obligatory that the rate of allowance,
whether it is to be granted or not, is to be decided at the time when the
engagement ot the particular individual takes place?

.- Mr. P, R. Rau: As I have already explained in reply to the main

question, I do not admit that that implies that the Goveprr{ment of India

cannot amend any paragraphs in the Code issued under their authority.
Sardar Sant Siogh: Can they do so to the prejudioe of the amployee ?

Mr. P. B. Rau: My Honourable friend is welcome to his opinion and
as 8 lawyer, I daresay it is entitled to great weight. opiuion and
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B W!ﬁvﬂnﬂ May I imow whether, in view of the repre-
sentations made since the mileage allowance has been teken away, the
Railway Board or the Agents have further inquired into the matter and
fmmdontvheﬂnr&ueumymtomormethedbwme now ? -

_I{J P. R. Rau: Government have been inquiring into this matter and
hav'e een answering guestions on the floor of this House for the last two

Mr. Lalchand Navalral: That only refers o anewering questions. I am
aslnng whether the matter has been investigated further.

'Mr. P. B. Rau: Certainly, Sir.

Sardar Sant Singh: May I know if the Department is prepared to
consult the Law Department of the Government of India if ghey are not
infringing the legal aspect. of the case by withdrawing from the terms of
engagement ?

Mr. P. B. Rau: Certain memorials have been, I understand, recently
received by the Railway Board on the question, and, in considering those
memorials, all aspects of the case will be taken into consideration.

Dr. Zianddin Ahmad: Are these Travelling Tlcket En.mmem included
in the running staff or the stationary staff ?

Mr. P. R. Rau: They are not int_:iuded in the running staff.

Dr. Zisuddin Ahmad: In spite of the fact that they travel in the trains
all the time?

Mr. P. R. Rau: A great number of people travel in the trains and they
are not included in the running staff.

RepucTION OF THE EMOLUMENTS OF TRAVELLING TICKET EXAMINERS,

1362. *Sardar Sant Singh: (a) Are Government aware that members of
the Travelling Ticket Examiners cadre in the course of their duty:
(i) have met with accidents, including fatal accidents,
(ii) bave been assaulted, including fatal sssaults;
(iii) have been subjected to false criminal prosecutions by members
of the travelling public?

(b) Will Government pleass state how they justify reducing their
emoluments heavily by withdrawing their mileage allowance?

.Mr. P. R. Rau: (a) No statistics on the gubject are available,
(b) I have explained more than once to this House the reason for the

getion taken by the Bmlway in this matter and I have nothing new to add
on thig subject.
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1363. ‘Su"dar Sant Singh: (a) What kind of work entitles a railway
employee to the grant of mileage allowance and what posts carry this
allowance ?

(b) Is there any staff employed on Railways who do active duties on
the running traing and are paid daily allowance?

Mr. P. B, Rau: (a) The mileage sllowance is intended for, and is now
restricted to, staff directly connected with the charge of a moving train.

(b) T shall be glad if my Honourable friend will define exactly what he
means by the expression ‘‘active duties on the rumming trains’* before I
attempt to reply to him. ‘

Sardar Sant Singh: Are thev not performing the same duties which
they used to do before they were transferred to be traffic examiners?

Mr. P. R. Rau: I think that is a question I'have answered already
and, if I remember aright, I am going to answer sgain in the course of
the next few questions.

INTRODUCTION OF THE PREVENTIVE SYSTEM OF CHECK BY POSTING
GBoups or TRAVELLING TICKET ExAMINERS.

1364. *Sardar Sant 8ingh: (a) Is it a fact that the Railway Adminis-
tration abolished the cadre of Travelling Ticket Examiners on the 1st June,
1931, to introduce the preventive system of check by posting groups of
Ticket Examiners at stations to prevent passengers from entraining without
tickets ?

(b) Were these groups intended to check tickets in train while movi
from one etation to the other, as in the cass of flying group sanctionzs
by the Railway Board in 1926 to check at stations for not less than two
days each?

ic) Is it & fact that some time after, the Railway Administration intro-
duced in 1932 the system of two men on each train by giving them pro-
grammes like old Travelling Ticket Examiners to check on running trains?

(1) Will Government state why the group system was abandoned ?

(¢) Is it a fact that after some experience of the two-men system,
the Administration allowed one man to check on running trains as in the
case of old Travelling Ticket Examiners? If so, why?

(f) Is 1t a fact that on submission of memorials by old Travelling Ticket
Examiners, mentioning this gradual splitting up of the group svetem of
checking at stations and steady reversion to the old system of Travelling
Ticket Examiners checkinz singly on trains. the North Western Railway
again reverted to the intermediary stage of putting two men on main line
truins and one man on branch line trains?

. (9) Is it a fact that these two men on the main line trains are working
independently of each other and dealing and excess-charging their own

’ﬁluscs separately, and that each muan has been supplied with Txcess Fare
icket Books for this purpose ?

(#) Ts it a fact that previous to the abolition of the Travelling Tickes
Examiner’s cadre the Travelling Ticket Examiners were also running on

important main line trains in batches of two or more on each train?
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(1) Is it a fact that the present programmes of most of the Special
Ticket Examiners are just the same as of the old Travelling Ticket
Examiners, vis., working in running trains only?

(j) I so, will Government please state why mileage allowance ig not
being puid to them?

Mr. P. B_ Rau: (a) and (b). If, as I presume, my Honourabls friend
is referring to the North Western Railway, the answer 18 in the affirmative.

(¢) to (R). I am calling for the information reqmred and will place
a reply on the table of the House in due course.

(0 The Agent of the North Western (Railway has reported to the Rail-
way Board that the statement that the duties of the former Travelling Ticket
Examiner and the present Special Ticket Examiners are the same is not
oorrect.

(j) Does not arise,

~ Dr. Ziauddin Ahmad: I think it will save the time of the House and
of the Honourable gentleman as well if he settles this question definitely:

there are only two or three points left: the others have been settled
already.

Mr. P_R. Rau: So far as Government are concerned, the question must
be considered as finally settled.

INTRODUCTION OF THE PREVENTIVE SYSTEM OF CHECK BY POSTING
CGroUuPs OF TRAVELLING TiCKET EXAMINERS.

1365. *Sardar Sant Singh: (a) Will Government please state whether
the preventive system of ticket checking at stations requires more staff at
stations instead of in trains ?

(b) Will Government please place on the table a statement showing
the strength of Ticket Collectors on the North Western Railway on the
following dates to judge how far the station check has been strengthened -

1st October, 1930.
1st January. 1931.
1st March, 1931,
Ist June, 1931.
1st Juns, 19337

(c) Is it a fact that there has been a progressive reduction in the
Ticket Checking staff at stations since October, 1930, and, if so, will
Government please state how far it has helped the preventive svstem of
checking tickets at stations?

(Z) Will Government please state what precautions have peen taken
to adopt the preventive system at road-side stations on the line, which,
arc mostly unfenced and where there are no Ticket Collectors, and where
the Station Master on duty has got to attend to line-clear work, Guards
and loading and unloading of packages, etc.?

(¢) Will Government please state the strength of the staff employed
on checking tickets on running trains on the 31st May, 1931, and the 8lst
August, 19332
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Mmandmcrem in the staf of ticket checking on runmimg trains?
If 80, will Government please state if they still prefer to eoncentrate on
the preventive system in comparison to the checking in trains by the
Travelling !l‘icket Examiners ?

. Mr. P. B. ltn (a) It is obvious that the strength of ticket chochng
staff at stations depends on the intensity of the check applied.

(d) to (f). 1 am collecting whatever information in readily dvailable snd
shall lay a statement on the table of the House in due course.

PREVENTIOR OF ILLIOIT vanma ON Ramwway Trains.

. 1368. *Sardar Sant Singh: (a) Is the policy of the Administration to
prevent illicit travelling on trains?

(b) Will Government please state whether the work of a Special Ticket
Examiner is judged by his earnings and lsrger number of detections or
by the absence of ticketless passengers on his trains?

(c) If the latter, will Government please state whether two Speecial
Ticket Examiners have recently been reverted in Rawalpindi Division from:
class III to class II for poor esrmngs? If 8o, why?

Mr, P. R. Rau: (a) The policy of Railway Administrations is to endeavour
to prevent travelling without tickets. -

(b) I am not aware of any single criterion by which the efficiency cf
a Ticket Examiner can be judged; but the so-called earnings of ficket
examining staff do not furnish a true or certain measure of the efficiency
either of the system or of the particular examiner.

(c) Guvernment are enquiring into this allegation -and will place &
statement on the table in due course,

Fuxcrions or TEHE TravELLING TickeT ExaMINEss.

1367. *Bardar Sant Singh: (a) Is it a fact that one of the functions ni
the Travelling Ticket Examiners was to detect cases of fraud of serious
nature with regard to the misuse of tickets and passes?

(b If so. is it a fact that since the abolition of the Tavelling Ticket
Examiner's cadre and introduction of group system very few cases of
this nature have been brought to light?

(c) If not, will Government please place on the table a statement
showing the number of prosecutions made by the ticket chechng staff and
tho strength of such staﬂ for the last five years separately?

Mr. P. R. Rau: (a) Yes.
(b) Government have no information; but obvioualy even if this were
true, it would prove nothing.

. (c) The collection of the information required will involve a considerable
amount of time and labour, which Government do not comsider would be
justified by the reBults.

Dr. Ziauddin Ahmad: Is the efficiency judged by the earnings or by the
avoidance of persons travelling without tickets?
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M. #. R. Baa: I said in reply to the previous question that I wds not
sware of any single criterion by which the efficiency of a Ticket Examiner
could be judged.

COMMUNAL ACTIVITIES IN THE PATNA TeLBGRAPH Sus-Drvisrox,

13C8. *Sardar Sant Singh: (a) Are Government aware that cammunalism
has become the order of the day in the Patna Telegraph Sub-division and
that Hindu staff is discontented? If so. is it a fact that the officer in
charge of the Patna Telegraph Sub-division belongs to sny communal
Union?

(b) If so. what steps have Government taken to check such activities
in that Sub-division?

The Honourable Sir Frank Noyce: (a) No instance of communal difficulty
in the Patna Engineering Sub-division has come to the notice either of
Government or of the local authorities concerned nor is there any reason
to suppose that the Hindu staff emploved in the Sub-divigion are discon-
tented. If any member of the staff has grounds for discontent, it is of
course open to him to make a suitable representation. I am informed
that Mr. M. N. Mirza, Assistant Divisional Engineer, who is in charge
of the Sub-division does not belong to any communal Union though
I wnav remark that an official is free to be a member of anv such body
8o long as the Government Servants’ Conduct Rules are not infringed.

(b) Does not arise.

Mr. S. G. Jog: May I know whether there has recently been uny
change in the attitude of the Government so far as the prevention of
these unions with eommunal tendencies in this Departmeny is concerned?

The Honourable Sir Frank Noyce: No.

ArLLowaxcgs OF TRAVELLING TICKET EXAMINERS ON THE NORTH
WESTERN RAmLway.

1369. *Sardar Sant Singh: (a) With reference to the rcpl_v to starred
question No. 476. dated 4th September, 1933. asked by me in this Houee,
will Government be pleased to state whether classification of employees as
“running staff 7 or ‘‘stationary staff ' is done on reports by departmental
cfiicers. or is it done on the actual nature of their duty?

() What are the reasons that these very same employces upto
June, 1931 were treated as ‘‘running staft’’ and are ‘‘not treated as running
staff”’, after June, 1931?

(¢) Bince how long prior to June, 1831 were these men (Travelling '{isket
Examiners or Travelling Ticket Inspectors) treated as ‘‘running staff’”

(d) If they are not treated as running staff then under what catecory
are they classed now ?

(e) Is it a fact that they (Travelling Ticket Examiners or Travelling
Ticket Inspectors) actually check the tickets in running trains, deteoh
irregularities in running trains, and realise money in running trains?

(f) Is it a fact that when the train stops, they perform a check on the
platform and make over to the station staff those defaulters whom they
had detected in the running train and who had declined to pav the
dernanded dues, and also they change the corpartment to start a check
in the running train?
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(9) Is it a fact that Inspectors, pay clerks. and other stuff ehtithéd to
daily allowance, have pothing to do when the trein 8 runuing wheress
Travelling or Special Ticket Examiners start their duty when the train
moves, and continue when they reach their destination?

(k) Will Government be pleased to state what class of employees exist
on the Railway who actually perform duty in the running train and are not
treated as running staff like the Travelling Ticket Examiners or the Special
Ticket Examiners?

(9 Is it a fact that the Guard who is classed as funning staff has prac-
tically nothing to do in the running train as compared with the duty of a
Travelling Ticket Examiner or Special Ticket Examiner?

(j) If the reply to part (i) be in the negative, are Governmens prepared
to classify the duties of a Travelling Ticket Examiner or Specml Ticket
Examiner, & Guard, snd a Driver, as performed by them in the ‘‘running
train™' ?

Mr. P. R. Rau: (a) The classification of employees is determined on
the nature of their duties.

(b) The reasons have been given fully in previous replies in this Houge.
the latest of which is the reply given by me just now to question No, 1361

(c) Government have no information; but the lemgth of the period
does not confer any prescriptive right to the staff to obtain these allow-
ances.

(d) If my Homourable friend insists on these being put in a special
category, I can only say they come under the cutegon of non-running
stafl.

(e) and (). They are expected to do so.
(9) T cannot subscribe to the accuracy of the first part of thig question.

(k) As I have already explained to the House, it has been decided that
m order 80 be emtitled to mileage allowances, the staff should be directly
eonmected with the charge of moaving trains.

(i) No. For the list of duties of a Guard I would refer my Honourable
friend to the General Rules for Open Line Ruilways in British India
administered by the Government, of which eopies are in the Librarv of the
House.

G) 1 am sorry I cannot compress the list of these duties sufficiently
to enable me to give a reply on the floor of the House to this guestion.
Put it the Honourable Member is very interested, I would sugzest his
geeing me some time in my office when I shall be glad to put him in
communication with officers in the Railway Board who will be able to
give him the fullest information on the subject.

Mer. B. 8. Sarma: In view of the fmet that the floor of the House has
become the chief venue nowadays for the ventilation of grievances of sub-
ordinate members of the staff in all the Railways in this country and in
view of the fact that this has emtailed additionsl work on the Railway
Department, is the Financial Commissioner contemplating additional staff
for coping with this work, or has he received any request from Government
Railvays asking for such additional stafl to cope with snawers to be given
to questions of Members of this Assembly?
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. Mz P, R Rau: I am afraid the ocontingency referred tobymyHonour-
able friend is Likely to arise: I have already received representations on this
subject.

Dr. Ziauddin Ahmad The Honourable Member’s budget far contingency
is such a wide one that he could pay the entire expenses of a commlttee
of inquiry and this is & very small matter.

Mr. P. R. Rau: The budget of the Railway Boarq is, I think, discussed
annually on the floor of the House.

Dr. Ziauddin Ahmad: The Honourable Member said on the floor of
the House that all the expensee incurred in connection with the Pope In-
quiry Committee were incurred from the contingency charges and that
there was no need to ask for supplementary grant from the House.

Mr. P. R. Rau: I think my Honourable friend is, as usual, mistaken
in his quotation.

. Ziauddin Ahmad: I am not mistaken: I will show the reply and
the questlon from the Legislative Assembly Debates.

. Mr. B. V. Jadhav: May I know from the Honourable Member, Mr.
Sarma, if his question was inspired ?

Mr. R. 8. Sarma: No: not a bit of it: I have not been an ex-Ministér

in a province.

CONSOLIDATED ALLOWANCE OF TRAVELLING OR SPECIAL TICKET
ExaAMINERS.

1370. *Sardar Sant Singh: (a) Will Government be pleased to state
whether it is & fact that consolidated allowance, i.e., the permanent
travelling allowance allowed to the Travelling or Special Ticket Examiners,
is admissible to those persons only whose duties require them to “* travel
extensively’’ as per Government of India Supplementary Rule No. 22?

(b) Is it a fact that in view of this ‘‘extensive running duty’’ they are
still not treated as running staff ?

(c) With reference to the reply to starred question No. 694 (b), (c) and
(d), dated the 6th September, 1983, will Government be pleased to state
if they are prepared to consider the payment of enhanced comsolidated
allowance with retrospective effect or to compensate them by any other
means for the loss they have suffered between the 1st June, 1881 and the
1st December, 1932?

Mr. P. R. Rau: (g) Yes.

(b) The fact of travelling extensively is not a sufficient qualification to
be classed as running staff.

(¢) Government have carefully considered the matter and regret that

they cannot consider the payment of the enhanced consolidated allowance
with retrospective effect.

Mr. Lalchand Navalral: I suggest that the Homoursble Member wil
consider that these Ticket Examiners might also be put on the duty of
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collecting tickets in the running trains and then there will be certain staff
which can be done away with and the mileage allowance increased.

Mr. P. BR. Rau: I do not quite understand what my Honourable friend
mesans by collécting tickets on railway trains, because if you cellect
tickets on running trains, the passengers will be charged on reaching the
destination. )

Mr. Lalchand Navalrai: I think the Honourable Member knows that
on some Railways there is a practice of collecting tickete before the people
get down on the platforms; and that does include two duties, one of
checking and the other of collecting tickets relieving the ticket collectors
at the doors of stations.

Mr. P. R. BRau: I think that happens only in stations just before the
important terminii of trains.

Mr. Lalchand Navalrai: I want the Railway Board to consider this
question: whether they cannot make some economy and remove the griev-
ances of these people who have been crying for a long time.

Mr. P. R. Rau: If effect is given to my Honourable friend’s suggestion,
I think it will mean that more people would be discharged; and I do not
think that would remove the grievance of anybody.

Mr. Lalchand Navalrai: Everybody would not be discharged.

Lxvy or Warzr MeTER RENT FROM THE OCCUPIERS OF (GOVERNMENT
QUaRTERS IN Nxw DrxrEr.

1871. *Maulvi Badi-uz-Zaman: (a) Will Government please state whether
the New Delhi Municipal Committec circulated their decision to charge
meter rent with retrospective effect from Government servants in the

Departments after about two months, viz., on the 17th November, 1933?
Ii so, why?

(b) Will Government please state the name of the officer who suggested
the installation of water meters in New Delhi Government buildings, and
on what grounds he so recommended ?

(¢) How much each of the water meter costs ?

(d) How were these purchased, and from which firm ?

(¢) Were tenders for the supply of these meters to the New Delhi
Municipal Committee invited? If so, how and in what manner ?

(f) What were the prices quoted by different companies, and whose was
the lowest quotation ?

(9) Is it a faet that the Municipal Committee or the Governmant decided
to purchase these water meters in order to minimise the wastage of water by
the tenants of the Government buildings?

(M) Tt so. why should the tenants be charged the rent or the price of
the meters?

_ (i) Did Govgmment or the Municipality ever consult the Tenants Asso-
ciation or other Associations as to whether they would be prepared to have

the meters installed on payment or prefer to minimise the use of water
in the quarters? If not, why not?
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(j)} Are Government aware of the geeat feefing of concern and rewantment
over this eharge among the low paid Government clerks and others, and
are they prepared to stop this rent? If not, why not?

‘M. @. 8. Bajpai: (a) to (c) and (g) to (j). I would invite the Honourable
Member's attention to the replies given on the 7th December, 1938, to Mr.
Maswood Ahmad’s starred questions Nos. 1312 and 1313.

(d), (e) and (f).. The meters were purchased through the Indian Stores
Department who invited tenders from the holders of that Department’s
armual rate contracts, who had been sélected after consideration of tenders
submitted in response to public advertisement. I place on the table a
statement showing the names of the firms who quoted for the order and
their respective quotations.

i

Statement showing the quotations received for Wuter Meters.

John Fleming & Co.,
Bombay.
Glenfield Turner e, —_| Biemens
& | Hoaxe & 1 (Indtm)
Keopnedy, | Co., Ltd., ' Ltd.,
L Bombay. Rotor. | Minor. | Caloutta.

Bombay. , |
. t -
Rs. o.P. Rs. a. P. | Re. o. P. | Rs. o. P. | Rs. a. F.

F 30 0 020 0 0° 3112 0* 20 6 0% 23 0 0O°
} " each. each.
J 2818 028 0 0!30 8 O EIQ 10 0/ 2¢ 0 O

each. each.

(f) If 1,500 or more are
. ordered

ab one time. F.O.R. F.0.R.
Calcutta | Bambay.
&
Bombay. :
() If 1,000 Noe. or more are .. .. 132 7 0% 2013 0% 23 0 0O°
ordered at ove time. 31 5 020 0 0/2¢4 0 O
| each. eaph. oach.
(6%) Do. 750  do . .. 134 0 0%2111 0% 23 0 0°
' ' each.
i {3211 0(3%018 0[{24 0 O
H | each. each. each.
(i0) Do. 500 do . v .e '84 0 6° 21 1) 0% 23 0 O°
{8211 0/2013 0124 0 O
I each each. each.
(¥ Do. 260 do ! 137 9 0% 2210 0o 24 ¢ 0°
136 2 02112 0/25 ¢4 ©
| each. each. each.
(vi) Do. 100 do 138 0 0°02210 o0° 24 4 0°
{3 8 012112 0f{235 4 O

each. each. each.
l F.O.R. |F.0.R. | F.O.R.
| Bombay. | Bombay. | Calcutta

‘ Bo::dbq.

Note.—Figures marked with an astorisk are based on customs duty undor the old
Tariff. Those which are not marked with en asterisk are based on preferential duty under
the Indian (Ottaws Trade Agreem.ent) Amendment Act 1932 w"xich came into offect
from the lst Janwary 1833.
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D1STINCTION BETWEEN FIRST AND SECOND CLASS PRIVILEGE TRAVELLING
OrDER HOLDERS IN THE MATTER OF TRAVELLING BY MAm TraAINS
ON FoREIGN RAILWAYS.

1872. *Maulvi Badi-uz-Zaman: (a) Is it a fact that persons holding

Becond Class Privilege Travelling Orders are not allowed to travel by mail
trains on foreign railways ?

(b) Is it also a fact that holders of First Class Privilege Travelling
Orders are allowed to travel hy mail trains on foreign railways ?

(c) Do Government propose to issue instructions that there should be

no distinction between the two classes of Privilege Travelling Order
holders? If not, why not?

Mr. P. R. Rau: (a) and (b). Yes.

(¢) The issue by one railway of P. T. O.’s admissible over other rail-
ways is a matter for mutual agreement and is governed by rules framed by

the Indian Railway Conference Association. Government are not pre-
pared to intervene in this matter.

TRANSFER OF ASSISTANT CONTROLLERS ON THE NORTH WESTERN
RamLway ¥roM SiMra To DELHI.

1373. *Maulvi Badi-uzs-Zaman: (a) Is it a fact that Assistant Controllers
on the North Western Railway are transferred for six months to Simla and
thereafter they come back to Delhi for the winter?

(b) Is it a fact that on their return to Delhi these Assistant Train
Controllers are unable to secure Railway quarters ?

(c) Is it a fact that one such Assistant Controller died of pneumonia
after return to Delhi when he was unable to secure a quarter to live in ?

(@) Do Government intend to stop these transfers and post these men

permanently in Simla and thereby save allowances, etc.? If not, why
not ?

Mr. P. R. Rau: T am calling for certain information and will lay a reply
on the table in due course.

PuBLICATION or THE REVISED RATES or PAY FOR THE ARMY
HEADQUARTERS.

1374. *Maulvi Badi-uz-Zaman: (a) With reference to th

: e reply to
starred question No. 1068 of the 21st November, 1938, will Government
be pleased to state:

(a) when will the revised rates of pay for the Army Headquarters
. be published;

(b) when will the emburgo on confirmation in Army Headquarters
in the case of posts held by those routine division clerks who

qualified in the 1831 examination and whose period of probation
has expired, bs removed ?

Mr. G. BR. Ib Tottenham: (q) The matter is still under consideration.

d (t:’) The embargo will be removed as soon as the new ecales are intro-
uced.

(o]
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Cmsme oF THE GATE USED BY LaBIES AT THE UNAO RAILWAY
STATION.

1875. *Mr. S. G. Jog (on behalf of Rai Bahadur Lala Brij Kishore):
() W ill Government please state if it is a fact that there used to be a
gate for the use of ladies only at Unao junction, and the same has been
closed now?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state the reason for the closing of the gate ?

(c) Do Government propose to consider the feasibility of re-opening
this gate? Are not Government aware that purdah-nashin ladies experi-
ence great inconvenience for want of the same?

Mr. P. R. Rau: Government have no information, but I am sending a
copy of the question to the Agent, East Indian Railway, for such action as
may be considered necessary.

DirFERENT RATES CHARGED FOR ELECTRIC CURRENT BY THE CALCUTTA

ELEcTRIC SUPPLY CORPORATION.

1376. *Mr. K. C. Neogy: (a) Arec Government aware that there exists
with the Calcutta Electric Supply Carporation au agrecment whereby
electric current is supplied to the Government of Bengal buiidings, us also
to the Government of India buildings in Calcutta and suburbs, at 1'S
annas per unit for lights and fans?

(b) Is it a fact that the Government of India are a party to this agree-
ment ?

(c) Are Government aware that the public in Caléutta are required tu
pay to the Calcutta Electric Supply Corporation four annas and six pies,
less a rebate of one anna nine pies, per unit for electricity when used for
lights and fans?

(d) Are Government aware that there exists an enormous differenca
between the price paid by the Government of Bengal as compared to the
rate normally paid by schools, colleges, universities, churches and charitable
hospitals, etc?

(¢) Has there been any reference on the subject from the Goveranment
of Bengal, and has any inquiry been made as to the legality of such differ-
ential rates?

The Honourable Sir Frank Noyce: (a), (c), (d) and (¢). The answer is in
the negative.

(b) Not so far as I am aware.

MEETING OF THE ALL-INDIA CONGRESS COMMITTEE.

(*Sardar Sant Singh: (a) Has the attention of Govern-
‘ ment hbeen drm\in to the news
. published ir  the Hindustan
|‘Hr. Gaya Prasad Simgh: Times of the 29th November,
1933 that the Government of
*Mr 8. C. Mitra: India have decided not to allow
a meeting of the All-India Con-

- gress-Committee to be held,

(b) Ts it a fact that the All-India Congress Committee hag never been
declared as an unlawful Association?

1377.

r————-ﬁ.
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Tyl

(¢) What is the attitude of Government in regard to the All-India
<Congre:s Connnittee meetings?

The Honourable Sir Harry Haig: (a) and (b). Yes.

(¢) Government sec no reason why the All-India Congress Committee
should be differentiated from any other Committee of the Congress.

Mr. Gaya Prasad Singh: Have Government issued any orders with re-
gard to the prevention of any meeting of the All-India Congress Com-
mittee meeting which may be held in the near future?

The Honourable Sir Harry Haig: No orders have been issued.

8ir Cowasji Jehangir: Is the All-India Congress Committee declared
illegal ?

The Honourable Sir Harry Haig: I have said in answer to part (b) of
this question that it has not been declared unlawful.

Sir Oowasji Jehangir: It has not been declared unlawful?

The Honourable Sir Harry Haig: It is not at the moment an unlawful
association.

8ir Cowasji Jehangir: If it is not an unlawful association, and if a meet-
ing of the All-India Congress Committee is held, will it be an illegal meet-
ing? What is the position ?

The Honourable Sir Harry Haig: The position is that the Government
see no reason to differentiate the All-India Congress Committee from
any other Committee of the Congress. It is perfectly true that, at the
present moment, the All-India Congress Committee is not an unlawful
association, but that is really an accident owing to the fact that during

the last few yeurs the All-Indin Congress Committce has made no effort
to meet.

Sir Cowasii Jehangir: No cffort 1o do what ?

The Honourable Sir Harry Halg: li¢ hus made no cffort to meet or
function in any way.

Sir Cowasji Jehangir: Tt follows from that, that if they had tried o
mect, Government would have considered the position, and now that they
are trying to meet, Government will consider the position ?

The Hpnourable Sir Harry Halg: That is certainly so.

8ir Oowasji Jehangir: Therefore, the Honourable Member has not given

any definite reply as to what action Government will take if they did try
to meet ? ‘

The Honourable Sir Harry Haig: That, I think, is going into the realms
«of hypothesis. ‘ : : con .

o2



2040 LEGISLATIVE ASSEMBLY. [11Te DEcr. 1988.

Sir Cowasji Jehangir: The question is that they want to meet. We know
that. What action do Government propose to take in the matter? It is
for the enlightenment of the public as well as for everybody else. If the
Congress Committee want to meet, what uction do Governtnent propose
to take?

The Honourable Sir Harry Haig: That. Sir, is, as I have said, a hypo-
thetical question. I was asked what is the attitude of Government. I
think I have given a very fair and cledr answer that the Government
see no reason to differentiate the All-India Congress Committee from other
Congress Committees, and the House is perfectly aware what the general
policy of the Government is towards the Congress organizations and the
its various Committees.

Sardar Sant Singh: May I know if the Congress has been declared an
unlawful association ?

The Honourable Sir Harry Haig: No, Sir; I went into that question
last March.

Mr. K. C. Neogy: Do I take it that the Congress is a perfectly legak
organisation and that no attempt will be made to stop its general meet-
ing, whereas a meeting of the All-India Congress Committee may be
stopped ?

The Honourable Sir Harry Haig: No, Sir; T don’t think the Honourable-
Member should presume that. He will remember that last year this
question came up in connection with the proposal to hold a meeting of the
Congress and the Government had to prohibit the holding of that meeting.

Mr. K. C. Neogy: In what sense then is the Congress not an unlawfuk
body ?

The Honourable Sir Harry Haig: In the technical serse.

Mr. K. O. Neogy: Will the Honourable Member then be pleased to ex-
plain the technical aspect of the question ?

The Honourable 8ir Harry Haig: The technical aspect is that under a
particular law particular associations can be declared as unlawful, and,
under that law, ueither the Congress, nor as a matter of fact by acci-
dent, the All-India Congress Committee has been declared unlawful.

Mr. K. 0. Neogy: That is to say, the fact that the Congress itsell is
not an unlawful body is due to the same accident, as a result of which
the All-India Congress Committee has not been declared to be unlawful 7

The Honourable Sir Harry Haig: Not exactly an accident, Sir. I
explained last year that the reason was that to declare the Congress an
unlawful association would be going far beyond the requirements of the
situation.

Mr. K. O. Neogy: What is the practical effect then, mmay T inquire,
of this distinction between the Congress and the All-India Congress
Committee in regard to its lawful or unlawful character ?
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~ The Honourable 8ir Harry Haig: There is no distinction between them
at the moment. Neither of them, as I have explained, have so far
been declared unlawful.

Mr. Gaya Prasad Singh: Is it a fact that the Working Committee has
been declared an unlawful association ?

The Honourable 8ir Harry Haig: That is so.

Mr. Gaya Prasad Singh: And the All-India Congress Committee has
not been declared unlawful. . . . . ?

Mr. President (Th¢ Honourable Sir Shanmukham Chetty): That has
‘been answercd.

Mr. Gaya Prasad Singh: Then, my next question is, why are the
‘Government contemplating to ban the meeting of the All-India Congress
‘Committee which has not been declared an unlawful association?

The Honourable Sir Harry Haig: 1 have said that the Government see
no reason to differentiate one Committee from another. It was not, as a
result of any policy on the part of Government, that the All-India
Congress Committee was not declared unlawful, but purely through the
accident of its making no effort 10 function.

Mr. Gaya Prasad Singh: Huve not the Government already declared
the one unlawful, while the other is lawful ?

The Homourable Sir Harry Haig: That represents no decision of policy.

Mr. H. P. Mody: Is it the practice of Government to prohibit meetings
<of bodies which have not been declared unlawful ?

The Honourable 8ir Harry Haig: No, Sir; if it were considered that
the All-India Congress Committee should not be allowed to meet, then
the nccessary action would be taken.

Mr. H. P. Mody: Would it not be a more straightforward course that
the All-India Congress Committec should be declared as an unlawful
Committec ?

. The Honourable Sir Harry Haig: So far action has not been taken
in advance of the requirements of the situation.

8ir Oowasji Jehangir: The situation has now arisen.

The Honourable Sir Harry Haig: I must ask my friend to explain

thow the situation has arisen.

8ir Oovuéi Jehangir: We have heard, and we know, that attempts
are being made to call off the Civil Disobedience Movement by calling an
‘All-India Congress Committce. That ig an absolute fact, and in view
of these attempts to call off the Civil Disobedience Movement. which can
oaly be done by calling a meeting of an All-India Congress Committee, I
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would ask the Honourable the Home Member to state whether Govern-
ment are going to declare & meeting of the All-India Congress Committee
illegal ?

The Honourable Sir Harry Haig: I must express my complete dis-
agreement with the Honourable Member’s assumption that, if the Con-
gress, wish to call off the Civil Disobedience Movement, they can do it
only by holding a meeting of the All-India Congress Committee.

Mr. M. Maswood Ahmad: What is the other method for calling off
the Civil Disobedience Movement ?

The Honourable Sir Harry Haig: The Congress, Sir, have had not the
slightest difficulty in changing their policy without a meeting of the All-
India Congress Committee or any other particular organization.

Mr. M. Maswood Ahmad: What is the other procedure that the
Congress can adopt for calling off the Civil Disobedience Movement ?

Sir Cowasji Jehangir: Is the Honourable Member who speaks with such
authority a Member of the All-India Congress Committee ? '

The Honourable Sir Harry Haig: No, Sir, but I read my papers, and
perhaps it is within the recollection of the Honourable Member that the .
policy of the Congress was changed last July, without a meeting of the
All-India Congress Committee.

Mr. 8. 0. Mitra: Have Government in their possession any evidence
to anticipate that the All-India Congress Committee is going to pass
resolutions which are likely to be illegal or unconstitutional ?

The Honourable Sir Harry Haig: The Government, Sir, apart from .
what my friend, Sir Cowasji Jehangir, said, have no information in their

possession showing that the Congress desire to hold a meeting of the All-
India Congress Committee.

Mr. S. C. Mitra: TIs it the policy of the Government always to anti-
civate and punish people and prohibit mmeetings without ascertaining
whether those meetings will pass Resolutions either supporting or oppos-
ing the Civil Disobedience Movement, individual or mass?

The Honourable Sir Harry Haig: We must treat the Congress organiza-
tion as a whole. We cannot pick out one part of the Congress organiza-
tion and say that can meet and another part cannot meet.

Mr. S. O. Mitra: The Honourable Member knows that the Congress,
according to its constitution. can aslways changc its policy and. principles.
and even its creed. Why then are Government so anxious that the
Congress should not meet and prove itself whether it is constitutional or
unconstitutional? Government can take steps afterwards, and not before ?

y Tilo Honourable Six Emy!': !Bﬁ‘,': i :bgyg already explainedb that &be
Qongress bas found not the slightest difficulty in changing their poliey
without these formal meetings. They declared the inauguration of the
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Cfvil Didobédienee movement without a meeting of the Congress or of
ilie AB.India Congress Committee. They modified their policy substan-
tially in July without any formal meeting of any Congress body.

Sardar Sant Singh: May I know what the reply of the Government is to
part (a) wherein it is asked whether, as stated by the Hindustan Times,
the Government of India have decided not to allow a meeting of the
All-India Congress Committee to be held ? Is that a fact?

The - Honourable Sir Harry Haig: The question asked in part (a) is
whether the attention of the Government has been drawn to the article. I
am afraid, I am not prepared to state what decision at what particular
time the Government of India may have taken, but I hope the Honour-
able Member will take it from me when I say that the view of the Govern-
ment of India is so and so, that it is in fact so.

Mr. 8. G. Jog: Are Government aware that there is a strong
feeling amongst many members of the All-India Congress Committee that
there should be a change in the programme and creed of the Congress as
such, and would it not be proper for Government to give facilities to the
All-India Congress Committee to meet and come to a decision ?

The Honourable 8ir Harry Haig: I believe it is a fact that a section,
and I hope a growing section, of the Congress are realising the futility of
the Civil Disobedience Moveinent, but. at the same time. what prevents
them from making their opinion effective is not the question of whether
any particular meeting can or cannot be held. but the fact that the
leaders whose policy really dominates the Congress are still cpposed to
any change.

Mr. 8. @. Jog; May I know, if about. 15 or 20 members of the All-
India Congress Committce meet in their individual capacity and discuss
matters, whether still the Government will take objection to their meeting ?

The Honourable Sir Harry Haig: We have been careful not to inter-
fere unnecessarily with any kind of informal meeting of the members of
the Congress who wish to discuss these questious amongst themselves.

Mr. Lalchand Navalral: In view of the fact that nobodv knows what.
the decision of these people will be, will the Government allow them
opportunity to express their own opinion fo that they may see their
own position and then inform the Government that they are not meeting
with any illegal object ? '

The Honourable Str Harry Haig: I think 1 have made sufficiently clear
the general position of the Government with regard to this matter.

8ir Oowasji Jehangir: Muy I ask one more question? The Honour-
able Member said that it was not the policy of tl?e QGovernment to d!:g‘::-
entiate between qne part of the Congress and another. In view of that,
will Government now declare the All-India Congress Committee illegal to
prevent .thia:liquid 'state of aflairs in. political life? It is quite logical when
my Honourable friend says that.there should be-no differentiation between
one part of the Congress and another. Then, why continue thig liquid
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state of affairs? Will the Honourable Member consider and declare this
All-India Congress Committee illegal and thus prevent this liquid state of
affairs where nobody knows what to do?

The Honourable Sir Harry Haig: I am glad that my Honourable
friend appreciates the position of the Government, but having gone on 0
long, as I said, accidentally, without having declared the All-India Con-
gress Committee unlawful, it seems unnecessary to take any action unless
some practical result is going to be achieved, and at the present moment
I have no information to the effect that it is intended to call a meeting of
the All-India Congress Comumittee,

Mr. President (The Honourable Sir Shanmukham Chetty): Order,
order. Sardar Sant Singh, Question No. 1378.

ALLOWANCES OF TRAVELLING TiICKET ExAMINERS.

1378. *Sardar Sant Singh: (a) With reference to their reply on the 23rd
March, 1932, to question No. 889 (¢), will Government please state if it is
not a fact that Travelling Ticket Examiners, while under the Chief Auditor,
were eniployed for checking at stations during the occasions of fairs, cte.,
and werc granted mileage sllowance at the rate of 200 miles for eight
hours work. or average mileage of the previous month as in the case of
guards when employved on station duty?

(bj If the reply to the above be in the affirmative, why ara the old
Travelling Ticket Examiners, now classed as Special Ticket Examiners,
not paid similarly when emnployved at stations, viz., eight hours equal to
200 miles or average mileage of the previcus month for those days?

(¢) Will Government please state the proportion of checking at stations
to checking in running trains by the Special Ticket Examiners at present,
for instance with regard to the Special Ticket Examiners’ check in Rawal-
pindi, Quetta, Lahore and Multan Divisions, from July to October, 1988?

(1) Will Government please state whether there is any dificrence in
th: naturc of the work so far as the check in running trains by the old
Travelling Ticket Examiners and present Special Ticket Examiners is
cencerned?

(e) If the reply to part (d) be in the negative, why ure not the old
Travelling Ticket Examiners, now classed as Special Ticket Examiners, paid
mileage allowance for their duty in running trains?

(f, With reference to their reply on the 23rd March, 1932, to question
No. 889 (b) regarding allowances to Travelling Ticket Examiners, will
Government piease state whether the information has since bheen obtained,
and. if 8~, will they place it on the table of this House?

Mr. P. R. Rau: (a) I daresay my Honourable friend is right, but I
have no precise information on the subject.

-(b) and (e). Government do not cousider that even if the assumptions
made by the Honourable Member are correct thev are an adequate reason
for granting the same terms to the present Special Ticket Examiners,

(¢) I shall aseertain whether this information is readily available, and
if 80, will place it on the table of the House in due course. '
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(d) 1 presume the actual check will be the same whatever the agency

that is employed for the purpose.
(/) The information referred to was placed on the table of the House
over 15 months ago—on the 8th September, 1932, to be accurate.

NoN-PaYMERT oF HoUSE RENT BY RATLWAYS TO EMPLOYEES APPOINTED
AFTER THE 1ST Avuaust, 1928.

1379. *Sardar Sant Singh: (q) Are Government aware that house rent is
mot paid Ly Pailways to employees appointed «fter the 1st August, 1928?
(b) Is it continued to be paid to those who were drawing the same
prior to the 1st August, 19287

Mr. P. R. Rau: (a) Yes.
(b) Yes, when holding a post which carried the concession prior to that
date.

ALLOWANCES OF TrRAVELLING TiCKET EXAMINERS.

13880. *Sardar Sant Singh: (a) With reference to their reply on the
28rd March, 1932, to question No. 889 (), viz., that ‘‘the allowance of
other running staff, e.g., Guards, etc., have not been reduced as their
duties remain the same’’, will Government please state if it is a fact that
the duties of the old Travelling Ticket Examiners, now classed as Special
Ticket Examiners, have for the most part remained the same ?

(b) If the reply to part (a) be in the negative, will Government please
state to what percentage their duties have remained the same?

Mr. P. R. Rau: (a) Government have been informed that this is
not so.

(b) I am afraid it is impossible to compare their old duties with their
present dutics in terms of percentages.

PAYMENT OF MILEAGE ALLOWAKCE TO GUARDS WORKING A8 COXDUCTORS.

1381. *Sardar S8ant Singh: (a) Is it a fact that some of the Guards, on
receipt of mileage allowance, have been put to work as Conductors?

(b) Is there any difference in duties of a Conductor and a Train Guard ?
If so, what?

(¢) If the duties of a Conductor and Train Guard are not the same, why
have the Conductors been paid mileage allowance?

(d) Is it o fact that Guards are still being puid mileage allowance for
Iv;orkinghas Conductors, although their duties for this work are changed?
80, why?

Mr. P. R, Rau: (a) I am informed that on certain important passenger
trains on the North Western Railway, Guards are put to work as Conductor
Guards.

(b) The Conductor Guard relieves the Train Guard of part of the duties
of & Guard assishing the Train Guard in attending to the comfort and
needs of passengers of all classes.

- (¢) and (d). The mileage allowance is paid because these continue to do
Guards' duties. ’
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ALLOWANCES OF TRAVELLING TICKET EXAMINERS.

1882.- *Sardar-Savit Singh: (q) With reference to their reply on the
23rd March, 1932, to question No. 890(f), will Government please state-
if it is a fact that the Chief Accounts Officer, North Western Railway, sent
a statement of the allowance admissible to the Travelling Ticket Examiners
on their transfer to the Traffic Department in 1928, to the various Divi-
sional Superintendents about the grant of 200 miles for eight hours duty
or the average mileage of the previcus month for days when employed to
check at stations?

(b If the reply to part («) above be in the affirmative, will Government
please state why the old Travelling Ticket Examiners, now classed as
Special Ticket Examiners, are not paidq mileage allowance for check in
running trains at the rate of 200 miles or average mileage of the previous
month for everv eight hours for checking at stations according to that
letter as previously?

-

Mr. P. R. Rau: (a) Possibly: but I have no information on the matter.
(b) T have dealt with this suggestion in replying to question No. 1378.

DEVELOPMENT OF THE DAIRY INDUSTRY IN INDIA.

1383. *Khan Bilhadur Hajl Wijthuddin: (a) Has the attention of Govern-
ment been drawn to the two articles which appeared in the special supple-
ment to the Times of India of the 16th September, 1988, which indicated
the money value of the agricultural and the live stock and animal products
and the importance of these industries, more especially of the dairy industry,
in their relation to the economical and physieal well-being of the people of
India ?

(b) Will Government be pleased to state:

(i) what is the existing cattle breeding and dairy organisation under
them;

(ii) what the amount of money spent on it at present is and what
it was before retrenchment was effected;

(iii) what was the staff retrenched from it and the institutes or farms
closed down due to retrenchment ?

(c) In what way is help given by this crganisation for the development
of the dairy industry in the country and who is directly responsible for
giving such help ?

(d) What facilities are available at present for developing industrial
dairying? Do Government contemplate increasing these facilities ?

(e) Are Government aware that various dairy products are imported in
large quantities from abroad every year and this importation is on an
increase ?

(f) Are Government aware that there is a great wastage of milk produced
in ‘rural areas in this country due to want of knowledge of the process of
manufacturing dairy products ?

“{g) "Will Gevernment- plesse state it facilities: exist at present for ex-

perimenting on the manufacture of these produets and if efforts. have been >
made in this direction ? If so, with what results ?
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(k) Will Governm-~nt please indicate the nature, quantity and value of
such dairy products imported into India during the last three years?

(i) Are Government aware of the public feeling that the present state of
the cattle breeding and dairying industries in India is very unsatisfactory
and that these are nation building industries ?

(/) Do Government propose to give their immediate and earnest atten-
tion to the further development of the cattle dairy department with a view
to developing these industries on proper lines in the country ?

Mr. G. 8. Bajpai: T lav on the table a statement giving the information
asked for by the Honourable Member.

Statement.

(¢) Yes.

(b) (i). The organisation consists of the Imperial Dairy Expe-t, farms for csttlo
breeding and instruction in dairying at Karnal and Bangalore, and a small section
for animal nutrition research at Bangalore. Cattle breeding and dairying operations
are also carried ont at the Iinperial Institatc of Agricultural Research, Pusa.

(ii). The amount of money actually spent by the Government of India on this
o isation was Rs. 6,34,950 in 1930-31 before retrenchment and the expenditure in.
1833-34 after retrenchment is estimated at Rs. 3,05,900.

This is exclusive of the cost of the cattle breeding and dairying operations at the -
Imperial Institute of Agricultural Research, Pusa.

(iii). One post of Assistant to the Imperial Dairy Expert. one of Superintendent of
Dairy Farms and four pts of clerks have heen retrenched; the Anand Creamery has
been closed and the Wellington Farm has been converted into a milk depot.

.(¢) Courses in Dairying are given at the Imperial Institute of Animal Husbandry
and Dairying, Bangalore, by the Imperial Dairy Expert. The Imperfal Dairy Expert
also gives advice to Local Governments. municipalities and privately owned dairy
organizations regarding the organization and improvement of dairying.

(d) The Creamery at Anand was formerly maintained as an experimental and
educational dairy factory in India, where the manufacture of milk products could be
studied on a factory scale and where the treatment of milk for the manufacture of milk
factory products could be taught on practical lines. Students from the
Dairy Institute were trained there, in factory methods of handling milk and
cream and in the manufactu-e of huotter, ghee and other dairy products and bye-
prodvets.  This institution had to be closed as a measure of ecomomy but the
Imperial Council of Agricultural Research has since sanctioned a grant of
Ra. 1.10.628 spread over three vears to carry on industrial research at this Creamery
and the t-aining of students on the same lines as hefore.

(¢) The statistics for the last five veara show that, except in regard to butter, there
has been a steady decline in the importation of dairy products as a whole.

(/) There is little doubt that large quantities of milk produced in remote villages
throughout India find no remunggative market at prerent owing mainly to the prohibi-
tive cost of transportation lnd*» the lack of a suitable organization for collecting,
processing and marketing. .

(g) The Honourable Member is referred to the answer I bave given to part (d) of
this question.

. (4) The information is published in the Sea-Barne Trade Returns, to which the
Honourable Member's attention is invited.

. (1) and (j). ThesGovernment of India realize that the cattle breeding and dairyin
industries of India are susceptible of improvement and cansistently with their fi i
%m:’ea_ they have dorie what they conld t5 help these industries. As tie Hononrsble
F'is ‘awdre, the :aubject is now primarily the coacen of Local Governments and
it is hoped that as finances improve, the claima, of cattle breeding and dairving will -
receive sympathetic attention from all those authorities who are in a position to help.
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RECRUITMENT OF MOPLAHS IN THE ARMY.

1384. *Mr. M. Maswood Ahmad: (a) Have Government seen the text of
‘the resolution passed by the Kerala Muslim Majlis held at Himayatul Islam
.Sabha Hall at Calicut in connection with the recruitment of Moplahs in the
.Army ?

(b) Is there any ban to their enlistment in the army of the country ?

-(¢) Are Moplahs considered a martial race? If not, why not?

(d) Will Government kindly lay a list of the races which are classed as
‘martial on the table of this House?

(¢) Have Moplahs ever been tried as soldiers, and with what result ?

(f) Are Moplahs not entitled to have the same opportunity of serving
Government and the country, as other communities in India have ?

(@) Are Government prepared to consider the desirability of removing
the ban which at present seems to exist for the recruitment of Moplahs in
the army?

‘Mr, G. R. F. Tottenham: (a) Yes.

(b), (c), (¢), (f) and (g). The attention of the Homourable Member is
invited to the answer I gave on the 7th November, 1932, to starred question
No. 902, asked by Mr Uppi Saheb Bahadur.

Government have since decided to open recruitment for Moplahs in the
Indian Territorial Force as an experimental measure.

(d) The attention of the Honourabie Member is invited to the answer
to starred question No 888, asked by Mr. Ram Narayan Singh on the
6th September, 1927.

‘Mr. M. Maswood Ahmad: May I know from Government what is the
-criterion for deciding the question as to whether a particular race is &
.martial race or not?

Mr. G. R. F. Tottenham: 1 have already referred the Honoursble
Member to the answer to a question put in 1927 on that subject. If the
Honourable Member wishes, I will repeat that answer now:

"“No particular caste, class or community is officially recognised by Government as
martial or otherwise, but units of the Indian Army have always been orgaunized on a
class basis; and, as there are limits to the size of that army, only a limited number
of classes can ordinarily find a place in it. The classes relected are those which, from
the point of view of military efficiency alone, the military authorities prefer to enlist.”

Dr. Ziauddin Ahmad: Are Muslims from the United Provinces included
among the martial races? P

. Mr, @. R. ¥. Tottenham: I must asl. for notice of that question. A
good many of them are, I am sure.

Dr. Ziauddin Ahmad: Is it not a fact that, like the Madrassis, they
bave always been excluded from recruitment in the army?

Mr. G. R. ¥. Tottenham: I do not know which particular class my
“Honourable friend is referring to; but, if he will put a guestion on thé
-paper, I will answer that question.
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Mr. M. Maswood Ahmad: Do Government propose to give a trial to-
the Moplahs?

Mr. G. R. ¥. Tottenham: The Moplahs have already been given a
crumb of comfort by being enlisted in the Territorial Force. I suggest

that they should swallow that crumb and e¢ndeavour to digest it before asking:
for more.

Diwan Bahadur A. Ramaswami Mudalisz: May I ask the Army Secret-
ary whether there is any technical difficulty from the army point of view
1 organising 8 cosmopolitan unit composed of more than one class?

Mr, G. R. P. Tottenham: All over India?

Diwan Bahadur A. Ramaswami Mudaliar: The Army Secretary said
that the organisation of the army is based on forming units of classes and,
as there can be only a limited number of units, there can be only a limited
number of classes. Agreeing that there should be a limited number of
units, is there any technicul difficulty, {rom the military point of view,
in reserving a few units for cosmopolitan recruitment, so that this grievance-
about martial and non-martial races may be removed?

Mr. @. BR. ¥. Tottenham: I think there would be considerable practical
difficulties in organising units which would be entirely composed of cosmo-
politan classes. Most of the units of th: Indian army contain more than
one class even now, but the companies in each battalion are generally of
a single class. There would be considerable difficulties in breaking up-

those companies and allowing them to consist of a large number of different
classes.

Diwan Bahadur A. Ramaswami Mudaiiar: Then how does the Honour-
able Member propose to give a chance to those classes who have not already

been recruited to the army, to have a military training and a military
career ?

Mr. G. R. F. Tottenham: The only cpportunity they have at present
is to join the Territorial Force.

Mr. M. Maswood Ahmad: Do Government wish that those Moplahs:
should take up arms in their hands to prove that they are a martial race?

Mr. R. 8. 8arma: Have they not done it?

REPRESENTATION OF THE TRAVELLING TiCKET ExAMINERS OoF THE EasT
INDIAN RalLway.
1385. *Mr. M. Maswood Ahmad: (a) Will Government kindly state

whether they have received any representation from the Travelling Ticket
Examiners of the East Tndian Railway?

(b) If 8o, what action have Government taken on it and how long will
they take to arrive at a decision on it?

Mr. P. R. Rau: A memorial was received from the Travellmg Ticket
Examiners of the East Indian Railway in March last and orders have heen:
issued on it.
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RECOMMENDATIONS OF THE WAR PENsIONS COMMITTEE.

1386. *Lala Rameshwar Prasad Bagla: {u) Is it a fact that according:to
Government orders on recommendation No. 9 of the War Pensions

. Committee held at Simla in June, 1983, regarding pension of non-combatant

military employees invalided on account of disubility and disease contracted

-during the Great War 1914-18, Government have no objection in allowing

the old rules and rates to be applied in those cases, if any, where they
would be more favourable to an individual ?

(b) Will Government kindly state the date from which the current rates
came into force ?

(¢) 1s it a fact that copies of questions Nos. 591 to 596 and their replies
given on the 4th September, 1933, in this House, have been forwarded to
the Controller of Military Pensions, Lahore? If not, do Government now
propose te forward copies of those questions and answers, together with
shose of this question and its answer to the Controller, Military Pensions,
Lahore, for information aad favour of action accordingly?

Mr. @. R. . Tottenham: (a) Yes, Lut the decision requires the con-
firmation of the Secretary oi State whose sanction has been applied for.

(b) 1st January, 1922,
(c) The attention of the Honourable Member is invited to the answer

I gave on the 1st December, 1933, to starred question No. 1263.

UNSTARRED QUESTIONS AND ANSWERS.

SALARIES PAID IN THE OFFICE OF THE DIRECTOR OF COMMERCIAL INTELLI-
GENCE IN INDIA.

267. Shaikh Sadiq Hasan: (a) Will Government be pleased to state the
amount of salaries paid monthly in the department of the Director of
Commercial Intelligence in India ?

(b) How much out of that amount is drawn by Muslims ?

The Honourable Sir Jogeph Bhore: a' The sauries paid in the month
of October, 1933, amounted to Re  7,068-10, in the case of ofticers and
Rs. 17,822 in the case of the staff, including inferior servants.

(b) Rs. 1.434-6 out of Rs. 17,822 mentioned above.

CLERKS IN THE CLOTHING FACTORY, SHAHJAHANPUR..

stat2e6~& Mr. M. Maswood Ahmad: Will Govern_ment be pleased to

(a) theqtotti;l r}m)umber of clerks (of all grades) working on the st
September, 1933, in the Clothing Factory, Shabi
somaratony in. ing Factory, Shahjuhan‘pur,

(i) Main Office,
(ii) Provision Office,
(iti) Production Office;
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{b) the total number of Muslim clerks in each one of the above
oftices; ‘
(c) the percentage of Muslim clerks in the entire Factory (all Branches)
during 1930, 1931 and 19327

Mr. G. R. ¥. Tottenham: The information asked for is being collected
and will be laid on the table.

CLERKS DISCHARGED IN THE CLOTHING FACTORY, SHAHJAHANPUR.

269. Mr. M. Maswood Ahmad: Will Government be pleased to
enquire and state:

(¢) how many Muslim clerks were discharged during 1930, 1931 and
1932 in the Clothing Factory, Shahjabhanpur;

(b) how many non-Muslim clerks were discharged during 1930, 1931
und 19327

Mr. G. R. P. Tottenham: The information asked for is being collected
and will be laid on the table.

CLERKS APPOINTED, RE-INSTATED OR RE-ENGAGED IN THE CLOTHING
FACTORY, SHAHJAHANPUR.

270, Mr. M. Maswood Ahmad: Will Government be pleased to
enquire and state how many Muslim and non-Muslim clerks have beean
appointed, re-instated, or re-eugaged in the Clothing Factory, Shahjahan-
pur, during September and Oectober, 1933 ?

Mr. G, R. ¥. Tottenham: The information asked for is being collected
and will be laid on the table.

DENIAL OF CERTAIN BENEFITS TO THE INDUSTRIAL HANDS OF THE EAST
INDIAN RAmLway PRrESss.

271. Mr. 8. O. Mitra: (a) Is it a fact that the compositors, binders
and distributors of the Government of India Presses are in the superior
service and they enjoy all the benefits such as pensions, ete., like the
clerical staff?

(b) Is iv a fact that the industrial hands, in the superior service of
the Kast Indian Railway Press are not allowed benefits like the clerical
staff of the press? If so, will Goverument he pleased to state the rewsons
for the same? ~

(c) If the answer to part (a) be in the affirmative, will Gorernment be
pleased to state the reasons for placing the superior industrial hends of
the East Indian Railway Press, Calcutta, in the category ‘of the *‘work-
shop staff'?

Mr. P. R, Rau: (a) I understand that the compositors, binders and
distributors in the Government of India Presses are treated as superior staff
and are eligible to the benefits of pension or contributory provident fund

. in the same wgy as clerks.

(b) and (c). I have called for certain information and will lay a reply
on the table in due course. |
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Leave, HoLIDAYS, ETC., FOR THE INDUSTRIAL HANDS OoF THE EasTt
INDIAN RamLway PrEss.

272. Mr. S. C. Mitra: (a) Is it a fact that the industrial hands such
as compositors, etc., of the Government of India Presses are all equally
treated in matters of leave, holidays, etc., irrespective of grades or
earnings ?

(b) Is it a fact that the industrial hands such as compositors, binders,
etc., of the East Indian Railway Press, Calcutta, are not treated equally
in matters of granting leave?

(c) If the answers te parts (a) and (b) be in the affinmative, will the
Honourable Member in charge, Railways and Commerce, be pleased to-
state the reasons for the differential treatment as mentioned in part (b)?

»

Mr. P. B, Rau: (a) The reply is in the negative.
(b) Government have no reason to think that this is correct.
(c¢) Does not arise.

ACTION TAKEN ON CERTAIN RESOLUTIONS PASSED BY THE PRESS
EMPLOYEES’ ASSOCIATION, CALCUTTA.

273. Mr. S. C. Mitra: (a) Is it a fact that the Honourable Member
in charge, Railways and Commerce, has received the copies of the
Annual Report and Resolutions passed at the Annual Gencral Meeting
of the Press Emplovees Association, Calcutta, a registered and recognised
body, held on the 19th August, 1933, under the presidency of Mr. Fazlul
Hug, M.A., B.L., ex-Minister, Government of Bengal?

(b) Has the attention of the Honourable Member been drawn to
Resolution Nos. 5 and 19 to 24? If so, will the Honourable Memher pe
pleased to state the action taken or intended to be taken in the matters?
1f not, why not?

Mr. P. R. Rau: (a) and (b). A copy of the Annual Report and Reso-
lutions passed at the Annual General Meeting of the Press Employees’
Association, Calcutta, held on the 19th August, 1933, was received by the
Railway Board. But the Association is not recognised by the Government
of India and no action is, therefore, proposed to be taken on the Resolutions..

APPOINTMENT OF THE PRESENT OVERSEER, EAST INDIAN RATLWAY PRESS,
AND RESOLUTIONS PASSED AT A MEETING OF THE PRrESs EMPLOYEES
OF THE EAST INDIAN AND EASTERN BENGAL RArLwayYs PRESSES.

274. Mr. 8. 0. Mitra: (a) Is it a fact that under the rules a Govern-
ment servant found to be incompetent to hold his office under 3 Provincial
Government cannot be employed in any other Government office—
Provincial or Imperial?

(b) Is it a fact that the present overseer, East Indian Railway Press,
Reverside Shed, was employed in the Bengal Government Press just
previous to his appointment in the present post?

(c) Is it a fact that serious allegations were made in the Bengal
Lecislative Council in August, 1928, bv Babu Nagendra Nath Sen, M.1..C.,
against the present overseer. East Indian Railwav Press. Howrah, while
emploved in the Bengal Government Press, Calcutta?
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(@) Is it a fact that the present overseer, East Indian Railway Press,
Howrah, lost his appointment in the: Bengal Government Press and was
subeequently employed in the East Indian Railway Press in 1928?

(e) 1f the answers to parts (a) to (d) be in the affirmative, will
Government be pleased to state how the present overseer, East Indian
Raj'way Press, Howrah, has been appointed to the post?

(f) Is it a fact that the Honourable Member in charge, Railways and
Commerce, has received a letter, dated the 31st July, 1933, from the
Secretary, Press Employees’ Association, Calcutta—a registered and
rccognised body—sending a copy of the resolutions passed at a public
meeting of the press employees of the East Indian and Eastern Bengai

lnilway Presses, held on 20th July, 1983? 1f so, has thc attention of
the Hobourable Member been drawn to resolution No. 7? If so, what
action har been taken in the matter? If not, why not?

Mr. P. R. Rau: (a) No.
(b) to (d). Government have no information.
(¢) Does not arise.

(f) The reply to the first part of the question is in the affirmative. The
letter was forwarded to the Agent, East Indian Railway who was compe-
tent to deal with the matters contained therein.

RETRENCHMENTS AND DEMOTIONS OF THE INDUSTRIAL STAFF OF THE EaST
INDIAN RarLwaYy Press.

275. Mr 8. O. Mitra: (a) Is it a fact that drastic retrenchments and
demotions in the industrial staff of the East Indian Railway Press,
Calcutta, have recently been carried out on economic grounds?

(b) Is it a fact that the present Superintendent, East Indian Railway
Press hag been allowed an increment of Rs. 30 on and from the 20th
October, 19337 |

(c) If the answer to parts (a) and (b) be in the affirmative, will Govern-
ment be pleased to state the reasons for the action mentioned in part (b)?

Mr. P. R. Rau: (a) Retrenchments and demotions have been made in
the East Indian Railway Press on grounds of economy.

(b) and (¢). The pay of the Superintendent, East Indian Railway Press
before its amalgamation with the Eastern Bengal Railway Press was
Re. 950. After the amalgamation the pay of the post of Superintendent
wes fixed in the scale, Rs. 600—1,000 and in view of the fact that the
present Superintendent was drawing Rs. 950 for the last four vears, his
pay was fixed at Rs. 1,000.

INTRODUCTION OF NEW COXDITIONS OF SERVICE IN THE EASTERN BENGAL
. Ramnway Press.
276. Mr. 8. O. Mitra: (a) Is it a fact that in 1930 new conditions of
servicc were introduced in the Eastern Benzal Railway Press, Sealdah,

and an agreement was entered into between the staff of *the Press and
Government?

(b) Is it a fact that before entering into the acreement the salaried
staff was allowed to exercise their option to elect themselves to remain
under the old leave rules?
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. (c) I8 it a fact that the salaried compositors and the distributors
elected themselves to remain under the old leave rules by signing the
printed forms supplied to each of them by the authorities for the' purpose?

(@) Is it s fact that the Agent, Eastern Bengal Railway, issued, in_his
lefter No. 313/0/E IV, dated the 17th December, 1981, orders regarding
leave and holidays for the press staff?

() Is it a fact that the staff of the press were divided into four cate-
gories in the Agent's circular, and the compositors and distributors were
placed in category IV (a) (Industrial Superior Establishment)?

(N Is it a fact that in accordance with Railway Board's letter
No. 229-E. G., dated the 20th February, 1931, it was declared that 20
days’ holidays with full pay would be granted to all the press staff and
the persons of category IV who elected to remain under the old leave rules’
would be allowed full pay on closed holidavs?

(9) Is it a fact that the compositors and the distribdtors enjoved the
holidays according to the said rules framed for the purpose till the date of
amalgamation with the East Indian Railway Press?

(h) Is it a fact that the services of the Eastern Bengal Railway Press
staff were transferred to the East Indian Railway Press with the conditions
of services remaining in tact?

(1) Is it a fact that after the amalgamation the Superintendent, East
Indian Railway Press issued a circular to the effect that the salaried
compositors and distributors of the Eastern Bengal Railway Press, would not
be granted holidays according to the Agent’s (Eastern Bengal Railway)
circular mentioned in part (d) ?

(/) Is it a fact that the readers, copyholders, timekeepers, etc., of the
Eastern Bengal Railway Press, were of the same category as the
compositors and distributors, wviz., Industrial Superior Establishment,
before the amalgamation ?

(k) Is it a fact that the readers, copyholders and timekeepers, have
been allowed to enjoy the holidays as per Eastern Bengal Railway Agent’s
circular even after the amalgamation ?

(1) If the answers to parts (a) to (k) be in the affirmative. will GGovern-
ment be pleased to state:

(i) the reasons for the issue of the circular mentioned in part (i)
above, and

(ii) whether the order of the Printing Superintendent as mentioned
in part (i) is tantamount to the violation of the agreement
entered into between the Eastern Bengal Railway Press staff
and the authorities regarding the conditions of service? If not,
why not ?

Mr. P. R. Rau: [ have called for information and will lav a reply on
the table in due course. ) '

MEMORIAL OF INKMEN OF THE GOVERNMENT OF Inp1a PrEss, CaLcUTTa.

277. Mr. 8. O. Mitra: (a) Is it a fact that in repl to the unstarred
question No. 125, asked in this House by Mr. Bhuput %g:g the Honourable
Member i charge, Department of Industries and Labour steted on 20th
Sep.tember. 1933, that the memorial of inkmen of the Government “of
Indla._Press, Calcutta, was engaging the attention of the Controller of
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Printing and Stationery and would be considered by Government when his
proposals were received ?
. (b) 1f the answer to part (a) be in the affmnative, will Govetnmenat be
leased to state whether the proposals of the Controller of Prmtmg and
ationery have been received by them ? 1f 80, have Government considered
the proposals? If not, when do they expect to receive the same ? :

The Honourable Sir Frank Noyce: (a) Yes.

_(b) The memorial has been considered by Government who have decided
not to grant the request made in it. '
MEMORIAL OF TEMPORARY BINDERS OF THE GOVERNMENT OF INDIA PRESS,
CALCUTTA.

278. Mr. 8. O. Mitra: (a) Is it a fact that in reply to the unstarred
question No. 126 asked in this House by Mr. Bhuput Sing the Honourable
Member in charge, Department of Industries and Labour, stated on the 20th
September, 1933, that the memorial of the temporary binders of the Govern-
ment of India Press, Calcutta, was engaging the attention of the
<Controller and would be considered by Government when his proposals
were received ?

(b) If the answer to part (@) be in the affirmative, will Government be
pleased to state, whether proposals of the Controller have been received by
them? If so, have Government considered the proposals? If not, when
do they expect to receive the same ?

The Honourable 8ir Frank Noyce: (a) Yes.

(b) The unswer to the first part is in the negative. Tt is not possible
to say at present when the Controller’s proposals will be received.

PRINTING OF Post aND TELEGRAPH FORMS.

279. Mr. S. O. Mitra: (a) Is it a fact that in reply to question No. 127,
dated the 20th Se;)t.ember, 1983, Government stated that the printing of
Post and Telegraph forms, whose value is about Rs. 2,20,000, could not be
managed by the Government of India Prees, Calcutta ?

(b) If the answer to part (a) be in the affirmative. wil] Government be
pleased to state:

(i) whether the opinion of thc Manager of the Government of India
Press, Calcutta, was obtained in this respect;

(ii) if so, whether Government will be pleased to lay on the table a
_ copy of the opinion of the Manager;

(iii) if the opinion had not been obtained, whether Goverament will
be pleased to state the reasons for the same ?

The Honourable Sir Frank Noyes: (a) The reply to part (f) of unstarred

-question No. 127 given in the Legislative Assembly on the 20th Septe
1983, was * No "% g B ¢ 1 September,

(b) The question was not referred to the Munager because Government
had sufficient information in their possession.

© 2
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t
- AMOURT PAID BY GOVERNMENT TO CONTRACTORS FOR OUTSIDE PRINTING
WORK. ‘
~ 280. Mr. 8. O. Mitra: (a) Is it a fact that in reply to question
No. 52, dated the 6th September, 1922, the Honourable Mr. H. A, F.
Lindsay, stated in the Council of State that the Contractors were paid
Rs. 7,16,510 in 1920-21 for outeide printing work?

(b) Ts it a fact that in reply to question No. 72, dated 28rd August, 1926,
the Honourable Mr. A. H. Ley stated in the Council of State that the
contractors were paid in 1920-21, the sum of Rs. 6,23,564 for printing work ?

(c) Is 1t a fact that in reply to starred question No. 248, dated the
2nd February, 1931, Mr. J. A. Shillidy stated in this House that the
amount paid to the Contractors for printing work in the year 1929-80 was
Rs. 4,02,000?

(d) Is it a fact that the Controller of Printing and Stationery, when
forwarding to Government the annual statistical return showing the work-
ing of the Government of India Presses made a statement to the effect
that during 1929-30, the payments for outside printing reached up to
Rs. 12.93,697?

(e) If the answers to parts (a) to (d) be in the affirmative, are Govern-
ment aware, on reference to different statements, that huge amounts of
public money have been wasted in payment to the Contractors? If so.
do Government prcpose tc stop the placing of printing work with Con-
tractors? If not, will Government be pleased to state the reasons for
the different statements mentioned in parts (a), (b), (c) and (d)?

The Honourable 8ir Frank Noyce: (a) No. What the Honourable
Mr. Lindsay stated was that the total amount paid to Messrs. Lal Chand
and Sons in 1920-21 was Rs. 7,16,510. This sum included, besides the
charges for outside printing work, the charges for storage and distribution
of forms.

(b) and (¢). Yes.

(d) Yes. But the amount of Rs. 12,93,607 includes, besides charges for
printing work, the cost of paper and materials supplied to contractors on
behalf of Departments.

(¢) This does not strictly arise, but I would add that public money is
not wasted when adequate services are secured in return and that the
reasons for the differences between the figures will be evident from the
previous replies.

ConcessioNs 70 TEMPORARY PrRESS EMPLOYEES OBLIGED TO RETIRE
BEFORE THE COMPLETION OF THE 25 YEARS’ SERVICE.

281. Mr. 8. O. Mitra: (a) Is it not a fact that according to Govern-
ment Resolution No. A.-31, dated the 15th July. 1920. the piece emplovees
of the Government of India Presses, who were appointed cn the 15th July,
1920 and were not made permanent, werc entitled to pensions after the
completion of 25 years’ service?

(b) Isit a fact that in reply to question No. 856(a), dated the 21st March,
1931, Mr. J. A, Bhillidv stated in this House that. according to Govern-
ment’s circular, the emplovees of the Government of India Presses. who.
were appointed before the 15th July, 1920, and were not made permnnent.
would be entitled to a bonue in case they were obliged to retire hefore
completion of their 25 years’ service? !



UNSTARRED QUESTIONS AND ANSWERS, 2057

(o) Is it not a fact that several employees of the Government of India
Presses, who were appointed before the 15th July, 1920, and have rendered
15 to 18 years’ service and who have not been made permanent, have
recently been obliged to retire before the completion of 25 years’ service?

(d) If the answers to parts (a) to (c) be in the affirmative, will Gov-
ernment be pleased to state what consideration has been shown with regard
to the employees mentioned in part (¢)? If none, why not?

The Honourable 8ir Frank Noyce: (a) No; but by subsequent modifica-
tions of the orders then passed, pieceworkers of the Government of India
Presses who were in employment in the regular establishment on the 15th
July, 1920, and were not made permanent were given the right to pensions
after the completion of 25 years’ service.

(b) Yes.

(c) I am not clear for which period the information is required but if the
‘Honourable Member refers to the recent discharge from service of certaiu
emplovees of the Government of India Press, Calcutte, the reply is in the
negative.

(d) Does not arise.

Di1ScHARGE WITHOUT DUR NOTICE OF CERTAIN EMPLOYEES OF THE
GOVERNMENT OF INDIA PrESS, CALCUTTA.

282. Mr. 8. 0. Mitra: (a) Is it not a fact that it iz imperative on
the part of Government to give a month’s notice to employees before
they are discharged from service? .

(b) 1Is it not a fact that in lieu of a month’s notice the ‘discharged
employees are entitled tc a month's pay in case their services are suddenly
dispensed with?

(c) Is it not a fact that several emplcyees of the Gevernment of
India Press, Calcutta, have recently been dischanged without giving them
@ month’s notice on the ground of their being on the ‘‘Fluctuating staff’*?

(d) Is it not a fact that the discharged employees were entitled to
-oontribute to the Provident Fund and deductions were made aceordingly ?

The Honourable 8ir Frank Moyce: (a) and (b). No: it depends on the
conditions on which the employees are engaged.

(c) Yes.

(d) No deductions are made from the pay of employees on this account
80 long as they are paid as members of the fluctuating staff. I cannot 88y

whether contributions were made while any of them were acting in other
appointments.

HaxpicaPs oF P1EcE-RaTED EMPLOYEES OF THE GOVERKMENT OF INDIA
ParEss, CaLcUTTA.

283. Mr. 8 0. Ilm (a) Are Government aware that whenever any
retrenchment i§ made in the Government of India Press, Calcutta,
the ‘“‘axe’’ falls only on the piece employees of the said Press?

(b) Is it a fact that the emergency cut of 5 per cent. has equslly been

applied to the salaried as well ag piece-rated emplovees of the ]
ment of India Press, Calcutta? P ployees of the Govern
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(c) Is it a fact that the earnings of the piece-workers of the Govern-
ment of India Press, Calcutta, are daily decreasing and those of the
salaried hands like Caghiers, Computors, Accountants, Clerks, Readers,.
etc., are increasing?

(d) Are Government aware that the decrease in the earnings of the
piece-workers would adversely affect their pension®

(¢) Is it a fact that with the imtroduction of the system of work as
laid down in Government Resolution No_ A.-31 dated the 15th July, 1920,
trouble broke out in the Government Presses, the piece-rated employces-
apprehending a further decrease in their earnings with the introduction of
the new system?

(/) Is it a fact that on the 14th September, 1920, a Resolution was.
moved by the Honourable Mr. G. S. Khaparde in the old Indian Legis-
lative Council demanding a mixed-Committee to investigate end report
on the causes of the trouble in the Government Presses and to propose
temedial measures ?

(9) Is it not a fact that during the debate on this Resolution Sir
Thomas Holland, the President, Board of Industries and Munition,
added ‘' promise the men (pieceworkers) that 1 will tear wp the Govern-
ment Resolution, if they do not get better income for shorter hours of
work’’. ‘I am quite willing to lay the whole result before a Committea
of the Council to allow that Committee to judge whether T have becn
fair to the workers’’?

(k) Is it not a fact that the Government of India Resolution No. A.-
81, dated the 15th July, 1920, stated that the compositors of the Gov-
ernment of India Presses used to earn Rs. 35 to Rs. 90 according to old
class rates?

(1) Is it not a fact that by the said Resolution an increment of 40 per
cent. was given to all workers and accordingly the earnings of the
compositors worked out at from Rs. 49 to Rs. 126?

(7) Is it not a fact that in course of the debate on the abolition of piece-
work system in Government Presses the Honourable Mr. A. H Ley stated
in the Council of State on the 23rd August, 1926, that a compositor in
Calcutta got Rs. 122? )

(k) 1s it not a fact that the Honourable Member in Depart-
ment of Industries, stated in this House on the 20th September, 1088,
that the maximum and minimum earnings of the compositors in Calcutta
for 1931-32 were Rs. 82 and Rs. 41 respectively?

(I) If the answers to parts (¢) to (k) be in the affirmative, will Govern-
ment be pleased to state:

(i) whether the earnings of the compositors of the Government of
India Press, Calcutta, are decreasing and if 8o, the reasons

for the same; .
(ii) whether they are willing to lay the whole result of the working
of the Government Resolution No. A,-81, dsted.the 15th July,
.. 1920; before a Committee of this House as promised by Sip
Thomas Holland; if not, why not? '

' 'The Honourablé Sir Prank Noyce: (z) No.
) Yes, 2
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{c) 1 have no reason to suppose that the earnings of pieceworkers for
normal hours of work are decréasing daily. The pieceworkers receive
biennial increments in class rates just as the salaried hands on time scales
of pay who receive annual increments.

(d) A decrease in the earnings of piecewarkers affects their pension only
it it occurred during the last 72 months of their superior service.

(¢) No: there was trouble prior to the Resolution.

(f) and (g). Yes.

(k) and (i). The attention of the Homourable Member is invited to the
reply given on the 20th September, 1983, to parts (b) and (d) of unstarred
question No. 129 in the Legislative Assembly.

(j) No. The Honourable Mr. Ley stated that a compositor in Calcutta
in the month he examined, i.e., April, 1926, got Rs. 122 in that month.

(k) Yes. The figures given represent the average monthly earnings
during 1931-32.

() (i) The attention of the Honourable Member is invited to the reply
to part (c) above.

(i) The result of the working of the terms sanctioned for pieceworkers
in the Resolution of 1920 was laid before the Pieceworkers’ Committee in
1922 and I invite the attention of the Honourable Member to paragraph 14
on pages 12 and 15 of that Committee’s Report, which is available in the
Library.

To avoid the possibility of misunderstanding I should add that Sir
Thomas Holland’s statement related to the effect of the changes made in
1920 and should not be regarded as a guarantee to pieceworkers for all time
of the caruings they got in 1920, irrespective of changes in the work avail-
&ble and other factors.

meosormDmmummmGovnmnrmhnuhnm
CALCUTTA AXD SiMLaA.

984. Mr. B. O. M2 (a) Is it not a fact that the earmings of the
distributors of the Government of India Presses, Calcutta and Simla are
daily decreasing? ‘

(b) Is it not a fact that the decrease in earmings will affect the pensions
of the distributors?

(c) Is it not a fact that the distributors used to get the same class
rautes as the compositors before 1928 ?

(d) Is it not a fact that the class rates of the distributors were lowered
after 1928?

(e) If the answers to parts (a) to (d) be in the affrmative. will Govern-
ment be pleased to state the reasons for the action mentioned i part (d)?

The Honourable 8ir Frank Moyce: (a) and (b). No distributors are
employed in thi“&mla Press. As regards distributors in the Calcutta
Press, the attention of the Honourable Member is invited to the replies
@ivell by me today to parte (¢) and (d) of his unstarved question No. 55.

(c), (d) and (¢). The attention of the Honourable Member is invited
o the. reply given by the Honourable 8ir Bhupendra Neth Mitra to his
starred questiom No. T94; dated the 3let Match, 1980. .
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STOPPAGE OF PROMOTION OR INCREMENT OF PIECE-EMPLOYEES OF THE
GOVEBRNMENT OF INDIA PRESSES FOR LEAVE ON MEDIOAL GROUND.

285. Mr. S. 0. Mitra: (a) Is it a fact that 40 per cent. increment was
granted to both salaried hands and piece-employees of the Government

of India Presses at Calcutta and Delhi as per Resolution No. A-81, dated
the 15th July, 19207 |

(b) Will Government be pleased to give a statement showing the pay
or earnings of the following staff of the Government of India Preeses,
drawn by each of them before the 15th July, 1920, and after the general
increment in July, 1920, and also the present pay of:

(i) Accountant, (ii) Cashier, (iii) Assistant Cashier, (iv) Head
Assistant, (v) Head Computor, (vi) Head Reader, (vii) three
clerks, three computors, three Readers (Junior and Senior),
three Revisors (with names)?

(¢) Is it a fact that no promotion or increment of the salaried hands
in the Government of India Press, Calcutta, is stopped for leave on medical
grounds ?

(d) Is it a fact that promotion or increment is stopped in cases of
piece-employees for leave on medical ground?

~ (e) If the answers to parts (c) and (d) be in the affinnative, will Gov-
ernment be pleased to state the reasons for the stoppage of promotion or
increment in cases of piece-employees for leave on medical ground?

The Honourable Sir Frank Noyce: (a) The piece rates for the presses
at Calcutta and Delhi were increased by 40 per cent. The salaried hands
were granted approximately an increase of ten per cent. on earnings up to
Rs. 70 a month and 5 per cent. on earnings over Rs. 70.

(b) The information is not available and its collection would involve
an amount of time and trouble disproportionate to the result.

(c) and (d). Leave on pay whether granted on medical grounds or
for other reasons counts for incremente for salaried bands and piece-
workers alike.

(¢) Does not arise.

ACTIOR TAKEN ON CERTAIN RESOLUTIONS PASSED BY THE PrESS
EMPLOYEES’ ASSOCIATION, CALOUTTA.

286. Mr. S, 0. Mitra: (o) Is it a fact that the Honourable Mumber in
charge, Department of Industries and Labour has received copies of Annual
Report and Resolutions passed at the Annual General Meeting of the Press
Employees’ Association, Calcutta, s registered and recognised body, held
on the 19th August, 1983, at Caleutto under the presidentship of Mr.
Fazlul Huq, M.A., B.L., ez-Minister under the Government of Bengal?

(b) I the answer to part (a) be in the affirmative, hag the attention of
Government been drawn to the Resolutions Nos. 8 to 187 If so,—-

(i) will Government be pleased to place on the table of this House
8 copy of the same;

(ii) will Government be pleased to state what action has been hhn
or intended to be taken in the matter? I not, why not? -
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The Honourable 8ir Frank Noyce: (a¢) and (b). Government have
received a.copy of the Report and ot the Resolutions. But 3s the Honour-
able'Member was informed in reply to hig starred question No, 258 of 2nd
February, 1981, the Association is not recognized by the Government of
India. No action has, therefore, been taken on the Resolutions now
received, and Government do not propose to lay a copy of Resolutions 8
to 18 on the table of the House.

INOREASE OF THE PAY OF THE EAsTEEN BENGAL RAmLway TICKET
PRINTING STAFF.

287. Mr. 8. C. Mitra:  (a) Is it a fact that on the introduction of
new conditions of services in November, 1930, as sanctioned by the Rail-
way Board, in the Eastern Bengal Railway Press, Sealdah, an increment
of 40 per cent. to all employees of the Press was allowed along with
the increase of working hours? '

(b) Is it a fact that the Ticket Printing Section of the Fastern Bengal
Railway Press remained unaffected, even with the introduction of the
new system, both with regard to the increase in working hours as well
as increment in pay?

(c) Is it a fact that with the amalgamation of the Eastern Bengal
Railway Press with the East Indian Railway Press *he services of the
Ticket Printing emplovees were transferred to the East Indian Railway
Press, their condition of services remaining the same as. before?

(d) Is it a fact that the staff of the Ticket Printing Section. Eastern
Bengal Railwav, worked till October, 1833, on the old basis ¢f working
hours?

(e) In it a fact that on and from the 1st November, 1938, the working
hours of the staff of the Eastern Bengal Railway Ticket Printing
Section have been increased by orders of the Agent. East Indian Railway,
bringing them under the orders of the Railway Board as regards working
hours of the Press? ' ' '

(/) Is it a fact that simultaneouslv with the incrense of working hours
no increment in pay has been allowed to the Ticket Printing staff, Eastern
Bengal Railway?

(9) If the unswers to parte (a) to (f) be in the affirmative, wil] Gov-
ernment be pleased to state whether they intend to increase the puy of the
Eastern Bengnl Railway Ticket Printing staff proportionately with the
}ncrease of working hours?

Mr. P. B. Rau: I have called for information and will lay g reply on
the table in due course. )

Repuoriox v THE NUMBER OF PoSTAL BEATS IN THR SANEARPUR
Viraor, Jessorx Drsrricr.

288. Mr. 8. 0. Mitra: (a) Is it a fact that the villagers of Rankarpur
under the Naldi Post Office in the district of Jessore subrmitted three memo-
rials to the Honournble Member-in-charge, Department of Industries and
Labour, Government of India. through the Divisional Siperintendent. in
the months of January, May and July, 1988, praying for the daily beat
in their village? B

l(':) Is it n fact that no reply was given to any of tjtesv memarials?
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(c) In it a fact that the number of beats in the village of Sankarpur wnder
the Naldi Post Office in the district of Jessore has been reduced to three in
place of five?

(d) Is it a fact that the number of beats in the village Habakhali under
the Post Office Naldi has been increased from two to sik?

(¢) Will Government be pleased to lay on the table of this House, &
comparative statement showing the number of rezistered letters, money
orders, insurance, newspapers and ordinary letters delivered during the last
two vears, 1931 and 1932, respectively, in the village of Sankarpur and
Habakhali under the Naldi Post Office in the district of Jessore?

(f) 1f the answer to parts (a) to (d) be in the affirmative, will Govern-
ment be pleased to state the reasons therefor? If not, why not?

The Honourable Sir Frank Noyce: (a) to (f). Government have not
been able to trace the receipt of any such memorials as those referred to
by the Honourable Member; s reference is, however, being made to the
Postmaster-General concerned and a reply to the Honourable Member'’s
questions will be placed on the table in due course.

IRNCREASE 1IN THE NUMBER OF PRONS AND INTRODUCTION OF THE SYSTEM
oF DarLy BEATS IN THE NALDI Post OFFICE, JRSSORE.

289. Mr. 8. O. Mitra: (a) Is it not a fact that the income from the
Post Office, Naldi, in the district of Jessore is more than that from the
Post Office. Nawhatta in the same district?

(b) Will Government be pleased to state the number of peons employed
in the Post Offices of Naldi and Nawhatta, respectively, in the district of
Jessore?

(c) Will Government be pleased to state whether thes cuntemplate
increasing the number of peons and introducing the system of daily beat
in the Naldi Post Office?

The Honoursble Sir Frank Noyce: (a) to (¢). The information is being
obtained and a reply will be placed on the table in due comrse.

AXwUAL REPAIRS T0 THE TELEGRAPH QUARTERS AT BarRp 'Roini
Nzw Dzxrnar.

200. Mr, D. K. Lahiri Chaudhury: (g) Will Government be pleasad to
state whether it is a fact that the annual repairs to the telegraph quarters
at Baird Road have not been completed as yet, while repairs to all other
quarters under the Public Works Department were completed long ago ?

(b) If the answer to part (a) be in the affirmative, will Government
please state what is the cause of this delay and when the repairs to the
telegraph quarters are likely to be completed ?

"(¢) Who is the local officer in charge of maintenance and repairs to these
telegraph quarters? Did he visit these quarters any time during the last
five years? If so, when? If not, why not?

© . (d) Is it o fact that the Telagraph Department makes the paymenia. to-
the contractors without verifying the nature of work done by them or withs
out obtaining any completion certificate from the occupants of these:
quarters® - v ~oo L oo R S '

P I 1

-
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(6) Do Government propose to bring about any improvement in the
present state of things ?

The Homourable Sir ¥Ptank Noyce: (a) No: the annual repairs of the
Baird Road telegraph quarters have been completed. Attention is being
paid to some remaining defects and to some  additional items of work
desired by the occupants.

(b) Does not arise.

(c) The Central Public Works Department had charge up to July,
1933, and subsequently the Divisional Engineer, Telegraphs, Delhi. The
quarters were duly visited and inspected by the appropriutc officers from
time to time.

(d) All repair work is inspected and measurements are recorded and
checked before payments to contractors are made. Completion certificates
from occupsants are not obtained.

¢) Government do not consider that any action beyond that indicated
in the reply to part (a) of the question is necessary.

RxpatRs TO PATHS IN FRONT AND SIDES OF THE TELEGRAPH QUARTERS
oN Bamp Roap, Nexw Drmian.

291. Mr. D. K. Lahiri Chaudhury: (a) Will Government be pleased to
state whether they are aware that the pathg in front and sides of telegraph
quarters on Baird Road have not been repaired for the last few years and
whether these paths are full of ditches?

(b) Are Government aware that the telegraph employees putting up in
these quarters have to pass through these paths during all parte of the
day and night to attend to their duties at a great personal rizk and
inconvenience ?

(¢) Do these paths belong to the Telegraph Department? If so, who
is the officer in charge to look after these paths? When were these paths
last visited by this officer ?

(d) Do Gevernment propose to have these paths repaired at an early
date! If so, when? If not, why not?

The Homourable 8ir Frank Noyee: (a) No. Such repams as  were
necessarv were dulv carried out from time to time. There are some
shallow depressions in some of the paths, caused by the recent heavy
raing and these are receiving attention.

(b) Telegraph employees have to use these paths but no personal risk
or appreciable inconvenience is involved.

{c) The paths in front of the telegraph quarters are the property of the
Poste and Telegraphs Department. The Divisional Engineer, Telegraphs,
Delhi iz in charge of them at present, and last visited them on the 23rd
November, 1933.

(d) The repairs to the pathe are being attended te.

RuLzs rar THR Rmvmor‘l‘mm: OPERATORS. °

YT Lo it v i e i R .
203, Mr. Gays  Prasad “Singh: (a) Will | Government . please  state
whether ‘there are any rules or system' of recruitment to the posts of
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telephone operators, or whether it is within the absolute discretion of the
Divisional Engineers concerned to appoint whomsoever they like?
(b) 1f the reply to the first portion of part (a) be in the affirmative, will

Government lay on the table a copy of the rules or state the system of
recruitment ? )

The Honourable Sir Frank Noyce: (a) and (b). There are at present
no definite rules and recruitment is made by the local Divisional
Engineers, Telegraphs, at their discretion. I may, however, inform the
Honourable Member that the question of prescribing definite rules for
such recruitment is under the consideration of the Director-General.

APPOINTMENT OF CHRISTIAN GIRLS AS TELEPHONE OPERATORS IN THE
AGRA TELEGRAPH SuB-DIVISION.

293. Mr. Gaya Prasad Singh: (g) Is it a fact that Government have
issued orders to the effect that in the United Provinces Circle one-third
of the vacancies in the Posts and Telegraphs Department should be

rcserved for minority communities and the remaining two-thirdg for the
Hindus?

(b) Is it a fact that recently the Divisional Engineer, Telegraphs, Agra
Division, filled up all the six permanent posts by the appointment of
Cbristian girls who never appeared at the 1930 examination and were not
on the approved list? - ‘

(c) Is it a fact that at the time of appointment of these Christian
girls, there were many candidates whose work was satisfactory, and who

had been working in officiating vacancies from time to time as a result
of the 1930 examination?

(4) Will Government please state why the 1933 examination was held?

(¢) If the replies to parts (a), (b) and/or (c) be in the affirmative, will
Government please state why the claims of the 1930 examination candi-
dates were overlooked in filling up the six permanent posts and why all
the six vacancies were filled up by members of minority communities?

(f) Are Government prepared to place these girls on the officiating
list and fill up the permanent posts at the Cawnpore, Hapur, Mussoorie
and Saharanpur Exchanges by officiating men who passed the 1930 exam-
nation or in the alternative, are they prepared to see that the 1930
candidates are given permanent vacancies as soon a8 they occur, without

their being subjected to any further recruitment examination? If not,
why not?

(9) Will Government please state whether these girl operators worked

at any Exchange office before appointment and whether they were senior
to all the officiating operators?

(k) Will Government please state whether any educaticnal qualifica-

tions have been laid down for the appointment of telephone operators?
1f 8o, what are they?

() Is it a fact that matriculated operators have been superveded in

the matter of permanent appointments by non-matriculates, whether males
or femalee? If so, why?

(j) Is it a fact that non-matriculates are still kept on the list of

approved candidates for telephone operatorships in the Agra Division in
spite of the fact that approved matriculates are available?"°If sb, whj?
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-The Honourable Sir Frank Noyce: (a) The reply is in the negative.

(b) to (j). Information has been called for and will be laid on the
table of the House in due course.

TRANSFER OF THE COMPANY MANAGEMENT OF THE EAST INDIAN RAmLway
' TO THE GOVERNMENT OF INDIA.

204. Mr. 8. @. Jog: Will Government be pleased to state the: date
on which the actual transfer of the Company management of the East
Indian Railway to the Government of India was effected?

Mr. P. B. Rau: The Easl Indian Railway has been under State
management since the 1st January, 1925.

STRENGTH OF CERTAIN STAFF BEFORE AND AFTER THE TRANSFER OF THE
EAST INDIAN RATLWAY TO STATE MANAGEMENT.

295. Mr. 8. @. Jog: (a) Will Government be pleased to lay on the
table a statement showing the actual strength against the sanctioned
strength of the old East Indian Railway (Company managed), Oudh and
Rohilkhand Railway (State managed) and the East Indian Railway (State-
managed) as on the lst April, 1924, 1st April 1925 (the date on which
the actual transfer took place) and on the 1st November, 1983, of the
following posts : |

Transportation (Traffic) Group:—

Tnspectors, Station Superintendents; Station Masters, Controliers,
Yard Masters, Assistant Station Masters (Higher Grade),
Assistant Yard Masters, Assistant Controllers; Station Masters
(Lower Grade), Goods or Passenger Guards, Assistant
Station Masters (Lower Grade), Probationer Guards.
Signallers, Signaller-in-Charge, Head Signaller, etc., ete.,
Platform Inspectors, Conductor Guards, Brakesman, Pilot
Guard. etc., etc.;

Transpottation (Commercial) Group : —

Inspectors, Conductors, Travelling Ticket Inspectors, Travelling
Ticket Examiners, Head Ticket Collectors, Ticket Collectors,
Assistant Head Ticket Collectors, ete., ete.: Coaching and
Booking Clerks. Assistant Booking nnd Parcel Clerks, Head
Booking and Parcel Clerks, ete.; Chief Goods Clerk. Head
Goods Clerk, Goods Clerk, Transhipment Clerks, Dealing
Clerks, Assistant Goods Clerks, etc., etc.; Station Master's
Clerks, Train Clerk, ete.;

Transportation (Power) Group : —

Inspectors, Runnine Shed Foreman, Assistant Running Shed Fore-
man, Shedman in charce. Head Fitter, Fitter. Fuel Inepectors,
Asgistant Fue! Inspector, Pvmp Tnenector. Cinder Insnector,
ate., ete : Drivers (resnective Crade). Shunters (resnective
Grade), Fireman (respectiva (irade). Cleaners, etc., ete.?

(Y Will Government he plenged to lav on the tahle a statement
ghowine the classer of emvlavees entitled ta free house or in lieu thereof
house rent hefore 1928 and after 1928, respectively ?



MW LEGISLATIVE ASSBMBLY. [11te Dxcr. 1988.

Mr. P. R. Ryu: The information is not resdily available, and Govern-
wment regret their inability to collect it as they do mot consider that the
expense and trouble involved in getting it will be justified by the value
of the results achieved.

ENFORCEMENT OF THE NEW GRADES OF THE SUBORDINATE STAFF OF THE
STATE RAILWAYS.

206. Rai Bahadur Lala Brij Kishore: (a) Will Government be pleased
to state if they have come to any final decision as regards the enforcement
of new grades of the subordinate staff of the State Railways? If so, will
they be pleased to lay the information on the table of this House?

(b) Do Government propose to consider the feasibility of offering to the
staff already in employment prior to 1931, the option of electing the new
grades, should they consider them to be to their benefit ?

(¢) Do Government proposc to instruct the Agents of the State Rail-
ways that in fixing the gradation of each station vard and goods shed
in the new grades, care be taken that if the Station Master or Yard Muster
of a station or vard is placed in the highest grade, the stuff employed under
him, such as Assistant Station Master, Assistant Yard Master and Head
Trains Clerk, is also placed in the highest grade applicable to such staff ?

Mr. P. B. Rau: The question of revision of scales of pav for subordinate
staff on Railways is still under consideration. The points raised bv the
Honourable Member will be considered before a decision is arrived at.

PROVISION OF FACILITIES FOR TRANSFER TO THE STAFF OF THE OLD OUDH
AND ROHILKUND RaAILway.

207. Rai Bahadur Lala Brij Kishore: Are Government aware that the
old Oudh and Rohilkhand Railway staff working on the (old) East Indian
Railway Section of the East Indian Railway experience considerable
hardship due to being emploved at stations far from their homes and also
in the matter of grades, etc.. and do Government propose to consider the
feasibility of instructing the Agent, East Indian Railway, to provide special
facilities to such of the Oudh and Rohilkhand Railway staff who desire
a transfer to the old Oudh and Rohilkhand Railway Section?

Mr. P. R. Rau: T have sent a copy of the question to the Agent. East
Indian Railway for consideration of the suggestion made by the Honour-
able Member.

ALLOWANCES OF THE TRAVELLING TICKET EXAMINERS OoX THE East
INDIAX RaiLway.

208. Mr, D. K. Lahiri Chaudhury: (a) Will Government please stute
if Supplementary Rule No. 49 applies to Railway servants, and that
certain uniform daily allowances bave been fixed by the Railway Board;
for instance. for staff drawing up to: - ’

’ Rse, 50 . . . . . . 12 annas a day :
between Re. 50 and Re. 100 . Re. 1aday ?

(b) Is’it a fact that the Travelling Ticket Examiners on the East
%n{]ian Railway are given monthly fixed allowance, at the rates shown

elow :
0Old Travelling Tickes Examiners drawing below Rs.- 100 - Rs. 36 per mensem,

New Travelling Ticket Examiners grade I (Ra. 70—5__95) . Ra. 20 .
» » » ’ n TI(Ra. 55__.3_64) . Re. 18 "
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(c) 1 the replies to parts (a) and (b) be in the cffirmative, wil Gov-
ermnment please state the reasons why staff drawing salaries between
Re. 50 and 100 per mensem are not granted allowance at upiform rates
and whether they are now prepared to grant them the same allowance?

Mr. P. R. Rau: (a) and (b). My Honourable friend’s information i
substantially correct.

(c) The reasons for granting a higher scale of consolidated travelling
allowance to Travelling Ticket Examiners who, prior to the Crew Systemn,
had held permanent posts of Travelling Ticket Inspectors in g substantive
capacity and drawn a mileage and running allowance wete explained by
me in reply to question No. 476 asked by myv Honourable friend, Sardar
Sant Singh, on the 4th September, 1933, to which I would draw my
Honourable friend’s attention. : :

UxirorMS OF TRAVELLING TiCKET EXAMINERS AND TICKET COLLECTORS
ON THE EAST INDIAN RATLWAY.

299. Mr D. K. Lahiri Chaudhury: Will Government piease state tie
cost of uniform clothing of Travelling Ticket Examiners and Ticket
Collectors on the East Indian Railway separately per head, and whether
Government are prepared to enforce the same uniform for Traveliing
Ticket Examiners given as to Ticket Collectors? 1Is it a fact that the
uniform clothing for Ticket Collectors costs less than the uniform clothing
of Travelling Ticket Examiners?

Mr. P. R. Rau: Government have no information. but I shall convey
the suggestion in the question to the Agent of the East Indian Railway.

REvIsION OF THE GRADES OF THE TRAVELLING TICKET EXAMINERS ON
THE EAsT INDIAN Ramwway.

300. Mr, D. K, Lahiri Chaudhury: Wil Government please state
wheiher they propose revising the grades of the Travelling Ticket
Examiners of the East Indian Railway on the lines similar to those pre-
vailing on the North Western Railway as follows:

Re. 66—4-90;

Rs. 105—5—140;

Rs. 150—10—190?
Mr. P. B. Rau: No.

DEeprcrioN OF SUBSCRIPTION FOR PARTIES FROM THE PAY OF THE
EmPLOYEES OF THE GOVERNMENT OF INDIA PRESS, SiMya.

301. Sardar Sant Singh: Are Government aware that whenever any
party is arranged by the Government of India Press. Simla, the Cashier
deducts the necessary amount from the pay of the employees, when he
disburses it? If so, do Government propose to instruct the Manager of
the said Press to ask the Cashier to stop this practice in future., and ‘o
collect the subscriptions (if voluntarily offered) afterwards ?

The Honourable 8ir Frank Moyce: I am informed that subscrijtions
were given voluntarilv to the Cashicr by the emplovees at the time ot
disbursement of pax; but I agree that the collection of subscriptions in
this manner is undesirable and the Manager will be asked te see that the
practice is dircontinued.
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! {
" ALLEGATIONS AGAINST THE HEAD CLERK OF THE GOVERNMENT OF INDIA

PrEss, SiMyA.

302. Sardar Sant Singh: (a) Are Government aware that the treatment
and behaviour of the Head Clerk of the Government of India Press. Simla
towards his subordinates is very harsh and unbecoming? .

(b) Is it a fact that the emplovees of the Government of India Press,
Aligarh, made similar complaints against him during his term of office there?

(c) Is it a fact that while he was in the Aligarh Press the Manager of

‘the Press had to call upon the police to take the Head Clerk to his res.dence
under their guard on many occasions? If so, what were the reasons for

seeking police help?

The Honourable Sir Frank Noyce: (a) No; no complaint has been
received against the conduct of the Head Clerk either by the Manager or
the Works Committee of the Simla Press.

(b) and (¢). The present management have no knowledge of these
matters and there is nothing on record in the Press.

USE oF A EvRASIAN COMPANY OF ARTILLERY IN THE BHUTAN Was.

303. Mr. E. H. M. Bower: (6) Was a Eurasian Company of Autillery
used in the Bhutan war of 1884—66?
(b) When was that unit formed, and when was it disbanded?

(¢) What was its sanctioned strength?

Mr. @. R. ¥. Tottenham: The records are being examined and a reply
will be laid on the table in due course.

EvuRasiaAN COMPANY OF ARTIFICERS.
304. Mr. E. H M, Bower: (a) Was a Eurasian Company of Artificers
in existence in Madras between the vears 1880 and 1895?
(b) When was that unit formed, and when was it disbanded?

(¢) What was its sanctioned strength?

Mr. G. R. ¥. Tottenham: The records are being examined and g reply
will be laid on the table in due course.

GRAXT oF INCREMENTS TO THE OFFICIAL S OF THE MADRAS GENERAL Pos
OrriCE.

305. Rao Bahadur M. C. Rajah: (a) With reference to their reply to
question No. 137 on the 20th September, 1933, recarding grant of incre-
ments to the officials of the Sorting Office, Madras General Post Office,
will Government bhe pleased to state whether any decision has yet been
arrived at in the matter?

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state the nature of the decision?

(c) Tf the answer to part (a) be in the negative, do Government propose
to decide the case earlv? Are Government aware that it is pending for &
considerably long time, causing a good deal of anxiety and hardsbip to
the persons affected?
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The Honourable Sir Frank Noyce: (a) The reply. is in the negative.

(b) Does not arise. .

(¢) Government are aware of the facts mentioned by the ‘Honourable
‘Member in the second part of this question and sre taking steps to
-expedite a decision. T

UNIFORMS SUPPLIED TO INDIAN AND ANGLO-INDIAN TickeT COLLECTORS
or THE HowraH DivisioN, East INDIAN RamLway.

306. Mr. 8. O. Mitra: Is it a fact that the Indian Ticket Collectors of
‘the Howrah Division, East Indian Railway, were given two pants and one
alpacca coat as uniform in summer while the Anglo-Indian Ticket
Collectors were given three coats and three pants? If so, will Government
be pleased to state the reason for such racial discrimination ?

Mr. P. R. Rau: With your permission, Sir, I propose to reply to this
and the following question together. I have called for infurmation and
will lay a reply on the table in due course.

UNIFORMS SUPPLIED TO INDIAN AND ANGLO-INDIAN TiokET COLLECTORS
oF THE HowraH DrvisioN, EasT INDIAN Ramway.

1307. Mr. 8. O. Mitra: Is it a fact that Indian Ticket Collectors of the
Howrah Division, East Indian Railway, have not been supplied with full
-uniform, i.e., 8 coat and a pant, and that the Anglo-Indian Ticket Collectors
#iave been supplied with full uniforms? If so, will Government be pleased
10 state the reasons for such racial discrimination ?

MOTION FOR ADJOURNMENT.

ELection oF MEMBERS TO THE CALCUTTA PorT HAJ COMMITTEE.

. Mr. President (The Honourable Sir Shanmukham Chetty): Order, order.
1 have received a notice from Mr. Muhammad Anwar-ul-Azim that he
proposcs to usk for leave to make a motion for the adjournment of the

House today for the purpose of discussing a definite matter of urgent public
importance as follows:

“The denial of facilities to the Bengal Moslem Members of the Central Legislature

to exercise their clectoral rights in the forthcoming election of members to the Calcutta
Port Haj Committee.”

1 have to enquire whether any Honourable Member has any objection
to this motion.

The Honourable Sir Brojendra Mitter (Leader of the House) I take a
point of order. My first objection is that this notice is too vague. It does
not say what action or inaction constitutes the denial of facilities. Sir, you
will appreciate that facilities may be denied by not framing rules under
scction 7 of the Haj Committee Act. Facilitics may be denied by not
framing reasonable rules. Facilities may be dcnied by not following
rules which have alrcady been framed. In what particular way facilities
have been denied is not stated and, therefore, it is vague. Then, again, the

4For angwer to this question, sce answer to question Ne. 306
B
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[Sir Brojendra Mitter.] ‘
notice does not show any urgency. It simply says ‘*exercise their clectoral
rights in the forthcoming election of members '’, and so on. What the
urgency about it is, is not shown. QOn these grounds of vagueness and want-
of urgency, I submit that the notice is not in order.

Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadan
Rural): Mr. President, this was a foregone conclusion. I knew beforchand
that Government would raise this objection. I am sorry I have to move
this adjournment under the very great shadow of a calamity for my pro-
vince. We have recently heard that the Home Member of the Govern-
ment of Bengal is dead. That is a very great calamity, but still I hope-
that I shall be pardoned if I move this adjournment motion. Before Gov-
ernment knew what was the urgency and whether my grievance was suffi-
ciently covered by my statement, I am certain it is not right on the part
of my learned friend the Law Member to take these objections. What are
the facts ? By this very House, as late as March 1983. . . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member must state briefly how the motion is in order and answer the
points which have been raised by the Honourable the Law Member.

Mr. Muhammad Anwar-ul-Axim: With regard to the first objection that.
it is vague, you will consider from what I have said in the body of the
motion that I want the adjournment of the House to discuss a definite
urgent matter of public importance. I have been in this House seven years
and I think it is really not necessary to specifically mention in the body
of the Resolution as to how it is a definite matter. The position is this. The
Moslem Members, who come from the province of Bengal, have been
denied the privilege of taking part in the election of the Port Haj Com-
mittee at Calcutta. As a matter of fact, Mr. President, you know that
these electors were apprised of this election only on the 9th. It was the
day fixed for sending in the nomination papers personally to the returning
officer at Calcutta and, if that is not an urgent matter and a definite
matter, I do not know what else could be. The Central Government exer-
cise control at various ports and, as such, T think it is a very urgent matter
and a definite matter and facilities in this matter of our electoral rights-
have been denied by the arbitrary action of the Government of Bengal.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Mukam-
madan Rural): May I ask one question? The Honourable gentleman said
that on the 9th December the nomination paper was to be handed over.
What day is the voting to take place, because the nomination paper could
be handed over by somebody else.

Mr. Muhammad Anwar-ul-Azim: You will kindly realise that the
papers are to be personally handed over to the returning officer. That is
to be done in the Writers’ Buildings, Calcutta. The electors are spread all
over India and, as a matter of fact, there is no date on that letter sent
to us and I am supposed to send these papers filled up to reach the Cal-
cutta authorities on the 9th and it seems to me there must have been some
undue hurry on the part of the Government of Bengal which has deprived
Members of the Asseinbly from taking part in this election.
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Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa: Muham-
madan): If this matter is not discussed, there will be no other chance for
Members of the Indian Legislature to discuss it. This question was raised
when the Bill was under discussion. They said that sufficient chance would
be given to the Members, so that they may be represented in these Com-
mittees. So in this way the matter is urgent as well, because the elec-

tions are going to take place very soon.

Mr. President (The Honourable Sir 8hanmukham Chetty): The Chair
understands that the election referred to in this motion is conducted by
the Government of Bengal and that it is not a matter with which the Gov-
ernment of India is concerned. -The Chair cannot overrule an adjournment
motion on the ground that it is a matter which concerns primarily a Local
Government and, in that respect, the Chair considers that there is a serious
lacuna in the Legislative Rules which govern the procedure. Apart from
that, this motion is not definite in the sense in which the word is used in
the rule relating to adjournment motions. It is too vague. 'The Chair
relies also for this on a definite ruling given in the House of Commons.
Viscount Curzon wanted to move: :

“An adjournment of the House for the purpose of discussing a definite matter
of urgent public importance, namely, the failure of the Government to provide adequate

facilities for the protection and removal of disbanded members of the Royal Irish
Constabulary and their families to England.” ° v

“The failure of the Government to provide adequate facilities’”, and,
on that, Mr. Speaker said:

“I think the Noble Lord must submit a more definite motion than that,”

and then he said he could not accept the motion that had been put for-
ward. On the same analogy, the Chair holds that this motion is too vague
and not definite in the sense in which the word is used in the Rules The
Chair, therefore, holds that this motion is not in order. .

e e————

STATEMENTS LAID ON THE TABLE.

The Honourable Sir Jossph Bhore (Memher for Commerce and Rail-
ways): Bir, I lay on the table the information promised in reply to starred
question No. 678 asked by Mr. Bhuput Sing on the 6th September, 1933.

Rmnmnn'r N TOR Oman or THE HigE COMMISSIONER FOR INDIa,
ONDON.

*673. (a) The present number is 62.

(8), {c), (d) and (¢). No retrenchment committee was appoi i
office of the High Commissioner for India. The nmionpmmmimeﬁi?mgr :::
very carefully examined departmentally in the lijxt of the report of the General
Purposes Bub-Commitstee of the Retrenchment Advisory Committee, and the High
Commissioner thereafter submitted to the Government of TIndia his detailed snr\:v
and recommendations on which they issued their orders. In the case of his Store
Department, the ngh_ Commmgoqer conducted his preliminary investigations 'th\ or;
& Departmental Committee, consisting of his Deputy, Mr. A. M. Green, C.I.E Irg‘g

B2
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"as Chairman, the Director-General, India Store Department, Bir Stanley Padden,
‘C.LE., and the Auditor of Home Accounts, Mr. W. A, Sturdy, C.B.E., as Members,
- with Mr. K. R. Menon, 1.C.S., as Becretary.

Officers 79
Present
4] number { Others <98
Total . .. 577
Number on 1st April 1931, s.e,, prior to Officers 87
retre nchment.
Others 562
Total . .. 649
{g) Officers . .. 7
Others . . . . (i}
Total .o 73
(h) Officers . .. 7
Others . . . . . 56
Total .e 62
(s) Officers . . None
Others .. 9 retrenched, all on
tempeorary ten-
ure,
2 resigned and
places not filled,
Total .. 11

The Honourable Sir Harry Haig (Home Member): Sir, I lay on the
table the information promised in reply to starred question No. 817 asked
by Mr. M. Maswood Abmad on the 12th September, 1933.

RELEASE oF MEMBERS oF THE WORKING COMMITTEE OF THE
Jas:ar-ti-ULema-1-HIND.

*817. (a) and (d). T would refer the Honourahle Member to the reply I gave to
Maulvi Bayyid Murtaza Saheb Bahadur's starred question No. 968 on the 16th
September, 1933.

() Bo far as I am aware there are none in jail at present.
{c) Five have been prohibited from entering Delhi.
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Mr. G. 8. Bajpal (Secretary, Department of Education, Health and
Lands): 8ir, I lay on the table: .
(i) the information promised in reply to starred question No. 1165
agked by Maulvi Syed Murtuza Sahib Bahadur on the 10th
April, 1983, and
(ii) the information promised in reply to unstarred question No. 151
asked by Mr. M. Maswood Ahmad on the 20th September,
1983.

Causies oF THE DEATH oF oNE HAJEE VAJEEHUDDIN.

*1165. His Majesty’'s Minister at Jedds, from whom an enquiry was made, bas
reported that only two cases were known to the Legation of accidental death of
pilgrims at sea in the two preceding years and that they had received no report of the
death of a pilgrim named Hajee Vajeehuddin.

Faze Obcuruxox oF GOVERNMENT QUARTER8 WY CERTAIN EMPLOYERS OF THE
ARCHEOLOGIOAL DEPARTMENT,
151. (a) A statement is given below.

5) The basis of the concession is that the officers are required, for the efficient
dilghirgo of their duties, to reside within or in the immediste neighbourhood of the
areas under their charge.

(c) The matter is under consideration.

Btatement sAnwing the names of the subordinates in the Archaological Department,
excluding inferior servants, who are prorided witA rvent-free quarters.

sll;nll'. K. N. Puri, Custodian Archmological Area and Mussum at Mohenjodaro
(Bind).

Mr. W. J. Broenan, Custodian, Agra Fort.

Mr. G. Tanner, Custodian, Historical Area, Delhi Fort.

Mr. Trow, Caretaker, Residency Buildings, Lucknow.

Mr. M. M. Nagar, Custodian, Archmological Museum, Sarnath, Benares District.
Mr. Mata Prasad Varma, Conservation Assistant, Qutb Baildings, Delhi.

Mr. A. C. Webb, Custodian, Archmological Area, Lahore Fort.

Mr. D. K. Ben, Custodian, Elephanta Caves (Bombay Presidency).

Mr. Patankar. Assistant Custodian, Elephanta Caves (Bombay Presidency.
Mr. Chowkar, Custodian, Karla Caves.

Bompnooawup

. Mx. G R. T Tottenham (Army Secretary): Sir, I lay on the table the
Mozm:;;tnon promised in reply to starred question No. 917 asked oy Sardar
Sant Singh on the 18th September, 1933. )

ARMY HEADQUARTERS Specir TRAIN BETWEEN SUMMER HILL aND SmMLA,

817. (a) The number of military technical clerks now actually residing in quarters
aliotted to them by Government at Summer Hill, and entitled under military rules
to free conveyance on account of living at a place more than two miles (not half a
mile which applies to children only) away from office is 13. This number is however
liable to fluctuatios?, and as there are altogether 24 technical clerks employed in Army
and R. A. F. Headquarters, there is a potential liability to provide free conveyance
for that number. A copy of the rule is appended,

* (8) The cost of 20d class railway fares to 2 clerks and 12 children is Rs.
@oym.  The- cost for 13 clnh-\uxll children would bo.onlyfgo.fl.l;l’; per mw
z ”: B ot . . o, R N

wie
vy ’ -,
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Copy of paragraph 155-11, Passage Regulations, India.

‘“Individuals who are entitled to free accommodation and reside in quarters allotted
to them free by the State situated more than two miles from their place of work are
entitled to draw conveyance allowance at the following rates, provided they are not in
receipt of horse, pony or other allowance intended to cover expenses of transit and
suitable Government transport cannot be supplied :

Pedal cycle, or other privately owned con- ¢ anna a mile or nart of a mile, subject to
veyanoe, a maximum oi Rs, 10 per mensem,

Public conveyauces, ¢,g,, motor bus, tram Actual expenses not exceeding one anna
oars, &c, a mile or part of a mile and limited

to a maximmum of Rs, 10 per mensem,”

Mr. P. R. Rau (Financial Commissioner, Railways): BSir, I Jay on the
table:

(i) the information promised in reply to starred question No. 250
asked by Sheikh Sadiq Hassan on the 31st August, 1933;

(ii) the information promised in reply to starred questions Nos. 473
and 474 asked by Sardar Sant Singh on the 4th September,
1933;

(ii) the information promised in reply to starred cuestion No. 908
asked by Bhai Parma Nand on the 13th September, 1933;

(iv) the information promised in reply to parts 30) to (d) of starred
question No. 1034 asked by Pandit Satyendra Nath Sen on the
20th September, 1933; and

(v) the information promised in reply to unstarred question No. 159
asked bv Mr. T. N. Ramakrishna Reddi, on the 20th Septem-
ber, 1933.

APPOINTMENT OF CERTAIN TICKET COLLECTORS A8 SPECIAL TICKET EXAMINERS
IN THE LAHORE DIVISION OF THE NORTH WESTERN RAILWAY,

*250. The Agent, North Western Railway reports as follows :

(a) Yes, as a temporary measure.

(b), (¢), (d), (), (9), (k) and (7). These appointments were in the first instance
filled by a Selection Board held on the 26th June, 1933, but as amongst those sppointed
some junior men had been selected, a fresh Selection Board was ordered, and when held
on the 25th July, 1933, made selection from the most senior and suitable Ticket
Collectors; hence these questions do not now arise.

(e) Seniority and suitability were the chief criteria in the selection that took place
on the 25th July, 1833; experience of having worked in the Flying Squad gdng
considered an asset.

DENIAL OF CERTAIN CONCESSIONS TO TRAVELLING TICKET EXAMINERS ON THR
NorTH WESTERN RAILWAY.

*473. All Special Ticket Examiners including those who were vious)
Travelling Ticket Examiners have to check tickets both on ﬂ:mi mh:i‘:s,anc:n :2
stations. Their programme is fixed from time to time by the H. Special Tickes

Examiner after approval by the Divisional Commercial
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(a) and (b). They do mot perform duties directly connected with the charge of
wunning trains and as such do not come under the definition of running staff and are
‘mot given the mileage allowance which is admissible to running staff only.

RepsCTION OF TRAVELLING TICKET EXAMINERS ON THE NORTH WESTERN RAIL-
WAY,

*474. On 1st June, 1931, when the North Western Railway decided to abolish the
posts of Travelling Ticket Examiners, the staff concerned were asked whether they
would accept posts of Bpecial Ticket Examiners or not. All the men to whom the
offer was made accepted it. ,

(@) and (b) ‘I'ravelling Ticket Examiners not being running staff, the orders
applicable to running staff, when appointed to stationary posts, permanently or tempor-
-arily, do not apply to them.

(¢) In view of the reduction in their emoluments caused by their being brought on
the scales of pay for Special Ticket Examiners, Government decided to give them
the option to retain their old scales of pay with fncrements accruing therein and to
give them as an ex gratia measure consolidated travelling allowance from December, -
1932. Government are not prepared to go beyond this.

(4) Government are not aware of any cases in which the reduction was so high
as 50 per ceat.

«CIRCULATION OF A PROPOSAL FOR PURCHASE oF DERBY SWEEP TICKETS BY THE
Di1visioNAL STPERINTENDENT, MORADABAD DivisioN, East INDIAN RAIL-
WAY.

*908. The Agent, East Indian Railway reports that at the request of the staff th
were advised that Derby Sweep tickets would be purchased for them if they so denu?,
it being a privilege that is appreciated by them, and that the money was sent through
a person who was proceeding to Calcutta on official business.

The expenditure incurred by the administration in this connection was negligihle.
It may be added that the Agent has taken measures to stop such a practice in future.

Di1SCHARGE OF RarLwaY EMPLOYEES IN CEBRTAIXN DEPARTMENTS IN THE
DIxaPORE DIvisiON.

*1034. (a) and (L) The number of men discharged during 1932 and 1933 in the
different departments is given below :—

i 1932 1933.
Department. : g
Medical Medical
unfitness. | Offencea. | unfitness. | Offences.
!
Engineering ' . . . R . 124 . 108 ..
Transportation . . . . . 60 1 39 9
Power . . . . . . 23 6 23 8
RollingStock . . . . . 15 .. 41 [
" Total . 222 1 211 22

(¢) Two.
(d) No one had been discharged on suspicien. e
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Strarr or THE CHOLA PowER HOUSE, GRRAT INDIAN PENINSULA
Rarrway.

159. (a) A statement is attached showing thescales of pay and number of all grades.
of staff employed in the Chola Power House, Great Indian Peninsula Rgilway, -

There being no other Power stations of oqua.l capacity on Tndian wayi;, which
generate power for traction p , it is not poasible to furnish any comparative figures
asked for by the Honourable Member.

(b) The superior cadre has now been reduoced from nine to four effecting an ultimate
saving of Rs. 82,500 per annum and it is not considered possible to effect any furthee
reduction.

KarLvav Powzr Houss.

Staff Cadre— Of ficers.
No. Designation. Grade.
Re:
1 Power House Superintendent . . . . 1,375 4 £30
1 Assistant Engineer (Elec.) . . . . . 975 + £30
1 » o (Steam) . . . . . 975 + £30
1 ” v (Meoh.) . . . . . . 975
Staff Cadre— Subordinates Re
1 Head Clerk . . . . . . . . 160—10—200
1 Assistant Clerk . . . . . . . 80—8—120
1 » ”» . . . . . . 60—5—80
1 Store Keeper . . . 120—8—160
1 Stores Tallyman . . . . 40—3—60
1 Time Keeper . . . . . . . 60—5—80
1 Stenographer . . . . . 80—8—120
1 Typist . . . . . - . 60—5—80
1 Draughtaman . . . . 120—8—160
1 Coal Clerk . . . . . . 60—5—80
1’ Relieving Clerk . . . . . . 40—3—860
3 Bepoys . . . . . . . . 20—1—26 each.
1 Naik . . . . . . . . 20—1—27
10 Ramosees . . . . . . . . 20—1—25 each.
3 Officc Hamals . . . . . . . 20—1—26 ,,
1 Waterman . . . . . . . . 18—¢—23
4 Shift Assistants . . . . . . . 400—25—600 cach.
1 Chemist . . . . . 300—15—375
4 8.B. Attendants (Semor) . . . . . 200—10—240 each.
~1 » (A) . . . . . 160—10—200
1 Elec. Inspector . . . . . . . 160—10—200
3 8.B. Attendants“B” . . . . . . 120—8—160 each.
1 8.B. Attendant “C” . . . . . 80—R—120
4 Turbine Drivers (Senior) . . . . 200—-10—-240—1 5—300 each.
1 » Driver“A"™ . . . . . . 160—10—200
4 w Drivers“B” | . . . . . 120—8—160 each.
1 Aux. Plant Attendant ““ A" . . . . . 120—8—160
3 ”» » Attendants “A ™ . . . . 80—8—120 each.
3 ” ” »” “c” . . . . . 60—5—80 ,,
17 Coolies. . . . . . . . 22—1-—-27 ,,
4 Shift Leading Stokers . . . . . 200—10—240—15—-300 .
1 Stoker “A™ . . . . . . . 160—10—200
6 Stokers “B " . . . . . . . 120—8—160 each.
1 BStoker“C"” . . . . . . . 80—8—120
5 Serangs . . . . . . . . 45—5—60 each..
22 Coolies. . . . . . 22—1-—-27 ,,
2 Conveyor Attondanh . . . . . . 80—8—120 ,,
1 Crane Driver . . . . . . . 70
12 Coolies . . . . “ e ' . ., AR—1—87 -,
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No. Designation. Grade.
Rs.

1° Chief Foreman . . . . . . . 6850—1700

1 Asstt. Foreman®(Mech.). . . . . . 300—15—10—385

1 . ”» (8team) . . . . . 300—15—10—385

1 ” i (Elec.) . . . . . . 300—15—10—385

1 Head Mistry. . . . . . . . 112—8—4—140

1 Engineer room fitter . 86

2 ” , fitters . . . . . 69 each.
3 Boiler House ” . . . . . . 86 ,,
2 Eleotric Fitters . . . . . . . 100 ,, -
2 Wiremen . . . . . . . . 75 ,,
2 Crane Drivers . . . . . . . 50 ,,
1 Blacksmith . . . . . . . . 93

1 Machineman . . . . . . . 86

1 »” . . . . . . . . 112

2 Paimters . . . . . . . 69 ,,
1 Carpenter . . . . . . . . (]

1 Bricklayer . . . . . . . . 80

2 Asstt. Fitters . . . . . . . 39 ,,
1 Hammerman . . . . . . . 24—1—30
41 Coolies . . . . . . . - 22—1—27 »

THE RESERVE BANK OF INDIA BILL.

Mr. President (The Honourable Sir Shanmukham Chetty): The House

will now resume consideration of clause 8 of the Reserve Bank of India
Bill.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Non-
2 Noox Mubammadan Rural): Sir, as both Nos. 78 and 79 relate to
S * the same purpose and No. 79 ie better drafted, if you will
permit me I shall not move my amendment and Mr. Sitaramaraju may
be allowed to move his amendment.

Mr. B. Sitaramaraju (Ganjam cum Vizagapatam: Non-Mubhammadan
Rural): Sir, I move:

*‘That in sub-clause (/) (a) of clause 8 of the Bill, after the words ‘the Governor
General in Council’ the words ‘of whom two shall be Indians’ be inserted.’”

Sir, in moving this amendment, my object is two-fold. One is very
obvious, namely, that to these very important offices of this Bank there
should be & predominant number of Indians appointed, and the other is
to record my protest against the view held by some Honourable Members
of the Joint Committee who thought that, if one of the appointments
were for Indians, that would satisfy them. Sir, even this Government,
however irresponsible, I do not think. would ever try to exclude totally all
Indians from these important offices, and, therefore, there is no meani
in saying that at least one of those offices must be held by Indians.
Those Honourable Members were hetraying a sense of inferiority complex
which most of us on this side of the House cannot share. It may also
be said in this connection that the Governer General in Couneil is given
discretion in this matter and that we should not ask now how that
discretion should be exercised. Sir, this is no reflection upon the Governor
General in Council. We merely want to ensure for our own satisfaction
that Indians should have a predominant voice in it and, to secure that
end, we want that two out of the three appointments should go to
Indians.’ With these words, Sir; I move my amendment.
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Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved:

“That in sub-clause (Z) (a) of clause 8 of the Bill, after the words ‘the Governor
General in Council’ the words ‘of whom two shall be Indians’ be inserted."

Mr. Thampan has got a similar amendment, but with a slight differ-
ence. Does he want to move it ?

Mr. K. P. Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): Yes, Sir. I beg to move:

““That to sub-clause () (a) of clause 8 of the Bill, the following proviso be added :

I d"Provided that of the Governor and two Deputy Governors two at least shall be
ndians’.”

Sir, the House turned down yesterday the proposal to have only one
Deputy Governor and decided that there should be -two:Deputy Gover-
nors. Now I propose that both of them should be Indians. Otherwise,
the chances would be that the Governor General would appoint one
Englishman and an Indian with the result that the Governor would take
the former into his confidence and put the Indian Deputy ‘Governor
only in charge of the ordinary routine work and day to day transactions.
We want the Indian Deputy Governor to rise to be the Governor at the
next vacancy. Of course it might be urged by my friends of the
European Group that this kind of discrimination ought not to be made
in specific terms in the Statute, but I do want to say that the Europeans
are taking pretty good care to see that provisions for safeguarding their
interests are made wherever possible in the Constitution Act, and it is
an irony fate that in this country the Indians are prevented from com-
irg into their own. Therefore, I urge that both of the Deputy Gover-
nors should be Indians. It is a matter to which we attach great importance
and we on this side of the House feel that we cannot agree to any compro-
mise on this matter.

Mr. President (The Honourable Sir Shanmukham Chetty): Further
amendment moved:

“That to sub-clause (I) (a) of clause 8 of the Bill, the following proviso be added :

‘Provided that of the Governor and two Deputy Governors two at least shall be
Indians’.”

Mr. B. Sitaramaraju: 8ir, I ask leave of the House to withdraw my
amendment.

The amendment was, by leave of the Assembly, withdrawn.

Raja Bahadur G. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, there is an amendment standing in my name
practically to the same eflect and that was unfortunately drawn up with
the certain conviction that there was going to be only one Deputy Gover-
nor appointed. 8o, if you will kindly allow me to say, ‘‘or the two
Deputy Governors "'—instead of the word °** Deputy-Governor*’ being in
the singular, my amendment will be the same as Mr. Thampati’s . . .
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Mr. President (The Honourable Sir Shanmukham Chetty): Then why
not have Mr. Thampan’s amendment?

Raja Bahadur G. Krishnamachariar: I could support that without
moving my amendment. Sir, I know I am at some disadvantage, because
the Honourable the Finance Member, if I mistake not, said he was in
sympathy with the object of this amendment when he said distinetly—I
hope 1 am not misquoting him,—I am speaking from memory—he said
that if he were an Indian, he would not be satisfied with asking for one
Indian to be appointed a Deputy Governor, but that all the officials should

gg Indians, or at least both the Deputy Governors should be Indians.
ir .. ..

The Honourable Bir George Schuster (Finance Member): Sir, my
Honourable friend has distinctly misrepresented what I said. What I
said was that if I were an Indian, I would not ask for these Statutory

provisions at all. I should rely on the merits of my countrymen to assert
themselves.

Raja Bahadur G. Krishnamachariar: Tt is no use wrangling over this
small matter, I know, but he also said, I think, that it shows a mistrust of
ourselves, or something like that; but, Sir, I submit in the first instance,
that so far as one Deputy Governor is concerned, no such consideration
seems to have entered into the head of the Government when they said
that out of the two Deputy Governors one should be an Indian. They
did give us that assurance, and, even from their point of view, if they
consider that both these Deputy Governors may be Indians, will they give
un assurance to the effect that both of them shall be Indians? I do not
know why, if the idea is to provide as many appointments as could be
efficiently filled by Indians for Indians, and if the attitude of the Govern-
ment is not to find out how to exclude Indians, I do not know why there
should be any difficulty. But I proceed further. I want that there
should be a Statutory declaration and I say that for two reasons. In the
tirst place, it is not tantamount to discrimination of any sort. There have
been discriminations in every walk of life, and the most flagrant one is
that, even after nearly 50 vears' agitation, the European British subjects
do not want to be tried by Indians. Is that or is that not discrimination ?
Sir, T believe—I have not yet had time to look up the Air Force or the
Naval Force Act, but I believe there is discrimination specifically recog-
nized. There is discrimination, for instance, in the matter of the
appointments open to the Indian Civil Service; there is discrimination
unfortunately even amongst ourselves that there should be so many
Hindus, so'many Muhammadans, so many Brahmins, so many non-
Brahmins and all that sort of thing. Therefore, if you look at this matter
-and judge the system of government that obtaine in this country, it teems
with discrimination. So, I do not understand why there should be any
objection with regard to this and I submit that it is pureiv a case of
straining at o gnat and swallowing a camel. But I do not stop at that.
I happen to know a gentleman of the name of Mr. R. K. Shanmukham
‘Chetty who is now, by the grace of God, the Hanourable Sir Shanmukham
Chetty. At one time he has been a valiant fighter of our cause and, un-
fortunately for us, he hag been loet to us when our nced is the sorest,
although he occupies a more distinguished position where he would bé of
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some use to us some day. that gentleman, while he was talking on the
old Reserve Bank Bill regarding the provision in the Statute of an exactly
similar nature, said the following. The reason why I am quoting his-
words is that it is impossible for me, however much I may try to put it
in- such a vigorous language and in such eloquent terms. This is what
hé said:

By bitter experience we have realised that there is no more use pinning our faith:
even to solemn declarations made on the floor of this House."

That,- I think, is a sufficient answer to the appeal made to me by my
Honourable friend, the Finance Member, that he gave a promise in the
Select Committee which he has repeated in this House:

“‘Nothing short of a Statutory provision (! wowd request my Honourable friends im
thiz side as well as my Honourable friend on the other side to note this) of this nature
will satisfy the Honourable Members on this side of the House.”

You were then standing, Sir, on this side and not on the other side:
of the House:

‘I want the House to bear this in mind that if the first Governor or Deputy Governor
is not to be an Indian for 15 years, you may not have an Indian for this post.”’

Now, it shall be for 25 years:

“If the first Governor and the Deputy Governor happen to be non-Indians, we may
have to wait for 15 or 20 years to get an Indian Deputy Governor on the Board and
I, therefore, implore the House to bear the importance of this provision in mind."’

And so respectfully T would.

Sir, it is not the statement of an inexperienced man, nor is it the
statement on a Congress platform or one of an agitator. It is the state-
ment of a Member of this House who spoke with the full sense of
responsibility and especially of a man who knew what he was talking
about. If any authority was wanted, this statement alone would suffice.
Tpon that one statement, I would ask my Honourable friends on this side
of the House to support this amendment as I do whole-heartedly. But I
do not stop there. People who have read the famous or the notorious
Tlbert Bill agitation and the proceedings of the then Imperial Legislative
Council would probably remember one important fact. There was a gentle-
man of the name of Mr. H. S. Thomas, who unfortunately came from my
district in the Madras Presidency. He was called Processional Thomas.
He came here and he said about the Queen’s Proclamation that it was
nothing at all and that it need not he given any weight. In support of his
statement, he quoted the authority of Sir James Fitz-James Stephen,
who was at that time one of Her Majesty's J udges in England, but prior to
that he had been a distinguished Law Member of the Government of India.
He said that the Queen’s Proclamation was not part of the Statute of the
Law of England and, therefore, it was not binding. Now, the Marquess of

Ripon, who was then the Viceroy, pulled himself six feet high )
predecessor of this Assembly said: P eet high and in the

“We d» not want one of Her Majesty’s Judges to tell us that th ‘s Proclama
does not form the Statutory lz-w of England ;:d. tbuofo::, the ll’;llgl:':: :fPIr. Thlﬂon:
th.t,}’hn provision was not bungm":lut'l..d in the Btatute was of no bindimg hrco whateo-
t,od See L o |
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Now, I want to cling to that position. It may not be said hereafter,
in view of the long dismal story, that pledges are made and very frequently
broken. 1 have already quoted as my authority on a similar question one
of the distinguished Viceroys of India, the late Lord Lytton, when he said,
with regard to a pledge of giving encouragement to the Statutory Civil
Servants after he laid down his office, that *‘ we have cheated the Indisn
nation’’. That is the story of pledges of this sort. And have we not had
unfortunate statements made with regard to pledges even within the last
two years by those gentlemen who profess to have great authority and
influence in England? Therefore, without casting any aspersions upon
the pledges made by the Government of India which I know they want to
respect, circumstances may happen when even the Government of India
may not be able to fulfil them. Sir, in the year 1081, when England went
off the gold standard, there was an Ordinance or something like that
passed here and within 24 hours it had to be repealed. Did or did not the
Government of India believe that that Ordinance was in the interests of
India? Why had it to be repealed? Because, in that felicitous phrase
of the Right Honourable John Morley, I must say that the Govern-
ment of India are only a subordinate branch of the British Government.
1t is somewhat difficult for us, having had experience of all these things
for the last 150 years, when even the Queen’s Proclamation was attacked
upon the ground that it was not a Statutory enactment, to be satisfied
unless there is a provision in the Statute-book of these things. 8o, I ask
that this be entered in the Statute-book so that, hereafter, when these
appointments come to be made, it may not be said that, although it is
perfectly true that a pledge was made, vet the circumstances have changed.
the circumstances have 8o conspired themselves that it is impossible, inad-
visable and undesirable to give effect to those pledges and upon that
ground they may now be set aside. That is the reason why I say that
this provision should find its place on the Statute-book; and there is another
reason why this should be so. I have been told that an amendment of
this sort will strengthen the hands of the diehards in England who may say:
** Here you are: Do they not suspect us? ** My answer to that is that
those who have read the newspaper report of the interview given by the
Honourable Sir Phiroze Sethna, who is not an agitator, but a hard-headed
businessman, wherein he said that, after an experience of two or three
years in England of these Round Table Conference meetings, he had come
to the conclusion that there was a great deal of suspicion about Indians
in England and unfortunately it was growing every day. 8o, I say that
probably the same thing exists here. Suspicion breeds suspicion. I do not
know who started the whole thing. The reason why T say that it will not
give a handle to the diebards but, on the other hand, it will support the
hands of the Governinent is that, if there is this provision now on the
Statute-hook, Government may hereafter say: ** We cannot help it: there
is the Statute. and the Indian Legislature has passed it: it is still in foree
and, therefore, we must appoint two Indians." Consequently, I submit
that therq is greater benefit and there is a greater chance of these pledges
being fulfilled to the very letter if this provision is made in the Statute-

book and 1, thercfore, respectfully ask this House to support this amend-
ment and to pass it.

Mr. T. N. Ramakrishna Reddi (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural): Sir, T have great pleasure in supporting this
amendment. The Honourable the Finance Member has just now stated
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that if he were an Indian, he would not require such a provision to be made
in this Act, because the implication of what he says is that Indians are
capable persons and that they do not stand in need of any such safeguard
or provision in the Statute. That shows that he has got much confidence
in the ability of Indians. Yesterday, when my Honourable friend, Mr. B.
Das, moved his smendment for reducing the posts of Deputy Governors to
one, the Honourable the Finance Member said that he could not take any
such risks. That means if there was only one post of Deputy Governor,
he would find it difficult to fill that post with an Indian. He meant that
if there were two posts of Deputy Governors and one post of Governor,
there would be two Iinglishmen and one Indian, and s¢ he could teke the
risk of appointing one Indian against two Englishmen. But if there was
only one post of Deputy Governor, he could not find a capable Indian to
bold that post. There seeme to be a little contradiction in these two state-
ments. Indians have distinguished themselves wherever opportunity
occurred to them. In the recent Ottaws Confererce, the Indian representa-
tives have distinguished themselves, whatever wus the result of the Con-
ference, there is absolutely no doubt with regard to the capacity of the
Indian representatives who went there. So also in the various Conferences
at Geneva and other places, the Indian representatives have acquitted them-
selves creditably well. It is not lack of intelligence, but it is only lack of
opportunities for Indiavs to distinguish themselves that is responsible and
this amendment only creates such opportunities o that there might be two
Indians working in this important Reservc Bank. For these reasons, I have

no hesitation in supporting this motion.

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Sir, I have full sympathy with the object which this amendment
seeks to schieve. As a member of the Select Committee, I myself urged
the claims of two Indians for appointment out of these three posts, but it
was as a result of agreement arrived at between us that we did not press
for its inclusion in the Act iteelf. Of course, it is quite open for this House
to press this amendment and to have a statutory recognition embodied in
the Act itself. I should like to clear one misapprehension to which expres-
sion was given by my Honourable friend, Mr. Raju, when he said that
the members of the Select Committee were quite satisfied with having one

Indian out of three. That is not so.
An Honourable Member: He said some of the members.

Mr. Gaya Prasad Singh: My Honourable friend, the Finance Member.
has said that merit should be the sole criterion in this case, but may I
ask whether merit has been the sole eriterion always in the conferment of
high appointments on Indians in this country? As was pointed out the
other day, not a single Governor has been appointed during this long period
in any of the provinces, exeept one, Lord 8inha, who was holding the post
of the Governor of my province for a short period.

Sardar Sant 8ingh (West Punjab: Sikh): Was not Lord 8inha forced out
of office ?

Mr. Gaya Prasad Singh: That is a different matter. Is it to be said thas
no Indian, since the days of Lord Sinha, has been found capable of holding

the permanent post of a Governor in this country? There are certain De-
partments in the Government of India itsclf from which Indians have been
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rigorously excluded. I might mention the case of only cme section from
which Indians have been kept out, I refer to the Cypher Buresu of the
Foreign and Political Department, and I myself was responsible for bringing
this question repeatedly both in the Standing Finance Committee as well
as on the floor of the House. But it was stated that there were some
objections because the British Government in Fogland did not waat to
have Indians to handle these Cypher Codes. But the position of a Bricisher
in this country is singularly advantageous. A Britisher in India, if he ig
ignorant, is said to be impartial, and if he is perverse, he is said to be an
expert. (Lsughter.) Now, 1 am going to refer to a Statutory recognition
of racial-discrimination even in the Bank of England itself. In the Bank of
England, it is stated '‘the members of the Court must be natural Horn or
naturalised British subjects’’. This is given on page 262 of the ‘‘Central
Banks’’ by Kisch. It is thus quite apparent that even in the Bank of
England some sort of racial-diserimination is embodied in the Statute itself.
I, therefore, think that it is not unreasonable on our part to claim that
at least two out of three important posts at the head should be held by
Indians, and I do not think that Government, unless they are dictated

to by Whitehall, should be eager to oppose this amendment. Sir, I support
the motion.

Mr. N. X. Ankilesaria (Bombay Northern Division: Non-Muhammadan
Rural): Sir, I yield to none in my desire to see my countrymen employed
in responsible posts in this country. But my Honourable friends who have
preceded me have failed to recognise that the object of this Bill is not to
get Indians employed as Governors and Deputy Governors on the proposed

Reserve Bank. Its sole object is to create a Reserve Bank for India which
would function successfully.

Sardar S8ant Singh: Without men.

Mr. N. N. Anklesaria: T submit that, situated as we are with our con-
nections with the financial world of England, it is absolutely necessary for
the success of the proposed Reserve Bank that it should command the
confidence of the financial world of England. Discrimination of the sort
proposed will be the least likely to achieve such an object.

Mr. N. M. Joshi (Nominated Non-Official): May I ask the Honourable
Member if the Reserve Bank should have the confidence of the peorle of
this country ?

Mr. N. N. Anklesaria: Yes. The Reserve Bank should have the confi-
dence both of my countrymen as well as of the English financial warld with
which the Bank will have a lot to do if it is to function successfully. Then,
Sir, the clause does not put a ban on the employment of Indians. It does
not say that only Europeans will be employed as Deputy Governors. It
simply removes a cause of complaint from people whose susceptibilities have
got to be respected, as I said before, if this Reserve Bank is to function
successfully. The other day I made it clear in this House that the powers
of the Governor Gencral will be exercised primarily in the interests of India,
80 far as this Reserve Bank scheme 18 concerned. My Honourable friend,
the Finance Member, cven went further than myself and said that the
powers of the Governor General would be solely exercired in the interests
of Indin. T subinit, thercfore, that there is no reason for this amendment,
and I would vote for its rejection.
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Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I wish
to subscribe on this point only a few words. The object of this amendment
is that Indians should be associated in the higher posts of the Reserve Bank.
I do not agree that there are no Indians who can occupy with ability these
two posts that are being asked to be reserved for Indians. It cannot be

- denied that Indians do possess the intellect, and it requires only a little
“training to make them come to the same level or even more than that of
the European. Therefore, Sir, there should be no objection with regard to
Indians being sssociated on the ground that they will be inefficient.

Then the second question which appears to be agitating the mind of
the Honourable the Finance Member is this. He says, we should not do
anything which may savour of racial discrimination. Now, Sir, it is not
racial discrimination that we want; we are asking for Indianisation which
is a principle accepted by Government. We are not saying that, because
we are Indians, we should be taken and, because they are Europeans, they
should be shut out. We say that Indians are not sufficiently associated
with the Government business and mercantile business as much as they
ought to be and we have asked that there should be actually a proportion
kept for Indians. What we are asking here is that there are three places,
snd why should not two be given to Indians. 1 also hope that they would
give a chance to Indians to show theifzmselsiness to carry on the business.
Many Europeans come here as experts, but at first they are quite raw
and inexperienced in the business to which they are attached. But soon
they receive training and come up to the mark. In like manner, Indians
also could come up to the mark; but if you always say that Indians cannot
be taken, because they are not up to the mark, then you will ulways be
excluding them. Then where is the desire to give dominion stitus or self-
Government to Indians.

Mr. Gaya Prasad Singh: Have you any hope for it ?

~ Mr. Lalchand Navalrai: I am not so pessimistic as my Honourable friend,

but certainly there are doubts as to its coming in the nesr future. What

I submit, therefore, is this that these are amendments in which Government

should come forward and join hands and give an opportunity to Indiuns of

learning the knowledge and help required to carry on this business and come

up to the mark. 8ir, 1 support the motion.
{ '

Dr. Zianddin Ahmad: Sir,I very much appreciate the assurance given
on the floor of the House and 1 hope the time will come when not only
two but all the three will be Indians. But unfortunatelv our problem is
somewhat different. Had these appointments been left in the hands of
the Goverrment of India where every interest is represented, there would
have been probably no necessity to ask for a Statutorv provision. But,
ag it happens, the appointments will be made bv the Governor General
at his discretion and we are ofraid . . . . .

The Honourable 8ir George Schuster: May I interrupt my Honourablo
friend? The provision in the Bill ig ‘‘the Governor General in Council™,
and that is the Government of India.

Dr. Ziauddin Akmad: I quite understand that. T have been thinking

of the future when the duties of the Governor General in Council will bo
¥
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split up, and I have in my mind the report of the London. Committee.
‘On account of that, I am reminded of the way in which an elder brothe:
‘divided the property left by bis father between himself and his younger
brother. When the father died, he left a camel, a cat and a house. The
elder brother said: ‘‘You kmow I am a very bemevolent brother of yours
‘and 1 do everything in your interest and for your benefit. You are my
beloved younger brother, so yeu should have perfect confidence in me and
I will do exactly what is in your best interests”’. The vounger brother
agreed and this is how the clder brother divided the property which, as I
said before, consisted of a camel, a cat and a house:

« In shutar-i-lakad zan-i- Bibd azdn-i-man
An gurbd ndz parvar-i-Bibd azin-ito.”

“This cat which was a pet of our father may be taken by you and this kicking
camel which really kicked my father may be given to me.”

That is about the animals. Now, coming to the house,

“ Az sahn-i-khdnd td bak lab-s-bim azin-i-man
Waz sakhf-i-khdnd ti bah aurrayyd azin-i-to.”

“*As regards the house, from the ground to the top of the roof it is mine, and from
the top of the roof to the highest point in heaven all belongs to you.’

(Laughter.)

This is the way in which this division was made, and T am afraid that
out of these posts the chuprassies and the lower clerks. etc., will be all
Indians and the hicher posts, including the posts of Governor and Deputy
Governors will be distributed aceordineg to the couplet T have just quoted,
a pet cat may possibly be given. 8ir, T said before,—and I will take some
other opportunity to press it again,—that we are bringing forward various
measures in the name of indiscrimination, but the real solution ol all this
bogie is that we should boldlv recognise that the Englishmen in India have
the same privileges as the Indians, and the Indiana temporarily residing
in Eng'and should have the same privileges as Britishers. In that casc,
all these troubles would end and then we could exercise the same thing
about colonials. If the colonialg are willing to give us the same privileges
in their countries, then we will extend all our privileges to those colonials.
That is the wav in which all these back-doors would be closed and plastered
and there will be an end to building up the chor durwaza in any Consti-
tution whatsoever. But that is not the priuciple we have to discuss here,

and T will discuss it on some other occasion. On these grounds. 1 support
the motion of Mr. Thampan.

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, T am
alwavs an admirer of the blunt <inceritv and honestv which are pat'ent in
everv speech that mv Honourable friond. Mr. Anklesaria, makes and I
must congratnlate him on the utter frankpess with which bhe has  told
this House what at least he had in mind when he, as a member of the
Lendon Committee, deviced this  secheme. Tt is exactly the point that
‘has been ureed go far from this side of the House that the scheme is
conceived with the obieet of in-piring the confidence of our ecreditors in
Encland rathée than the confidence of the Indians; and that is exactly
the renson why some of us_thoucht that we could not possible aceept this
srhema of a Shareholders'Bank and that we must have a genuine State
Bank. My Honourable friend, as a member of the London Committee.
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has let us into the secret at least of the working of his own mind in
London and I very much wish that the same sincerity had inspired the
statements of my Honourable friend, the Finance Member.  For the
merit that he claims for this scheme is that it is so devised that it should
command the confidence of the Indian public. And he recognises the
fact that unless the Reserve Bank that we propose to set up commands
the confidence of the Indian public, it is bound to break down in actual
working. Now, Sir, which of the two Honourable Members of the London
Committee are we to believe? Was this scheme conceived with the object
of making it attractive to our creditors in Tondon or was it intended to
be attractive to the Indian people? ‘I would like my Honourabie frienda
to give us a solution of this problem,

A good deal has been said with regard to the claims of Indians and the
merits of Indians. T remember on one occasion Pandit Motilal Nehru
expressing his utter disapproval of the word ‘‘Indianisation'’. He said that
he detested the very word ‘‘Indianisation’’, because it hurt hig self-respect:
Indians have an inherent right to hold all important offices in this country.
My feelings are akin to those of Pandit Motilal in this particular matter.
It hurts my self-respect to get up and ask for the reservation of certain
appointments for Indians. But we are in an absolutely helpless position,
although we should like to see every appointment of importance held by
Indians: we have been reduced to such a position that we have to beg
for Statutory guarantees and assurances. We are deeply grateful to the
Honourable the Finance Member for his sympathy as expressed the other
day; but T am told—and T speak subject to correction—that, so far as
my Honourable friend’s own Department is concerned. the Indians that
were holding appointments of responsibility in the officers’ grades have
been turned out of late and—again I speak subject to correction—that it
is the intention of Government to remove the condition of what is called
tenure appointments from the appointments in the Finance Department,
that is to say, the officers in the Finance Department will not be required
to relinquish office after a particular period. sav three vears, which is
generally fixed for similar officers in other Departments, the object being---
and here acain T speak subject to correction—to leave a lecacy of British
officers to the future Finance Minister of the Federal Government. 8o
that when we have that high and mighty Financial Adviser installed as a
representative. as the super-spy, ac he was described, of the Governor
General, on the top, the officcrs in the Finance Department will also he
all Britishers belonging to the Tndian Civil Service, and the Indian Minister
of Finance of the future will be a kind of a prisoner, a kind of hostage
in the hands of these persons. I should verv much like my Honouralle
‘riend to tell this House what practical proof of his sincerity he is prepared
to give in this matter before we can agree to withdraw these amendmente
merelyv on his assurances.

Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadan
Ruaral): Sir. it is not mv intention to keep the House for more than a
few minutes. It seems that my friends to the right, including Mr. Gays
Prasad Singh, and his Group have not fully realised the implications of
this amendment with regard to the appointment of two Indians as the
Governor, etc. It might look verv aimple on the face of it and it might
be said bv mv friends to my right that it would -be rather ungenerous
»f any Indian to stand up .in this House and net syppart this amendment.
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*So far as it gees, it is quite mght; but if my friends take a little longer
view and try to face facts as they stand: new .in this yvear of grace 1933,
I am certain, they would not press for this motion, because, I feel, this
is hardly the time when we should do anything to jeopardise our pesitien
im the country or add any more to the links.of this distrust in our dealings
.with. England. I am not herc to make any special plesding on- belalf
-of the Government of England, but my. friends must. realise that the
sucoessful - administration of the Reserve Bank, certainly depends upun
net ereating an atmosphere of uneasiness at home in the minds of the
British people; as my friend, Mr. Anklesaria, waa just.pointing,out, do
my friends on the right realise that it will be necescary for them to raise
money from other couatries including Fngland? They must realise that
.¢heir country is not shut up within the four corners of the Himalayas
.and the seas; if thev are to have trade connections with other countries
‘including the British Empire, and if they are not to shut themselves off
from carrying international trade, and if they also feel that they would
like to have some oonnection with the British warkets, I am surc, they
will realise that this is & very inopportine thing to do by wan of discrimi-
nation: just as saying that we may have a Vlcerm on Rs. 500 a month
-or that we shall repudiate our debts if this particular thing is not
-annulled. My apprehension as a humble citizen is this: if these irritat-
ing things are brought in in the body of the Bill, I am certain, they will
cause some disturbances outside this countrv and in the intermational
money market. It is far from me to suggest that the Indianisation should
not go on more rapidly than in the past; but to say that we have got a
sufficiently large number of people for the administration of concerns likc
the Reserve Bank is to talk of things which do not exist. My esteemed
-friend, the Leader of the Democratic Party, whom I love and respect.
said: ‘‘Why sheuld we not take-into consideration the condition of the
taxpayers here?’’ . If I may very pertinently ask him: ‘‘What ln.ppens
if this Reserve Baak goes- into - liqwidation on .the third day of its exist-
-ence? - Will the unpayers think of any attempt to put this amendment
on the Btatute- book?”

Mr. Gaya Pnnd 8ingh: 1Is it the contention of my Honourable friend
‘that the- appmntment-oﬁ Indnns will ‘lead ‘to that catastrophe?

Mr. Muhammad Anwar. nl-Axim That is not myv contention. My con-
tention is this: we must keep our relations with the Gowrnment ~f
England in elose friendship and above suspicion. My information i8 that
in the past these little things have been given big head lines in papers
like the Star and thev create a sort of apprehension and consternation
in the minds of the British people at home: I think, therefore it will
‘be better if we let the Governor General in Council and the future
Finanee Minister function properlv: it is nowhere laid down in the Bil!
that the future Assemblies .or Gouncils will be debarred from bringing
ohanges with the.penmnission of the Governor General in Council. If it
appears that. by the one-sided or ostrich policv of the Government. the
Indians are being.antagonised, so far as the administration of this Bauk
ie ecneorned; I sm .certain, public.opinion will be quite .strong to make
#he Gowernor Geweral in. Council. realise the far.reaching corsequesces of
this antagonism before they think of refusing sanction to any measure
which mll be introduced in this behalf. Secondly, Sir, when I was
-éf:eaﬁn‘g a few * dave ago. - on a uiall motion. T suggested ‘that this

rg
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Assembly and the Assembly which will take its place will have the power
to move resolutions to move the consciousness of the Governor General
in Council, because my friends, who have read the evidence of the
Secretary of State, will see that it ig clearly stated there that it will be
very difficult for any Governor General in Council to refuse sanction about
a particular 1measure if it had the support of a large majority of the
"Members in the House. That being so, I dare say that this motion is

absolutely inopportune. .

Mr. Aniar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Sir, I am one of those who do not believe in any form of discrimination
"whatsoever. I stand on my right of being appointed as Governor or Depu
Governor on my merits, and, Sir, if I am obliged to support the amend-
ment before the House, I regretfully admit that it is due to the position
which has been created in our unfortunate land since the days of the Morley-
Minto Reforms. From that time onwards all sorts of racial discrimination
on crounds of religious faith, sub-divisions of castes and other thins have
come into existence. Youn will pardon me, Sir, if T place before the House
the whole history of the case. When it was found that a certain class of
our fellow subjects were demanding political rizhts for Indians and the
situation for those who were then in rower wns growing verv uncom-
fortable. they devised a means of getting hold of men in high pos‘tions and
in societv.—I do not mean those men were selected by virtue of their
kich intellectual attainments or character qualifications which go to make
real men.—but ther caught hold of some men in high anrial position and
advised them to wait in deputation on those in authority and ask for
reservations of seats. That advice was followed, a denutation wasg rereived,
and the result was the communal electorates of the Minto-Morlev scheme.
Unfortunately. 10 vears later, when the situation became intolerable owing
to communal wrangle, the Congress was oblized in 1916 t6 come to some
sort of a pact with communalists, and, Sir, whenever we asked that there
should be no diserimination between class and class, hetween men of one
relicious persuasion and another, we were alwavs reminded of the Lugknow
Pact of 1916, quite suppressing the facy that it owed its origin to that
unholv invitation of the members of a particular community to wait in

deputation . . . .,

Mr. President (The Honourable Bir Shanmukbam Chettv): Order,

order. All these ohservations are absolutely irrelevant to this amendment.

Mr. Amar Nath Dutt: The reason why I was saving that I was agninst
diserimination whatsoever on racial grounds was this, that in every
appointment of State, efficiencv should be the sole test. be ha a Foronean,
be he an Tndian. be he a Hindu, or A Muhammadan or a Sikh or n Parsi.
That is mv idea. hut. situated as we are in this counirv, where all aorts
of disecriminatinng are being made, ard when vou find the over.zenlous
members of a particular community askine the Government to do certa'n
thinos in their favour. T think my friends who have put in this amendment
were not far wrone in the present position of the country in asking that
twn officers out of the three should be Indians. S

Mv Fonowable friend, Mr. Neory, has referred to mv friend, M.
Anklesaria’s verv valunble work in the T.sndon Committee, but, Sir, this



THE RESERVE BANK OF INDIA BILL. 2989
London trip in some cases at least resembles Jesus’ donkey going to
Mecca, but coming back the same donkey . . . .

1

Several Honourable Members: What is the couplet?

Mr. Amar Nath Dutt: I do not know the exact Urdu couplet, I think
my friend, Sardar Sant Sinch, over there may be able to give the Urdu
couplet for the delectation of this House. 8ir, my plea is that even a
visit to London has not improved the patriotism or the intellizence of some.

We have been asked by my friend from Chittagong to face facts. 1 do
not know what facts we are called upon to face. We are accustomed to
face several facts in the country, but we are not accustomed to face facts
like those which my friend has enumerated, namnely, our relationship
with the British Government. What is the relationship, I do not exactly
know. Of course, if he has in mind the statement of a particular zamindar
of my province that his relation with the British Raj continues to be
friendly, that is another thing. And, Sir, as a loyal talukdar under him,
I am not going to utter those statements again . . . . .

An Honourable Member: You are his tenant.
Mr. Amar Nath Dutt: I am a talukdar under that great zamindar . .

An Honourable Member: Are you a Shuja Mota talukdar under a bogus
zamindar?

Mr. Amar Nath Dutt: I cannot go sc far as that. 1 do not wish to
say anything about the subject introduced by my friend from Orissa. Be
that as it may, I submit, that the question of relationship hardly arises
in this case.

Then, it has been said that it will create consternation at Home. Cer-
tainly if appointments of two Indians will create consternation at Home,—
I understand by the word ‘‘Home’ my friend means India and mnot
]lgngland.-——if the appointment of two Indians will create consternation at

ome . . .

Mr. N. N. Anklesaria: I don’t think he said that. He said ocly dis-

-crimination.

Mr. Amar Nath Dutt: No, he used the word consternation; I can assurg
my friend; Mr. Anwar-ul-Azim, that it is not likely to create anv ronsterna.
tion in India. Am I to believe that in a population of 35 crores thore are not
to be found even three Indians fit enough to carry on the business of &
Bank? If that be the state. the countrv in spite of more than 100 years
of English education according to British system and British ideals, it
hardly redounds to the credit of our rulers. On the other bard., I am bold
enough to say that amongst a population of 33 crores . . . . .

The Honourable Sir Brojendra Mitter (Law Member): 85 crores.
Mr. Amar Nath Dutt: Very well, 35 crores. T stand corrected. My

friend keeps more up-to-date information than I do. Sir, I believe that
-ouit of a population of 85 crores, there is at least a lakh of people who can
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be found fit to hold the posts of .Governer and- Deputy Governor of thw

Bank, and 1 would certamly have welcomed an amendment like that .

Mr. R. S, Sarma (Nominated Non-Official): I hope Members of this
House are included in that one lakh?

Ir Anu.t Nath Dutt: Certainly every one of us, including my {riend,
Mr. Sarma. Whenever an opportunity has been given to an Indian, he has-
never been found to be wanting in the discharge of his duties.

An Honourable Member: The Bengal National Bank!

Mr. Amar Nath Dutt: Take, for example, the case of an Indian:
Governor. A quarter of a century hefore, it was hardly within our

dmam .....

Mr. N. N. Anklesaria: iiayv [ know how all this is relevant? Nobhody
| pax. has said that Indians are not to be emploved.

Mr., Amar Nath Dutt: Therefore, 1 do say that every one of them
ought to be an Indian. That ought to nave been the ammendnient. When
there is no such amendment on the paper, 1 have to support this smaller
amendment. If the Honourable Member will have a little patience, he
will see if I am relevant or not. 1f I am irrelevant, the Chair is there to
remind me of it and I shall certainly obey. As I was submitting,
wherever an Indian has been tried, he has not been found wanting. I
have already cited the case of an Indian Governor. There is also the
case of the first Indian Member of the Ixecutive Council. It was at one
time held that the exalted Chair which you occupy at the present moment
no Indian could occupy. and a gentleman was brought out from overseas.
But within four years it was found that there were capable Indisns, not
one or two, but more than two at least v.ho could occupy that Chair. So,
in every sphcre I think Indians can do their duty as well and with ag inuch
ability as people of any other race. I think nobody will doubt the intel-
lectual capacity of a race, which produced the Vedanta system of ph losophy,
which produced a rehjnon like ours and which produced a philosophy and
culture of which the world is proud. That being so, I submit, it cannot
be said that amongst Indians people cannot he found who can occupy the
position of Governor or Deputy Governor of the Reserve Bank. With these
few words., 1 give my support to the amendment, though I should have
Becn very glad to have a clause to the effect that the Governor and Deputy
Governors should be Indians. If it is said that there should not be any
Statutory discriminatory provision like that, I invite the attcntion of
Honourable Members on the other side to this enactment which T hold in
my hand which was only recently amended in the vear 1928—I mean the
Criminal Procedure Code. There I find discrimination still retnined in
gpite of our acitation since the days of the Ilbert Bill. 8o long as thine
continue like this, I mav say, we shall be justified in askmsz for such
reservation for Indians. With these “ords T support the motion.

The Honounble 8ir George Schnltor This is doubtless a very import-
ant subject, but it has already been very fully diseunsaed in the House.
The .House is fully acqnainted with my views upon it .and the areumente
which 1. have to-advance, and, therefore, if I am brief it is not because-
1 disregard its importance, but merely because T wish to avoid repctition.
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And indee!l, if I have anything to say today that is at all new, it is as a
result of certain—I think I may call them—irrelevant remarks which have
been made by various speakers in the course of this discussion which I
desire to take an opportunity to answer. I refer in particular to certain
remarks made by my Honourable friend from Bengal, Mr. Neogy. He
sought to cast doubt on the position and the value of the assurance which
T have given in the House, on the ground that my own record in the
Finance Department was such as to command very little confidence. My
Honourable friend has referred to certain minor appointments, and I
should be very pleased to discuss with him the policy that has been pursued
in the Finance Department recently on anather occasion. But I would
remind my Honourable friend if he wishes to make any reference to my
own record of two important facts. Among the posts with which I am
particularly concerned and over which I have myself some say, there are
two of the highest importance which, when I took over, were filled by
Englishmen and are now filled by Indians. I refer to the post of Finan-
cial Commissioner for Railways and the post of Financial Adviser to the
Posts and Telegraphs Department. It has been a very great pleasure to
me to be able to support the appointment of Indians to those two posts,
and I think if my Honourable friend wishes to refer fo my own personal
record in the matter, that is a sufficient answer to him.

But, 8ir, the criticism is irrelevant, because the assuranece which [
have given is not a personal assurance; it is an assurance given by the
Government of India with, I may say, the full authority of the Sccretary
of Btate.

Now, Sir, I must express considerable regret that this amendment has
heen moved. I feel regret, because, I think, when we come to discuss
proposals of this kind, it puts everybody in a false position. Our primary
object is to get a good Bank, and whether one stresses the importance of
its being able to command confidence in England or in India is a matter
of very little moment. It must be a good bank; it must be well managed;
and unless it is a good bank and well managed, it will not command
confidence in any part of the world, nor will it do its business properly.
Subject to that, we agree with Honourable Members in their desire 0 see
Indians filling the highest posts in this Bank. We are all agreed on this,
but if Honourable Members come forward and ask for positive assurances,
then those who are responsible must safeguard themselves. They must
tuke into account the realities of the situation. They must refuse to give
assurances which they are not absolutely certain that they will be able
to honour without endangering the good management of this Bank.
Therefore, when my Honourable friends opposite ask for assurances, they
immediately force us into the position of stating the minimum which we
are certain that we can promise. What I submit is most unfortunate
is that matters of this kind should be discussed on the basis of the
minimum which i8 possible. In considering realities, surely my Honour-
able friends will recognise that we are dealing now with a measure which
is designed to remain in force for 25 years at least, and, we all hope,
for any period that can be forescen. As that period progresaes, conditions
will surely change. It may be necessary at the outset to accept certain
limitations on the number of Indians that can be put in to fill the highest
posts. But we none of us wish to stand on that position. We look
forward to the future, and, therefore, I say that to insert now what must
be considered as & minimum in the conditions which will prevail at the
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outset of the Bank’s existence is to convey an entirely misleading impres-
sion and to put every one in a false position. That is the first point. T
object most strongly to giving any assurances at all, but, in order to
meet Honourable Members who sat with me on the Select Committee,
T was able to get agreement from the Government and from the Secretary
of State to a certain assurance. That has been given and that will he
honoured. But when it comes to putting provisions of this kind into the
Statute, T have already made it perfectly clear that we must rcsist that
absolutely, as a discriminatory provision.

Honourable Members have said that we are not consistent in our
objection to discriminatory provisions. If by that they mean that in
this Bill certain discriminatory provisions have been inserted, they are
nerfectly correct. The Bill is full of discriminatory provisions. We are
discriminating against foreigners; we are discriminating against the domi-
nions which discriminate against this country, and that is a position which
e frankly recognise. But the one form of discrimination which we have
21id cannot be inserted into this Bill is discrimination between Indians
and United Kingdom British subjects resident in India. And, 8ir, if a
nrovision of this kind is inserted, it is a discriminatory provision. If
you say ‘‘of the three chief posts two shall be filled by Indians’’, you are
saying in other words that, of the three chief posts, not more than one
should be filled by a British resident in India. That is discrimination
and to that, in principle, we must object. That is a perfectly clear
position, and, as I say, I regret very much that this amendment should
have been moved. I thought that we had reached a satisfactory under-
standing. I thought that we were all inspired by a common ideal and
working towards a common object. If Honourable Members ask for
assurances, which I have always said I regard rather as a sign of weakness
than of strength, then unfortunately we on this side have got to take
p a definite position and say ‘‘so far we can go and no farther’’. Sir,
i submit to the House that it would have been better if no assurance
n this point had ever been asked for, but having been asked for, it has
been given. It has been given and it will be honoured, but so far as the Bill
‘s concerned, we can agree to inserting no provisions of this kind.

Mr. K. P. Thampan: May I ack one question of the Honourable the
Finance Member? Thouzh tfne Iimperial Bank has been 1n existence for
the last 13 years and the Presidency Banks, on the amaleamation of which
the Imperial Bank came into being, have been in existenco for 50 vears
and though 65 per cent of the capital of the Bank is subscribed by Indians,
has there been one Indisan Secretary at any of the branches of the Imperial
Bank or is there one Indian appointed in that cadre from which a Secre-
tary would be appointed within the next ten years? I want an answer to

that.
The Honourable Sir George Schuster: My Honourable friend is fully

aware of the answer, but his question is entirely irrelevant.
Mz, Pregident: The question is:

“That to sub-clause (1) (a) of clause 8 of the Bill, the following proviso be added :

' ‘Provided that of the Governor and two Deputy Governors two at lesat shall ba
) ndlim'-"
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The Assembly divided:

AYES—28.
Abdu]l Matin Chaudbury, Mr. Liladhar Chaudhury, Seth.
Azhsr Ali, Mr. Muhammad, Mahapatra, Mr. Sitakanta.
Badi-uz-Zaman. Maulwi. Mitra, Mr. 8. C,
Bhuput Sing, Mr. Neogy, Mr. K. C.
Chandi Mal Gola, Bhagat. Patii, Rao Bahadur B. L,
Das, Mr. B. Reddi, Mr. T. N. Ramakrishra,
Dutt, Mr. Amar Natk, : :an! ];S;ng:, gardﬂ-f.
Hoon, Mr, A Sen. Mr. S. C. .
Isra, Chaadhri. Shafec Daoodi, Maulvi Mahammad.
Jadhav, Mr. B, V. Singh, Mr. Gava Prasad.
Jog. Mr, 8. G. Sitaramaraju, Mr. B.
Joshi, Mr. N, M. Thampan, Mr. K. P.
Krishnamachariar, Raja Bahadur G. Uppi Baheb Bahadur, Mr,
Lalchand Navalrai, Mr. Ziauddin Ahmad, Dr.
I NOES—&3.
Abdul Aziz, Khan Bahadur Mian Milligan, Mr. J. A.
Ahmad Nawaz Khan, Major Nawab. | Mitter. The Honourable Sir Brojendra.
Anklesaria, Mr, N. N. | Morgan, Mr. G,
Anwar-ul-Azim, Mr. Muhammad. ! Mujamdar, Sardar G. N,
Avangar Mr. V. K. A, Aravamudha. | Mukheriee, Rai Bahadur §. C.
Bajpai. Mr. G. S. Nihal Singh, Sardar. v
Rhore. The Honourable Sir Joseph. Novee. The Honoursble Sir Frank.
Bower, Mr E. H M. O'RaMivan. Mr. D. N.
Chatarii, Mr. J. M. Rafivddin  Abmad, Khan Bahadcr
gow.n;o!r.AA_RG. Maalvi.
x, Mr. A. - . . .
Dala'l, Dr. R. D. R-gh&lb:l;"&ngh. Rai Bahadwr
Dash. Mr. A. J. _anwar.
DeSousza. Dr. F. X, Raisman., Mr. A,
Dillon. Mr. W. Ramakrishna, Mr. V.
Graham. Sir Lancelot, Ran, Mr. P. R. .
Granth-m, Mr. S. G. Schaster The Honourable 8Sir George
Hai=. The Honourable Sir Harrv ! Sco:t. Mr. J. Ramsay.
Hesle:t, Mr. T, ) Sher Muhammad Khan Gakhar,
Hudson. Rir Teclie. i Captain.
Ismail A'i Khan. Kunwar Hajee Singh, Kumar Gupteshwar Prasad.
James. Mr. F. E. Singh, Mr. Pradvamna Prashad.
Jawahar  Ringh. Sardar Rahadvr Sinha, Rai Bahadur Madan Mohan
Sardar. Smith, Mr. R.
Lee, Mr. D. T N. Studd. Mr. E.
Mackansie, Mr. R. T. H. Tottenham, Mr. G. R F.
Maemilan. Mr. AL M Trivedi. Mr. C. M.
Matenlfe Mr. H A F, , Waiihuddin, Khan Bahadur Haji.

Millar. Mr. B, 8 Yakuh. Sir Muhammad

The motion was negatived.

o 'I#he Assembly then adjourned for Tunch till Half Past T'wo of the
-Cloc

The Assemblv re-ascembled after Launch at Half Past Two of the
Clock, Mr. President (The Honourable 8ir Shanmukham Chetty) in the
Chair. Ty :

Mr. B, Sitaramansfu: Sir, T beg to move:

“That in sub-clause (7) (a) of clause 8 of the Bill, for the words ‘after consideration
of' the word ‘on’ be substituted.”
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The original provision in the Bill runs as follows:

“A Governor and two Deputy Governors to be appointed .by the Governor General
in Council after ccnsideration of the recommendations made by the Board in that
behalf.”

Sir, my amendment seeks to substitute for the words ‘‘after considera-
tion of’’ the word “‘on”’. The object of moving this amendment is to
emphasise the need to give due weight to the recommendntions of the
Central Board. I do not for a ynoment wish to convey anv idea that the
hands of the Governor General in Council should be completely tied. That
is not my intention, but the words which are actuallv ased “‘afler consi-
deration of the recommendations’’ would not give the necessary import-
ance to the recommendations of the Central Board and myv submission is
that, if the word ‘‘on’’ is substituted, the recommendations of the (‘entral
Board would have greater weight than now. But T understand that the
idea was in this regard to follow the practice of the Impcrial Bank. Even
in the report of the Joint Committee, thev have stated that the
preliminarv consultations would have to be taken between the Govern-
ment and the Central Board before recommendations arc made. That
would be a very satisfactory feature if prior consultations hsd taken place
between the Government and the Central Board. Once those prior
consultations have taken place and the recommendations have been made,
then, T venture to submit. those recommendations must have a great
weight and will not be easily rejected. The provision in tne Bill. as it
stands, does not anticipate anv of those prior consultations. Tt onlv savs,
the choice would be after the recommendation and does not indicate the
importance of the recommendation mada after due consultation. That
makes a good deal of difference and, therefore, T thought that if these
words were substituted. there could possiblv be no room for any obiection
on the part of the Government since the recommendation is expected
to be made after joint consultation. For this purpose. T move this
amendment and T trust that it will be accepted by the Housc.

Mr. President (The Honourable Sir Shanmukham Chitty): Amend-
ment moved :

““That in sub-clause (7) (a) of clause 8 of the Bill. for the words ‘after conmderation
of’ the word ‘on’ be substituted.’”

The Honourable Sir George Schuster: Sir, my Honourable friend has
correctly stated the position as regards the origin of this clause. The
matter was verv fully discussed in London and, after a long period of
failure to find any form of words which were satisfactory to all concerned,
the suggestion was made—and it came from those who had sat on the
Board of the Tmperial Bank—that we might follow the nractice of the
Imperial Bank which had been found in every respect satisfactorv. The
Imperial Bank Act was then sent for and the actunl words wera read out
and it was agreed tc recommend those words. That represented a very
large concession from the side of those who renresented the Secretary
of State. The original proposal had been that the appointments should
be made by the Governor General in Council without any refarence to
consultation with, or considering the recommendations of, any other
suthority. That, in my own view, represente one of the most importand
points achieved by the discussions in London and one of tho most
important concessions made as a result of the pressure brought by the
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Indisn representatives in London. Now, my Honourable friend’s
suggestion, although he himself does not seem {0 understand it in that
gonse, would, I submit, mean that the recommendations of the Board
would be operative and the Governor Genmeral in Council would be left
merely with the formal function of ratifying these recommendations. That,
of course, is a position which we could not accept and, as this represents an
important matter of agreement, I am afraid I must oppose my Honourable
friend’s proposal. In that connection, I should like to take this of portunity
of taking up a point on which T wus questioned at an earlier stage of these
discussions. I was asked whether 1 could give any assurance thet the re-
commendations made by the London Committee would be accepted by
the British Government and by Parlisment and would be incorporated in
the Constitution Act so as that has anything to do with this pesition.
T explained then that 1. of course, could give no assurance and that T felt
sure that the Seeretary of State himself would not be in a position to give
any assurance which would tie the hands of Parliament. For, Parliament,
after all, remains the fina!l authority.  But, T have received a telegram
from . the Secretary of State. and this is what he authorises me to say.
He says: that while, as T myself hbave already pointed out, he—the Secre-
tary of State—cannol commit Parliament in advance, the views expressed
on the point in question by the Lomndon Committee, so far as it made
definite recommendations. mav be regarded as forming part of the pro-
posals put forward by His Majesty's Government in the same way as
proposals contained in the White Paper. That, T submit, is a very definite
statement and. I am sure, it goes as far as any Honourable Member
cpposite could expect the Secretary of State to go. In these circumstances,
this House would be taking a very questionable step, T may put it, by
doing anything to upset the basis reached in London, for it would make
it imrossible then for the Secretary of State on his side to fulfil or regard
himself as bound by his own assurances. Therefore, I submit that we
should stick to the words of the original clause as it stands in the Bill
which is about as good a description of the position which we all want
to attain as could be found in Statutory language. That will provide,
I think. due influence to the Central Roard in this matter. Moreover,
the Joint Select Committee has itself made a recommendation that there
ehould in every case be prior consultation between the (GGovernor (eneral
and the Board, which recommendation will without doubt be seriously
considered. ¥or my own part. T may say that T think that any such
recommendation is unnecessary, because. having regard to the form of
words used. there must, if one considers how the thing would work, there
must be prior consultation between the Board of the Bank and the
Governor (General. They could not keep each ther at arm's langth in
this matter. T submit, in these circumstances, that my Honourable
friend’s point is really met hv the wording of the Bill and T would ask
bim to withdraw his amendment.

Mr. B. gitaramarzju: Sir, I beg leave of the House to withdraw my
amendment. 18 K«

'l;hfg Q,mopd:n}g:t'vms. by leave of the Assembly, withdrewn.

- Mz, K. P. Thampan: Sir. I beg to move:
1%That tor sob-clanse {7).(a) of clause 8 of the Bill, the following provise be acded :

3 ‘Provided thmt' no thember 6f thé Ruglish or Indian Civil Service shall e elicible
for appointment as a Governor or Deputy Governor'.'
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Sir, much has been said by the sponsor of the Bill as well as by those
who support him that the Reserve Bank should be altogether immune
‘from political influence. We sll know what these people mean by political
influence. We, on this side of the House, are also equally anxious that
the Bank should be free from political influences, but what we mean by
political influences is the influences of the Secretary of State and of the
commercial community of England. If my motion is not adopted, the
chances are that these posts are sure to go to the I. C. 8. peopie. There
is no service or no work in the world for which the I. C. S. people are
not considered fit. That is the universal impression. The Reserve Bank
has 1o function purely in the economic interests of the country and no
experiments can be tried with it. To be free from political influences, we
want that the men should be recruit:d from the banking and commercial
classes. As far as we can see, neither an Indian nor an English I. C. 8.
man can be free from political bias, but he will only be the mouthpiece
of the Secretary of State. He cannot be otherwise and it is onlv natural.
That is the reason why we are anxious that the I. C. S. people should
be excluded. In this connecticn T would invite the attention of the House
to a paragraph in the memorandum written by Mr. J. M. Keynes on the
proposals for the establishment of a State Bank in India which is published
as an Annexe to the Report of the Roval Commission on Indian Finance
and Currency, 1914. in which he says:

“It may be added in this connection that the Governor and Deputy Governor of
the Bank should invariably be persons of commercial or banking. nst of administrative
or official, experience, and should be appointed, so far ag8 may be possible or convenient,
from the staffs of the Presidency Offices.”

The proposal was that the Presidency Banks should be amalgamated
into one and made into a Reserve Bank, and that is why he refers to that
aspect. Towards the end, he says:

“Tt micht perhaps increase nublic confidence in the non-officia! character of the
Bank’s management and in the Government’s intentions, if it were definitely laid down
that membe-c of the Enc'ish or the Indian Civil Service were ineligible for appoint-
ment as officers of the Bank.”

This is a very important point and I cannot understand how it escaped
the notice o»f the Select Committee. I am sure, no one can repudiate
what Mr. Kevnes said in 1914. Sir, T move.

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved :

“That to sub-clause (7) () of clause 8 of the Bill, the following proviso be added :

‘Provided that no member of the English or Indian Civil Service shall he eligible
for appointment as a Governor or Deputy Governor’.’

The Honourahle Sir George Schuster: Sir, I must oppose what 1
imagine to be my Honourable friend's intention and I must also point
out that his amendment would not fulfil his intention. The wording is
*‘provided that no member of the English or Indian Civil Service shall
be eligible . . . .”’ Well, I am advised that that does not mean that if a
man has served for a time either in the Government of England or Indis, -
that taint should remain with him for all the rest of his natural life. I$
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npplies only to a serving member. Therefore, if any particular individual
is informed that there is some chance of his getting this appointment,
he will be able to retire and the very next day, he can get the appointment.
On this ground I think my Honourable friend’s amendment is ineffective,
and, quite apart from that, T fee! sure that the House would not support
the intention which I imagine he must have in his own mind. I am afraid
‘that my Honourable friend, Mr. Amar Nath Dutt’s list of 100,000 suitable
hidian candidates for the post of Governor would be very seriously curtailed
if all those who ever served the Crown in India were to be disqualitied. I
think my Honourable friend has only got to think of this for a very short

time to realise that it is an undesirable proposal and, therefore, I suggest
to him that he might withdraw it.

L[] i i
. Mr, K. P, Thampan [ Jlo not withdraw it.

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is: >
“That to sub-clause (I) (a) of clause 8 of the Bill, the fcllowing proviso be added :
‘Provided that no member of the English or Indian Civil Service shall be eligible
for appointmeut a3 a Gwernor or Deputy Governor'.”

The motion was negatived.

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan
Rural): Sir, T heg to move:

“That in sub-clause (1) (b) of clause 8 of the Bill, for the word ‘four’ the wa'a
‘two’ be substitated.”’

Sir, according to clause 8 of the Bill, out of the 13 voting Directors,
eight are to be ultimately elected by the shareholders and four are to be
nominated by the Governor General as laid down in the report of the
Select Committee. In this no provision has been made for the agricul-
tural interest which, as is well known, is the principal interest in an agri-
cultural country like India. The Reserve Bank is intended to stimulate
trade and industry, and agriculture is the widest and most important in-
dustry in India and there has been no Statutory provision made for the
representation of the advocates of agriculture. It might be urged by the
Honourable the Finance Member that when Government would make
nominations to the Board, the Governor General in Council would take
care to appoint one or two members to that Board who will be eligible
for representing agricultural interests. T do not denv that Government
will be very careful for those interests. But, at the same time, I may
point out that it is better to have elected members than nominated mem-
bers and the election ought to be made hy those co-operative zentral banks
or provincial banks which have been helping agriculture through the
district banks and the village co-operative societies. I, therefore, move
that two of these posts should be reserved for election oy the various
provincial banks.

Sir. I move.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved: o :

e ~ e <l

SThat in snb-clause (7) (8) of clanse 8 of the Bili, for the word 'four“ the word
‘twn’ ho substituted.”
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Mr. President (The Honourable Sir Shanmukham Chetty): Does Raja
Bahktdur Keishiamachariar want to move his amendment now ?

Raja Bahadur G. Krishnamachariar: If this amendment is passed, 1
shali“not ‘move it. " The reason why I have tabled this amendment which
comes later on is that I want two Directors for Madras and I do not know
how to get it. Therefore, I out this four into three, and, out of these
cight Directors to b elected, I want two to represent agricultural interests.

‘Mr. President (The Honourable Sir Shanmukham Chetty): Then the
Honourable Member does not want to move it now ?

Raja Bahadur G. Krishnamachariar: No, Sir, not now. 1 shall see the
fate of this amendment first. : cr

Several Honourable Members: The fate is well known.

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa:
Muhammadan): Sir, I support this amendment that from four the number
of nominated Directors shall be reduced to two. In this connection I want
to say that the number ‘‘ four ’ is too much, because there are after all
only eight elected members, and if there are four nominated members, then
certainly the policy will be guided by Government,—not the Indian Gov-
prnment, but the Government sitting at Whitehall. At the same time, it
has been said—though outside of this Assembly—that if there are four
Directors, there will be some chance for Muslims to be nominated on the
Directorate. But I say that we have a very bad experience of nominated
members. My experience is that all the nominated members, though they
are not obliged, in black and white, to support Government, they always,
as a matter of practice, support Government in all measures. Even in
questions of such religious importance as mosques, etc., certain nominated
members have opposed us and voted for Govermment. My experience of
all the local bodies also is the same that thesz nominated members always
represent the man who nominates them. It may be all very fair from the
point of view of those who:nominate them. but we cannot frust the
nominated members. Apart from that, when we see that out of 12 Direc-
tors. who will have votes, four will be nominated, the number is very high.
1t is always the case with a nominated member that whenever he is not in a
position to attend n meeting, he will-submit his resighation from the Board
and Government will nominate another member ns we find here. But for
elected mernbers it is not always possible for them to he replaced by others.
There is a provision in the Bill that in certain cases it will be possible for
the local board to nominate any one else to attend the meeting; but there
is one difficulty. Suppose the loeal board elected inembers to attend a
meeting and. after that, the member is not in a position to attend the
meeting.  How can the local board sit and eclect another memnber to attend
the meeting? So, in the case of the elected members, it will not he always
possible to substitute any other man to attend the Central Board meeting:
while for the Government it will be very easy always to substitute others
to attend the meeting; and what happens in the Assembly and in the Coun-
cil of Statein . . . . :

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muham-
madan Rural): ‘But » weminated Director holds office for five years and,



THE RESERVE BANK OF INDIA BILL. 2999

! AL

88 nomination is in the hands of Government, his resignation may not be
accepted like the resignation of official members which they can get at
any time.

Mr. M. Maswood Ahmad: I cannot understand how the Honourable
Member says that, if & person is once nominated, his resignation cannot
be accepted. Does the Honourable Member suggest that a man, once
nominated as Director of the Central Board, cannot vacate office for five
years?

Diwan Bahadur A. Ramaswami Mudaliar: I am pointing out that the
Government cannot request a resignation from a nominated Director.
Once he is appointed, he is there for five years, and he can only be removed
by a vote of nine Directors. Government cannot call for his resignation at
any time.

Mr. M. Maswood Ahmad: But, what happened in the casc of Sir Abdul
Qaiyum ? It was not possible for him to resign when he was once
nominuated, but when he went to attend the Round Table Conference, he
submitted his resignation. They will have to submit their resignations and
Government will accept those resignations and nominate some other mem-
bers. This will not be possible for elected members, because, if an elected
member is not able to attend a meeting, he has got no right to nominate
any one else to represent him in the meeting. Rather, this power is in the
hands of the Local Board, and so it will be very difficult for the Local Board
to have a meeting and have a substitute for him. Supposing one or two
memhers are sbsent, Government members will always have a majority in
the Central Board. With these words, I support this amendment of my
Honourable friend, Mr. Jadhav. that there should be only two nominated
Directors.

Sirdar Harbans Singh Brar (East Punjab: Sikh): Sir, if 1 rise to
support this umendment, it is for the one reason that we have to inspire
confidence among the British public. The English people, w my mind.
are rather superstitious. Froin the present scheme, it appears that the
number of voting Directors would be 13 which is considered to be an
unlucky number among the British investing public. 1 think it will be
well by acceptling this amendment to raduce the nunber from 13 to some
other odd number which may inspire the confidence of ihe British public
and the British Parliament as the women are in & majority among the
voters. As regards the number of nominated Directors, T do not think
“four’” is8 a very big numbcr, because Governmient have to consider the
national interests. Commercial and other mtercsts may not be able t-
predominate at uny particular moment and so there has to be o fair
number of nominated Directors. Out of 13 I do not think four is toc
large & number, but U would like the numher to he rither "1 or 15 @
that could have been possible.

Mr. B. Dag (Orissa Divicion. Non-Muhammadan): 1 whole-heartediy
3pa  Pupport the amendment moved by my Honourable friend. “Mr.

: Jadhav. Throughout my connection with the Reserve Bank
Bill, whether this present Bill or the past one, I have held the view that
co-operative banks should come in through direct election, and the 1927
Joint Committee brought out such a proposal in their report. I know that
the eight Directors that will be eleeted will only represent a very missasebypic
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interest of the Indian public, namely, the capitalist sechon of the larger
towns of India. In spite of their trying to represent the multitudes,
their private interest and persenal engagement in public life will debar
them from looking after the interests of the teeming millions. At present,
if one good has come throngh the British rule it is the co-operative bank-
ing system by which the multitudes, the teeming millions, even the
interior villages of the country, are connected through an apex bank, u
central co-operative bank, and, therefore. we hold that if the provincial
co-operative bonks are allowed to elest Directors, then a certain system
of electoral representation should prevail. and thereby the eapitalist section
of the Directorate of the Reserve Bank will not alwavs have their own
way. Of course, the Finance Member has conceded to us in the Select
Committee and certain wording has been introduced to the effect that the
Governor General in nomination will look after the intcrests of the agri-
‘cultural and co-operative systems. I do not like to leave that power to the
Governor General, to act upon the advice of his Finance Minister or the
Financial Adviser. I shall cite one instance. In 1931. when I was umn-
lucky to get my Imperial Bank Amcndment Bill passed, we were assured
by the Finance Member that he will try to nominate a revresentative of
the agricultural interests to the Board of the Imperial’ Bank. Afterwards
I found the name: of a certain gentleman from Madras. oue Rao Bahadur
or Diwan Bahadur Narasimha Raju, as the representative of agricultural
interests on the Imperial Bank. I knew him in my old Congress days
as a Congressman. Then I suddenly found him blossoming forth as the
President of the Madras Legislative Council, but I never knew from his
public life and from his activities throughout Indid that he was very much
interested in the agricultural development of this country.

Mr. B. Sitaramaraju: May 1 contradict the Honourable Member, that
he is speaking about a subject which he does not know ?

Mr. B. Das: My Honourable friend, Mr. Raju, might know very inti-
mately the gentleman; probably his agricultural activities are confined to
that particular district to which he belongs.

An Honourable Member: Why should we discuss an individual ?

Mr. B. Das: I am not discussing, I am citing an instance to show
that the nomination may go wrong. 1f a man like Mr. Ramadas Pantulu
or people interested in the millions. . . . . .

Mr. K. P. Thampan: I protest that Mr. Ramadas Pantulu does not
know anything about agriculture.

Mr. B. Das: I was thinking of co-operative banking.

Diwan Bahadur A. Ramaswami Mudaliar: I sucgest that my Honour-
able friend may confine himsclf to the people of Orissy whom he may or
may not kuow. and not of Madras. .

* Mr. B. Das: [ may assure my Honourable frignd, Mr. al t
Orisga never fights for nomination. -, . The, ppople ;of Onag ”&u’ﬁ‘m

ashamed to come anywhere by the backdoor of nomination. That is
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not my purpose. I want to ensure to the people-of India direct representa-
tion through the method of election so that the backdoor methods of nomi.
nation may be put a stop to. I may assure my Honourable friend, Mr.
Raju, that I do not mean tosay anything personal against that parti-
cular gentleman. . . . .

Mr. B. Sitaramaraju: May I inform my Honourable friend that the
experience of Mr. Narasimha Raju as an agriculturist and as a man of
varied experience in all those matters which concern the particular subject
he is representing is unrivalled in Madras.

Mr. B. Das: This is the first time I hear of this. Until he was nomi-
nated by the Government of India, in my public life of so many years T
never knew that the gentleman had taken interest in all-India agricul-
tural problems. I plead guilty of ignorance, but there are certain people
whose activities are well known and some people whose activities are not
so well known.

Mr. B. Sitaramaraju: Are you aware that he was representing here on
the Sugar Conference ?

Mr. B. Das: There were so many of us represented on the Sugar Con-
ferenge! The question is whether the Reserve Bank will be really repre-
sentative, and I have always said it, and I do not think that the eight eleeted
Directors will ever represent the public. The only direct representation
of masses that can come is through the co-operative banks, and. in sub-
stance, what we advocate on this side has been agreed to on the other
side. They would like to see certain representation granted to the co-
operative banks, and it is better that they are given direct electoral repre-
sentation through the 11 provincial apex banks. Therefore, 1 whole-
heartedly support the amendment of my Honourable friend, Mr. Jadhav.

8ir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): T have
no desire to take up the time of the House, but I desire to raise a question
of principle more in the interests of the future than the immediate present.
My Honourable friend, the member of the Committee of the Federated
Chambers of Commerce, who also represents the teeming masses of this
country in this House, and I belicve also on the Committee of the Federatea
Chambers, has been the cuuse of my having to raise this question of
principle. The question of principle is that when this House appoints an
Honourable Member to a Seiect Committee, T think it expects, as every
other Legislature expects, that that Meniber will continue at least to voice
the same opinion in the Select Committee and in this House, because the
lapse of time is generully very short between the Select Committee and the
discussion in this House. T do not think that my Honoursble friend dis-
agreed with this provision in the Select Committee, nor has he written a
minute of dissent . . . .

Mr. B. Das: My memory does not lapse.

»

Sir Oowasii Jehangtr: T thought he raid that his memory does not last:
if 8o I am inclined to ngree with him. But at any rate, there is no minute
of dissent. Now, Sir, that is n principle that I should like to make perfectly
clesr, and I do think that Honourable Members should at least support the

o
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report that they have signed or such provisions of it on which they have.
not written minutes of dissent. Sir. I may mention that it will be a very
important principle in the future. Sir, it is of greater importance for the’
future than it is just now in the present House. At present we often do not
take notice of such changes of opinion which ure made without giving any’
reasons at all. I can understand a change of opinion . if an Honourable
Member has found out new facts or figures or the circumstances have
changed, and due to those changes he changes his opinion; but T think
that in the future it will be of the greatest importance to this House that
we should maintain this principle that members of & Select Committee
should at least support the report which they have signed.

Mr. B. Das: On a point of order, Sir, I would invite your ruling whether
the point raised by the Honourable the Leader of the Opposition tbat no
Member should speak against the majority report, unless u separate minute
of dissent has been written, should be supported. This Lias never been the
practice in this House before; and, if we ure all to write minutes of dissent,
then the volume of the report will become very large and we will have to
give a much larger stone to the Honourable Member for Finance than we

are now giving.

Mr. K. C. Naogy: What about the Leader of the Opposition always sup-
porting the Government? What about that principle ¥

Sir Oowasji Jehangir: Mayr 1 point out to the Honourable Member that
whether 1 am the Leader of the Opposition or not, I will support what I
think is right and ! will not support anything that I think is wrong, an
that is what I expect the Honourable Member to do, to support what he
thinks is right and not to support it simply because he thinks public opinion
will support him.

Mr. Lalchand Navalrai: What about the members of your Party?

Mr. Amar Nath Dutt: If T rise at sll, Sir, it is not to speak about the
amendment before the House, but against the principle which has just been
enunciated by my friend inviting my friend, Mr. Das, not to support the
amendment. It seems that if & man, according to him, signs a Select Com-
mittee report, without writing a note of dissent, he is bound by the report
for ever . . . .

Mr. President (The Honourable Sir Shaumukham Chetty): Order, order:
The Chsair does not think there 18 any practical use in discussing that
particular point. As a matter of fact, once it was definitely raised on the
floor of this House: a Member asked for a ruling as to whether Members nf
Select Committees could vote as they liked, on which the President observed:

‘I hardly think that is a matter for the Chair to deal with. 1£ the .Honourable
Member means whether an Honourable Member, who has changed his mind, can vote
in & way contrary to that proposed by the Belect Committee whose roport he has
signed, 1 see no power in the Chair or the Assembly to debar bim from doing s0."

The Chair does not think there is any use in discussing the point
further.
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Mr. Amar Nath Dutt: I am glad my Honourable friend’s position hay
been vindicated; and, as regards the amendment before the House, I am
torry that I am unable to support .the amendment. My expericnee of
nomination has not been what has been related by my friend. I myself
entered public life as a nominated member of a certain local body; and after
that I had my difference with the very authority which nominated me : . .

Mr. President (The Honourable Sir Shanmukham Chetty): Was the
Honourable Member nominated for B second time ?

Mr. Amar Nath Dutt: Yes, I was. (Laughter.) So I beg to submis
that all these tirades against nomination do not.apply. I do not kmow
whether circumstances have changed since then, because, since entering the
Legislature, I have ceased to have any connection with those local bodies
4nd I do not know how things stand at present and whether the nominating
authorities have altered their practice during the past 10 or 12 ycars. Be
that as it may, I beg to submit that if this power of nomination has been
kept in hand in order to equalise various interests, I think we should nct
oppose it.

The Honourable Sir George Schuster: Sir, 1 am afraid I must opposc
this amendment, and as I find that I am supported by such a doughty ally
ss my Honourable friend who has just spoken, I feel there can be little doubt
as to the result. This feature of having four nominated members i8 an
essential feature of what I have frequently described ag§ our balanced
scheme, and to eliminate this feature or to reduce its importance would
upset the balance. I take it that my Honeurable friend who moved the
amendment was really speaking more on his own subsequent amendment
No. 93 than on the amendment actually moved, because one would be in-
complete without the other. I would remind the House of what the Select
Committee said in its report. They said:

‘“We do not consider it appropriate to embody in the Statute any specific provision
for the fulfiiment of thix intention, but we consider that in the Instrument of Instruc-
tions to the Gowernor General a passage should be inserted making it clear that this
power should be exercised in the general manner indicated above and in particular
to secure adequate representation of the interests of agriculture and co-operative bank-
ing if theee interests had not secured such representation among the elected Directors.”

Sir, we intend to call the particular attention of the Secretary of State
to that recommendation and I submit that the eclsuse in the Bill read
‘with the recommendation is really the proper way to deal with

this matter. I oppose the amendment. '

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is:

“That in sub-clause (7) (b) of clause 8 of the Bill, for the word ‘four’ the word
“Ywo’ be substituted.” ' :

The motion was negatived.
Mr. K. P. Thampan: S8ir, I move:

*“That in sub-clause (7) (#) of claase 8 of the Bill, for the words ‘Governor General
in Council’ the words ‘the Finance Member of the Government of India subject to the
spproval of the Governor General’ be nb;t!gqhq." ‘

62
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The meaning is obvious. Ido nét. propoge to waste my lungs by making
a speech.

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved :

“‘That in sub-clause () (b) of clause 8 of the Bill, for the words ‘Governor General
in Council’ the words ‘the Finance Member of the Government of India subject to the
approval of the Governor General' be substituted.’

The Honourable Sir George Schuster: Sir, I must oppose my Honour-
able friend’s amendment on grounds which have already been explained
fully to the House in connection with other proposals. 1 think it would
hardly be justifiable for me to take the time of the House in making a
long speech in repeating the explanation of my grounds. 8ir, I oppose.

Mr. President (The Honourable Sir Shanmukham Chetty): The

question is:

““That in sub-clause (I) (b) of clause 8 of the Bill, for the words ‘Governor General
in Council’ the words ‘the Finance Member of the Government of India subject to the
approval of the Governor General’ be substituted.”

The motion was negatived. .

Mr. T. N. Ramakrishna Reddi: Sir, T beg to move the amendment
which stands in my name, which runs thus:

‘““That in sub-clause (7) (b) of clause 8 of the Bill, after the words ‘Governor
Gene-a(]] in Council’ the words ‘to represent agricultural interests of the country’ be
inserted.”

If vou see the composition of the Central Board and of the Local Boards,
you will find that there is very little chance of the agricultura]l interests
to be represented. Sub-clause (I) of clause 8 says:

‘“The Central Board shall consist of the following Directors, namely :
(2) a Governor and two Deputy Governors..................
(b) four Directors to be nominated............

(c) eight Directors to be elected on behalf of the shareholders on the various registers,
in the manner provided in section 9 and in the following numbers, namely :

for the Bombay register—two Directors,
for the Calcuntta register—two Directors etc.’'.

The method of election is also given in clause 9. The ILocal Boards
have to elect eicht Directors. In the T.ocal Boards, five out of eight are
the elected members from the shareholders: and then three members are
to be nominated by the Central Board. The Central Board nominates
these three members just to restore any inequity, that is to say, with
particular reference to the territorial. economic or agricultural interests.
Hence, if at all there is to be any representation of agricultural interests
in the Local Boards, it comes only under these nominations made by the
Central Board . . . . . i

Raja Bahadur G. Krishnamachariar: Tnless my amendment which
comes later is accepted.
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Ir T. N. Ramakrishna Reddi: 1 am speaking about the amendment
before the House, which is an amendment to the clause in the Bill as it
stands before the House. These Directors are to be elected not by the
entire Local Board, but only by the elected members of these Local
Boards, Naturally the five elected members- will be only-from the éom-
mercial and capitalist section, and we cannot expect them to represent the
agricultural interests. Therefore, if you remove these three nominated
members, it is only the five elected members who will have to elect the
Directors to the Central Board, and since, as I said, they will represent
the comimercial and capitalist interests, they cannot be expected to elect
two Dircctors to the Central Board who would represent the agricultural
interest. There is, therefore, absolutely no chance for the agricultural
interests to be represented on the Central Board and they can come in
oniy through nomination as provided in clause (b) to sub-cl&use a). L
therefore, desire that all the Directors .

Mr. Bhuput 8ing (Bihar and Orissa: Landholders): What is the
meuning of agricultural interests? Which class will represent them,—
landholders or tenants?

Mr. T, N. Ramakrishna Reddi: I cannot say which class. We expect
landholders to represent agricultural interests 8&nd also certain other
gentlemen who have devoted their time and attention to the agricultural
needs of the country. I don’t exclude such persons. We can easily distin-
guish between those who represent the commercial interests and the agri-
cultural interests. Even though some people may not own landed proper-
ties, still, by virtue of their having devoted a good amount of time to
study the agricultural needs of the country, thev can be said to represent
the a.gncultural interests, because, after all those who possess lands may
not in some cases have the requisite ability or knowledge to represent therr
own interests, and since this is the only means by which agricultural
interests can be represented in the Central Board, I request that my amend-
ment be sccepted.

Mr. Pregident (The Honourable Sir Shanmukham Chetty): Amend-
ment moved :

“That in sub-clause (I) (b) of clause 8 of the Bill, after the words ‘Governor

Gene~al in Council’ the words ‘to represent agricultural interests of the country’ be
, ."

The next amendment in the name of Mr, Mahapntra seerns o be more

comprehensive having the same object in view. Does Mr. Reddi want
that his amendment should stand? Because the next amendment says:

“to represent territorial or economic interests not already represented. and in
gn.:tkc;u.'n to represent the agricultural interests and the intercsts of Co-operative

What does Mr. Reddi say? Would he still desire hix amendment to stand,

or he would ask for leave to withdraw his amendment and allow Mr.
Mahapatra to move his amendment?

Mr. T. N. Ramakrishna Reddi: TIf it is the desirr of the House that
T should withdraw my amendment, T have no objection.
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Mr. President (The Honourable Sir ‘Shaimikham Chetty): So he
would ask for Teave to withdraw his amendment?

. Mr, T. N. Ramakrishna Reddi: Yes, Sir.

4
- Mr. Pregident (The Honourable Sir Shanmukham Chetty): Has
the Honourable Member the leave of the House to withdraw his amend-
ment?

The amendment was, by leave of the Assembly, withdrawn.

- Mrx. Sitakanta Mahapatra (Orissa Division: Non-Muhammadan): Sir,
& beg to move:

‘‘That to part (b) of sub-clause (I) of clause 8 of the Bill, the following be added
at the end :
" ‘to represent territorial or ecomomic interests not already represented, and in

%artictfl'a’r to represent the agricultural interests and the interests of Co-operative

Sir, I hope by moving this amendment I am not propounding a new
theory. The Joint Select Committee have thought it wise to attach a proviso
to sub-clause (I) (b) of clause 9 of the Bill giving a Statutory direction to
the Central Board how to nominate members to the Local Boards. If
you compare this proviso with my amendment, you will see that 1 have
simply intended to place a Statutory direction for the guidunce of the
Governor General in Council also how to nominate Directors of the Central
Board in the same sentiments and in the very same words. The Finance
Member is committed to the proviso to sub-clause (I) (b) of clause 9, so
far as the Central Board is concerned; but so far as the Governor General
in Council is concerned, the clear desire of the Joint Select Committee
has bheen expressed in unmistakable language at page 3 of their Report,
and the Finance Member is obviously committed to it. The Joint Select
Committee seem to have wished very much to incorporate such a direction
for the guidance of the Governor General in Council in making nominations
to the Central Board, but have apparently been scared away by the appre-
hensions of hurting the majesty of the Governor General in Council. The
reasons they have advanced in a faltering manner in the paragraph under
reference as to why they did bot think it proper to lay down in the
‘Btatute such a proviso are quite unconvincing and inadequate, and so,
apparently, they wanted this House to set things right. 8ir. in the
Reserve Bank, as it was introduced in 1927 by Sir Basil Blackett, there
was Statutory provision for nomination >t one Director to represent agri-
culture, and clear directions were laid down in the Bill for the guidance
of the Governor General in Council for making nominations. In clause 8
of that Bill, as was accepted by this House, there was Statutory provi-
sion for the representation of Co-operative Banks by one Director and
agricultural interests by two Directors through elections. In the 1928 Bill,
that Sir Basil Blackett wanted to introduce in this House, there was a
clear provision for the election of one Director to represent agriculture
and Co-operative Banks, and this Bill he framed, as we all know, after
crossing the seas to eomsult the Secretary of State personally. The natural
father of the Bill under discussion is the experts Committee that assembled
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in London last year, of which the,ﬁonourab)e the Finance M:“' her himself
was 8 member, and which included six other Honourable ‘&n?‘fef_y distin-
guished Members of this House. I shall read out the directions given
by that Committee to the framers of this Bill: ‘

_“In view, however, of the fact that in the particular circumstances of India,
slection may fail to secure the representation of some important elements in the
economic life of the country, such as agricultural interests, we recommend that a
‘minority Board should be nominated by the Governor General in Council under the
present Constitution and by the Governor (eneral at his discretion under the new
Constitation, it being understood that this power would be exercised to redress any
such deficiencies.’’

I presume, Sir, there is & clear indication in this sentence for such a
Statutory direction to the Govermor General in Council, but as the pro-
verbial ill luck of the Indian cultivator would have it, the framers of
this Bill have failed to respect these directions. Now, .the laudable
sentiments and the pious desire, expressed by the Joint Select Com-
mittee in the paragraph sbove referred to, fully cover my purpose only
if T know that they have any gusraniee behind . it. In the second
sentence of the paragraph, it is not clear who it was that assured them
anything. In the third sentence also, as I have said already, they don’t
mention their reasons why they did not consider it proper to lay down
directions. But the most important passage is the last portion of it.
The Report is before the public for the last three weeks. Has there
been any exchange of views between the Finance Member and the London
authorities over this question? If I only know that the powers that be
have agreed to insert such a as recommended by the Joint Select
Committee in the Instrument of Instructions to the Governor General,
then my purpose of moving this amendment would be served. This
House has thought it fit to disagree with the recommendations of the
Joint Select Committee on several points. Who knows that the Imperial
Government or the Parliament accept this recommendation of the
Joint Select Committee, although the Finance Member seems to be very
“jealous of the Committee's recommendations? Practically speaking,
what is the amendment? Does it fetter the discretion of the Governor
General in Council in any way? Even if this amendment is accepted.
will there not still remain the widest latitude for the Governor General
to exercise his discretion? What I want is simply to give Statutory
effect to the very desires expressed by the Joint Select Committee in their
report and the qualitative value of such desires, althongh in the nature
of assurances, and a Statutory enactment have been discussed threadbare
by the Honourable the Leader of the Centre Party. I cannot improve
upon them. But then T tell you frankly echoing the same sentiments
that you yourself expressed some years ago tha$ we have no faith in mere
wishes or assurances unless there be a Statutory guarantee. I know how
helpless 1 am.  All my advocuey on behalf of the ryot will be waste
of breath unless I can invoke the sympathetic consideration of the Honour-
+hle the Finance Member. On this amendment, I believe the Honour-
sble the Finance Member is one with me, and I hope that sympathetic
consideration will be forthcoming. 8ir, I move.

I;. President (The Honourable S8ir Shanmukham Chetty): Amendment
moved:

“That to part (h) of sub-clause () of clause 8 of the Bill, tha following be added
it the end:

» _‘to represent territorinl ar sconomic interests not already represented, snd m parti-
cular to represent the agricultaral interests and the interests of Co-operative Banks.
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The Honourable Sir George Schuster: I think the greater part of my
Honourable friend’s speech is really unnecessary. I have already referred
the House to the recommendation in our own Select Cornmittee’s report.
My Honourable friend has read out to the House the relevant passage
from the recommendations of the London Committee and I have already
referred to 1t in this House and stated the authority which the Secretary
of State is prepared to give to the recommendations of the London Com-
mittee. In these circumstances, I think that my friend’s doubts and
suspicions are not justified. In fact this is not a matter of controversy
at all. There is no reason to have doubts and suspicions about it.
Every one, who has examined the position, has approached it in the same
way and come to the same general conclusions and the only point is
whether anything should actually be included in the Statute. For many
reasons we felt it would be better that it should not be included in the
Statute, but the substance of my Honourable friend’s intention will, I
am quite sure, be attained. On these grounds which I have already
explained once today to the House, I must oppose' my Honourable friend’s
amendment and take my stand on the Select Committee’s report.

Mr. Sitakanta Mahapatra: May I put one question? Has the Honour-
able the Finance Member any information about inserting those recom-
mendations in the Instrument of Instructions to the Governor General
from the Secretary of State?

The Honourable Sir George Schuster: No, Sir. We have had a great
many points to raise and I have not actually asked for an immediate and
specific answer about this from the Becretary of State. We have sent
him the Joint Select Committee's report and I have not raised the
question, because I feel no doubt about it in my own mind.

Mr. Sitakanta Mahapatra: In view of the assurance given, I ask leave
~f the House to withdraw my amendment.

The amendment was, by leave of the Assembly, withdrawn.

Mr. K. P. Thampan: Sir, I beg to move:

“‘That after part (b) of sub-clause (I) of clause 8 of the Bill, the following
new part be inserted and the subsequent parts be re-lettered accordingly :

. () two Directors representing the interests of agriculture to be elected by provin.
cial co-operative banks holding shares to the nominal value of not less than Rs. 5,000'."

The principle of having Directors to represent agricultural i s
to be elected by Provincial g(‘n-omrative Banl& has alrgz?dy been dlil:az?:‘:::;
wnd accepted. As my friend, Mr. Mahapatra, pointed out in connection
with his amendment, this is a provision borrowed from Sir Basil Blackett'’s
Bill of 1928. The difference is that in that Bill only one Director is .pro-
nded,. while I have provided for two Directors. Sir, it might be urged
‘hat if two extrs Directors are appointed, the Directorate will rather
hecome unwieldy. I might mention in this connection that the Bill of
1927 provided for, if my memory is correct, about 23 Directors, while,



THE RESERVE BANK OF INDIA BILL. 3009

in the Bill under discussion, we have provided .oply for.15, In the Bank
of England also there are 24 members in the Directorate. 8o there is
no difficulty in having two extra Directors to represent these special
interests. I am sure, the idea will commend itself to the House. '

Mr. President (The Honourable Bir Shanmukham Chetty): Amendment
moved:

“That after part (b) of suh-claure (7} of clause 8 of the Bill, the following new
part be inserted and the subsequent parts be re-lettered accordingly : ;

‘(¢) tw> Directors representing the inte-ests of agricultare to be elected by provincial
co-operative banks holding shares to the nominal value of not less than Rs. 5,000"."

Mr. Amar Nath Dutt: I am sorry I cannot support the amendment.
I have been oonnected with these Co-operative Banks for a long time.
One was established in my own village in 1907 and I have heen the
Secretary, Deputy Chairman and Director of the Central Co-operative Bank
of my district. ’

Mr. K. P. Thampan: That is why it failed ?

Mr. Amar Nath Dutt: It never failed, but is the premier Central
Bank in Bengal. I say that these Co-operative Banks hardly represent
ngricultural interests. Further, the wording of this amendment is hardly
happy. It speaks of Directors representing the interests of agriculture.
Certainly the Directors do not represent the interests of agriculture. You
advance loans to village societies and thereby make the poor agri-
culturists more indebted and now-a-davs loans eannot be had anywhere
save and except through these Co-operative Banks, and if the banks
do not withhold their hands, it will work ruin to the agriculturists. So I sub-
mit that neither the wording of my friend’'s amendment is happy nor
are the words correct. The Directors certainly do not represent agricul-
tural interests. In the circumstances, I am sorry I am obliged to oppose
this amendment.

Mr. B. V. Jadhav. Sir, I rise to support the amendment. I am very
sorry that my friend from Bengul is not very enthusiastic over the co-
operative movement. My friend, as one belonging to the exploiters’ class
has done his work very well in raicing a palatial building for housing the
Co-operative Central Bank. He says that the Managers or Directors of
the Bank are not much interested in the agriculturists and for that reason
the Co-operative Banks are not properly managed. 1 agree with him
there. The exploiter clase has taken advantage of the co-operative move-
ment and they have appropriated all the remunerative posts there and,
in that way, have contributed their best to the ruin of the co-operative
movement. But the movement is a very sound cne and. wherever tha
agriculturistsa have freed themselves from the thraldom of this expoiter
class, they are well able to take care of themselves. Tt is very necessary
that they should have representation on the Directorate of the Reserve
Bank and 1, therefore, whole-heartedly support this amendment.

The Honourable Sir George Schuster: Sir, I am afraid I must again
oppose this amendment on the same sort of ground that T have taken in
the last two discussions, viz., that it upsets the balance of our own care-
fully-balanced scheme. There appears to us to be no particular reason
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for singling out Provincial Co-operative Banks to have the power of directly
electing representatives to the Board. So far as it is necessary, we think
that they will secure adequate representation either by the ordinary method
of election or by virtue of the Governor General's power, of pomjnstion.
I think, Sir, I need not repeat arguments which I have already used and
I oppose this amendment.

_ Mr. President (The Honourable Sir Shanmukham Chetty): The questioh
1B
‘““That af;cr part (b) of sub-clause () of clause B of the Bill, the following new

part be inserted and the subsequent parts be re-lettered accordingly :
‘(¢) two Directors representing the interests of agriculture to be elected by provincial
co-operative banks holding shares to the nominal value of not less than Rs. 5,000"."

The motion was negatived.

Mr. T. N. Btmlh’lalmltleddl: Sir, I move:

“That in sub-clause (I) (c) of clause 8 of the Bill, for the words ‘eight Directors’
the words ‘nine Directors’ be substituted.”

Sir, let not Government think that my intention is to increase the
elected element. It is only intended to restore the equality in the re-
-presentation of the Directorate.  Sir, Madras has been given only one
Director. In the matter of the agricultural and commercial importance
of the Madras area, it stands on a par with other areas like Calcutta and
Bombay, and hence I think Madras also should be given two Directors. I
see it has been classed with Rangoon, which has only a small interest to
represent. At least as the oldest Presidency and a very important Presi-
dency, I urge that it should be given one more representative on the
Directorate, and it is only to restore that equality that T request that
there should be nine Directors instead of eight.

. Mr, President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved:

“That in sub-clause (I (¢) of clause 8 of the Bill, for the words ‘eight Directors’
the words ‘nine Directors’ be substituted.’”’

Raja Bahsadur Q. Krishnamachariar: Sir, T have also tabled a similar
amendment and I. therefore, support the present amendment. If the
House will refer to the minutes of dissent. they will find that all the Madras
Members, who were on the Joint Select Committee, have made a com-
plaint that thev have not got an equal number of Directors on the Madras
List. and really speaking, 1 take it that thik amendment is preliminary
to the next amendment which is really a substantial amendment unless
we be told to point out where the other Directors should come from and
that is whv this amendment has been moved. 1 do not think that it is
in any way going to disturb the nicelv balanced provisions of the Bill and
I do hope that in view of the importance of the Madras Presidency, nt
anv rate in view of the fact that for a long time in the vast the Madras
Presidency headed the list of provincial contributions and thus made manev
-available to the Government of India. and of the fact that the Madras
Presidency is the senior Presidencv., whatever people might say about its
being benighted, I would request the Honourable the Finance Member to
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accept this very very modest request of ours, especially as it is supported
‘by all the Madras Members who sat there in deliberation with him.

l;.mGlyt Prasad 8ingh: Sir, I find some difficulty in agreeing to. this
‘émendment. This has brought out the question of provincial represents-
tion on the Directorate of the Bank, and it will be observed that Rangoon
‘has also got only one Director like Madras. 8ir, the voice of Madras
'is  vociferous on the floor of this House, while none has made any refer-
ence to Rangoon. I think if any Member from Burma had been here,
.be would have expressed regret at this fact. Sir, I think it would be
-umfeir to disturb the equilibrium which has been arrived at in the Select
Committee by increasing the number of Directors for

Raja Bahadur @. Krishnamachariar: Because Rangoon has not been
‘g@iven one additional Director, therefore Madras should not be given one
- additional Director ?

Mr. Gaya Prasad Singh: On the merits also I find that the claim of
Madras has been over-stated. Madras, Sir, has over-representation from
-the highest in this House (Laughter) downwards, and I think Madras would
do well to exercise some self-restraint and impose a limit on its own
ambition. I hope this amendment will be withdrawn.

The Honourable 8ir George Schuster: Sir, I am finding support this
afternoon in most unexpected quarters. (Laughter.) I can quite under-
stand the motives of my Honourable friends who support this amend-
ment and I quite realize that if they do not support it, they run the
risk of being greeted with black flags and cries of disapprobation when
they return to their constituencies. But I think my Honoursble friend,
who has just spoken, has really said all that need be said on the matter.
We have, after a very careful consideration, arrived at this evenly balanced
scheme and I should be verv loth to disturb it.

. Mr. President (The Honourable 8ir Shanmukham Chetty): The question
18

+- “That in sub-clause (/) (¢) of clause 8 of the Bill, for the words ‘eight Directors’
-the words ‘nine Directors’ be substituted.”

The motion was negatived.

Mr K. P. Thampan: Sir, I move:

. “That: in sub-clause (1) (c) of clause 8 of the Bill, for the word ‘eight’' the word
‘thirteen' he subetituted.”

Sir, if this amendment is accepted, I propose, as suggested in my
amendments Nos. 8 to 10, that the number of Directors from all the
provinces may be increased by one more. Sir, the only objection that
“eould be urged against my proposal is that the Directorate will hecome
very unwieldy. T may instance the case of the Bank of England, which
has got 24 Directors, and in Sir Basil Blackett's Bill also provision was
made for 23 Directors. Eight is too small 8 number. Sir, the more
Directors there are. the more representative the Directorate becomes and,
for thig large country of diverse interests and large population, with
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agriculture as their staple industry, it is highly desirable to have as large
a Directorate as possible. [ hope my amendment will be aocepted

Mr. President (The Honourable Sir Shanmukham Chetty) Amend-
ment moved :

““That in sub-clause (I) (¢) of clause 8 of the Bill, for the word ‘eight’ the word
‘thirteen’ be substituted.’”’

The Honourable Sir George Schuster: S8ir, it has always been an
essential feature of this scheme that the Board of Directors should be
kept as small as possible. When I say ‘‘as small as possible’’, I mean
as small as would be consistent with giving adequate representatlon to
the various areas and the various igterests in Jndia. After careful thought,
we came to the conclusion that a Board of 12 Directors, apart from the
Governor of the Chief Executive Officers of the Bank. would give adequate

representation and. on this ground, I must oppose my Honoumblc friend s
amendment, . .

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

‘‘That in sub-clause (l) (c) of clause 8 of the Bill. for the word ‘eight’ the word
‘thirteen’ be substituted.”

The motion was negatived.
Dr, Ziauddin Ahmad: Sir, T beg to move:

““That in sub-clause (7) (¢) of clause B of the Rill, for the words ‘eight Directors
to be elected on bhehalf of the shareholders on the various refnmrt in the manner

pnt::lded in section 9 and in the {ollowmg numbers, namely :—' the following be substi-
tu

‘eight Directors to be elected by shareholders on the various registers in the follow-
ing numbers, namely :—'."”

Sir, in this motion I am raising one of the most important issues in
the Shareholders Bank and that is the question of direct and indirect
representation. I hope that my Honourable friend, the Finance Member,
will at least in this case appreciate the arguments that I will briug
forward and, if he is conviced, he will abide by them. although I have
very little hopes. 8ir, there are several kinds of intoxications. S8ome
persons suffer from the intoxication of opium which lulls them into sleep
and, therefore, thev do nothing. Others suffer from the intoxication of
qanja which makes them think upside down and they feel that they are
being raised to the Heaven. Then there are some persons who suffer
from the intoxication of wine and they too have a similar kind of feeling.
But, in addition to all this, there is another kind of intoxication which
is much more damaging than any of these intoxications.

Mr. Amar Nath Dutt: Sir, I protest against the insinuations of the
Honourable Member.

Dr. Zianddin Ahmad: T very much appreciate the remark of the
Honourable Member, but T am afraid he hag not been able to understand
me, because 1 have not yet come to the conclusion. As I was saying,
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in addition to all these three kinds of intoxication, there is another kind
of intoxication which is much worse than either of these and that ig the
intoxication of having the votes of the majority in the pocket. A person
who has been intoxicated by having the majority of votes in his pocket
loses his judgment and also loses his commonsense.

Mr. R. 8, Sarma: I hope the Honourable Member will admit that his
Party Leader has not got that intoxication.

Dr. Zisuddin Ahmad: I am not entering into personalities. Sir, such
a man loses his sense of proportion and tries to stick to every word that he
once uttered, because he has got the consolation that, when the votes will
be taken, he is certain that he will win the day in spite of his being
unreasonable. In this case, however, I appeal to the Honourable the
Finance Member that he should carefully consider the arguments which
I am going to advance in favour of direct representation. S8ir, there are
three arguments which I would like to develop. My first argument is
that the number of voters 18 verv small and it does not justify the
formation of an electoral college. The second argument is that as your
electoral college is too small, the election will be u farce. This point I
will illustrate later on. My tbird argument is that you are going tc stsrt
a nove] practice which does not exist either in any company or in any

Central Bank and also it did not exist in the Bill which was presented by
Bir Rasil Blackett in 1927,

Now, let me take up the first argument, namely, that the number
of voters is not sufficiently large to justify the formation of an electoral
college in the name of the Local Boards. I would not oppose the forma-
tion of Local Boards for other purposes, but I am opposing the assignmeunt
of the function of an electoral college. After making calculations, I have
ecme to the conclusion that the number of actual voters in everv circlz
will be from 850 to 550 and for this small number it is hardly necessary
that we should go in for an electoral college. My friend, the Finance
Member, will again say that here I am dealing with a hypothetical case.
But I would like to remind him that, in every branch of mathemstics,
there is the theory of probability, and all problems are solved by means
of that theory. He may brush aside the case that I am going to put
forward by saying that it is an example of a hypothetical number bringing

forward a hypothetical case illustrated in a hypothetical speech, but I
submit that all these are mere pleasantries.

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) vacated the Chair which was then occupied by Mr. Deputy
President (Mr. Abdul Matin Chaudhury).]

1 want this problem to be solved in a particular manner. The other
day Mr. Neogv said something about my Honourable friond's Department
and I will emphasise it on other occasions. One thing I must say about
myv Honourable friend’s Department is that it possesses all kinds of hooks
which really serve the purpose of getting the money from the vest coat
pockets, trouser pockets, coat pockets, and I do not know how many
thourands of such hooks he possesses. Coming back to my argument,
I raid that there will be only 350 to 550 voters. Now, we have got a
oapital of five crores divided into shares of Rs. 100 each: therefore, thers
will be five lakhs of shares. The number of votes will be one lakh, if
no vote is wasted. But the votes of persons who hold one, two, three
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or four shares will be wasted, also those whe hold six, seven, nine or
eleven, and so on, will be wasted. The useful votes are those who have
shares which are exact multiples of five. I have calculated this from
various standpoints and the minimumn amount of wastage on account of
this fraction will be 20 per cent. Then, any person who holds 50 shares
of the value of Rs. 5,000, will be eligible to give tem votes, but the
shares of the value of more than Rs. 5,000 will also be wasted. There
will be no votes for the holders of these shares for an amount exceeding
Rs. 5,000. We insisted that there should be a minimum eof this wastage,
but by the majority of votes we decided that there should be no limit
and the amount of wastage here also will be at least 20 per cent. To
my mind, it will be more later on, but, taking the lowest figure, it is
bound to be at least 20 per cent. Therefore, the number of available
voters by deducting this 40 per cent of this wastage will be only 60,000.
This much about the votes.

I now come to the voters. One person can exercise one vote, two
votes up to ten votes. Therefore, by the well-known formula of his own
Department the average number of votes which a person can have will
be seven which figure is obtained thus: Twice the maximum plus the mini-
mum divided by three. Therefore, the average number of votes, exercised
by each voter, will be seven. Therefore, the actual number of voters wiil
be only 9,000. That will be the number of voters of the shareholders
under the scheme which is now before us. Now, these 9,000 voters ard
divided into five different circles. Therefore, in one circle there will he
1,800 wvoters. It is the experience of all those persons who have
come by election that the number of voters who actually vote is never
more than 30 per cent of the actual number, it varies between 20 to 30
per cent. Twenty per cent in ordinary elections and thirty per cent in
contested elections. Taking all these into consideration, the actual number
of voters available will only be from 350 to 550, it will be 350 wheu
there is not a keen election and 550 when there is a contested election.

Mr. 8. 0. Mitra (Chittagong and Rsjshahi Divisions: Non-Muhammadan
Rural): We do not understand how you have arrived at _thesg

47 M. figures.
The Honourable Sir Brojendra Mitter: I think the Honourable Mcmber
would do well to bring a black-board to explain; because we cannot follow.

Mr. R. 8. Sarma: I suggest to the Honoursble Member the desirability
of issuing a memorandum explaining his figures and in the meantime wé
can take his speech as read.

Mr. Deputy President (Mr. Abdul Matin Chaudbury): Honourabls
Members will please allow Dr. Zisuddin Ahmad to proceed with his
speech without interruption. -

Dr. Ziauddin Ahmad: I always thought that the Finance Department
would work out those figures. I was saying that out of a lakh, 40 per cent.
goes in wastage. Then we are left with 60,000. On account of pluralily
of votes, a man may not exercise up to one or up to ten votes and, there-
fore, the average will be about 9,000 votes available. Therefore, the number
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of actual voters that will be available will only be from 850 to 550. i say,
this number is not sufficiently lurge to justify the establishment of an
electoral college. : ‘

The second point, 8 much more important point is that the electoral
college is so smail that it is certainly not election but jobbery, and I am
going to illustrate how the thing will be worked. Though the thing will
be worked in camera, yet 1 am going to explain in the open Assembly how
election in the case of the Local Board will be taken up for the Centrsl
Board. Bupposing, for example, there are two honest persons who are very
clever and who are very rich and who have got the hest brain snd the
greatest business ability. Supposing, as agsainst them, there is another
man like myself who is the most scheming man and 1 want to get elected.
I will tell you how I will do so. I first approach iy friend, Mr. Mitra,
and tell him ‘‘come along with me, let us both fcrm a group and then if we
can get one more man, probably we can defeat these two honest men, who
depend on their ability and on their integrity and upon nothing eise. Let
us combine together ang get elected’’. Both of us approach a fifth man,
say, my Hounourable friend, Mr. Raju, and put forward to him s bargain,
and tell him: “*if you vote with us and give us your vote, both of us will
f_romise that we would make you with our votes a substitute Director™.

myself will absent from two of the meetings and my friend, Mr. Mitra,
will absent from two other 1neetings aiternately, so that Mr. Raju will have
four meetings of the Ccntral Board. In addition to this, we make another
Bromise to my friend, Mr. Ruju, saying that the thrce persons who will

e nominated for the lLocal Board by the Central IBoard will be his friends,
Mr. A, Mr. B and Mr. C, and that with these three persons and himself Mr.
Raju can rule the Local Board. We ask him in return for these promises that
he should join us in getting us elected. I think it will require more than
average honesty to say no. Since my friend, Mr. Raju, has agreed to our

roposal, those two honest fellows, who are depending on their business
ability and who do not know what is going on behind the curtain, will comeé
to the meeting and will find surrounded by an interested plot; and this is
the way in which elections will be carried on for the Central Board from
the Local Board. Do you call this an election or do you call it a jobbery ?
The scheming man will get things done in the way he likes and he will
manage the election just as 1 have described. As far as I know, no election
on these lines is conducted in any institution.

The Honourable Sir George Schuster: Hsea iny Honourable friend got
any figures or statistics or theory of probabilities to show how he arrives
at his assumption that in all cases 60 per cent. of the elected Directors
on the Local Board will be dishonest? |

Dr. Ziauddin Ahmad: I think my Honourable friend’s interruption was
intended only to stop the effect of what I have been saving. This is really
an index of his possessing a majority of votes on his side.

The Honourable Sir Brojendra Mitter: Why does my Honoursble friend
take himself so very seriously ?

Dr. ZisuddiA' Ahmad: T am always serious when discussing mathematical
problems. In mathematics, there is no room for any joke, it is all a serious
thing. As I was saying. this i8 the way in which the election to the Local
Board will be carried on. The electoral college f five persons is quite a
misnomer. Really speaking, there will be no proper election and two persons
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by giving an inducement to a third person can always get a majority of
votes in a particular manner. If by chance one man absents himself from
a meeting, then there will no necessity to offer any such inducement to
my friend, Mr. Raju. One of us may be elected as President and the
two honest fellows will never vote for themseclves, because if my friend,
Mr. Mitra, proposes me as the Chairman of the Committee, then the two
persons with the casting vote of the Chairman will alwuys secure ¢lection
of the two persons whom they want. This thing actually happened ia the
election of a Master of a College of a warticular Universitv. [ shall not
give out the names of the Coullege and the University. There weie four
fellows in & College, of whom one man, the Master died, and three perscns
were required to elect a fellow, une of them was the mnost competent nan
and the other a senior man and the third was neutral.

Mr. Deputy President (Mr. Abdul Matin Chaudhury): T think the Honour-
able Member has already made his point sufficiently clear and he need not
repeat his point once again.

Dr. Ziauddin Ahmad: I shall cite this storv or rather the incident ¢n some
other occssion. I took this point and I wanted to illustrate the same by
means of one or two examples and this is the way in which these elections
are carried on. These elections are alwavs carried on by a small group in
this fashion. If you have got five persons for electing two, really speaking
that is not election. It is a kind of managed election, like the managed
currency, a kind of stage-managed election that is carried on by one or
two persons who know how to manceuvre and how to secure votes.

I have said that in the first place the number is not sufficiently large
to justify the formation of an electoral college, and in the second place in
his electoral college, the number is s0 small, namely, five that the election
will be a mere farce, it will be a maunipulated election, it will not be a real
election.

My third point is the merit of indirect election. We, in India, have
always opposed indirect election. A great controversy has been going on
as to whether it is sound to have indirect election for Local Boards, for
Municipalities and even for the Legislatures, and the Indian opinion has
always been decidedly against the formation of electoral colleges &nd they
always supported direct election. I took some great pains to read the
Acts of the various Central Banks in different countries to find out whethec
there was any example of indirect election for the Directorate of any Central
Bank—probably I might have missed out the constitution of some—but of
all the banking Statutes that I consulted, I did not find # single constitution
in which the Directors of the Central Board were elected by indirect election
and not directly by the shareholders. My friend has cmphasised on the
floor of the House that we should follow the example of civilised countries
and that we should not have a State Bank, but we should have a Share-
holders Bank in order that the civilised countries may have some more
confidence in our scheme. But when we ‘ome to this question of direct
or indirect election, my Honourable friend will get up and say that the
conditions in India are very peculiar, that it i8 a vast country which s split
up. into 80 many provinces and, therefore, we should have an indirect
election here. But you cannot have one principle to be used in onc case
and another principle brought up for another. Now, I come to my own
country. When 8ir Bssil Blackett first produced his scheme of a Share-
holders Bank, he provided in clause 9 that ‘‘nine Directors are to be elected
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by shareholders, each of whom shall be a registered holder in his own
right of no less than 20 unencumbered shares in the Bank and of whom
two shall be elected to represent business interests, and so forth'’. That is,
indirect election is not provided, and I cannot understand how the question
of indirect election has been sllowed to creep in our Bill, and it is surprising
that nobody has raised his voice against it. My Honourable friend, Sir
Cowasji Jehangir, is a great expert in business and the administration of
companies; my Honourable friend, Mr. Sen, is an expert in company law.
I wish these two gentlemen mey get up and eay in which comypanies Directors
are elected through an electoral college and not directly by shareholders.
I think this is a unique example and we are creating a historv in the
organisation of Central Banks by introducing the prnineiple of indirect election
by means of electoral colleges; and, not only in the historv of Central Brnks,
but in the history of the administrution of companies. My friend may
perhaps bring forward one example, but really cne example cannot wipe
out a million other examples.

The next point T should like to bring out is that we have been emphasis.
ing the creation of democratic spirit which will be introdueed by 1eans
of the shareholders, but I find that the -position of the sharcholders will
be like that insect which produces an issue and immediately dies out. 1
have forgotten the biological name of that insect, but probably some one
may enlighten me. That will be exactlv the position of the shareholders.
They will come forward and elect 4 member for the elestorsl college and,
afterwards, thev have nothing more to say excent that thev will go on
receiving their dividends. 1 think this is a8 question of extreme importance.
Tt will not affect the scheme; the Local Boards will remain as thev are
and evervthing will remain as it is. But. if mv Honoursble friend will
accept the position that the Directors may be represented direct by share-
holders to whom they should directly be responsible and not responsible
to the Local Boards, then that will give greater satisfaction and it will not
upset any of his schemes. It will require verv small modification. that is,
sub-clause (9) will have to be omitted and two or three words in another
clause will have to be omitted and the whole scheme of the Shareholders
Bank will remain in tact. Sir, with these words. T move my amendment.

Mr. Deputy President (Mr. Abdul Matin Chaudbury): Amendment
moved :

“That in sub-clause (I) (¢) of clause 8 of the Bill. for the words ‘eight Directors
to be elected on behalf of the shareholders on the various registers, in the manner
nrovided in section 9 and in the following numbers, namely :—the following be subasti-
toted :

‘eight Directors to bs elected by sharcholders on the varions registers in the follow-
ing numbers. namely :—'."

Mr. 8. 0. Sen (Bengal National Chamber of Commerce: Indian Com-
merce): Sir, I fully support this amendment. We have had a fong
discussion as to whether this Bank should be a Shareholders Bank or a
State Bank, and this House has, after a good deal of deliberation, come
to the conclusion that it ought to be a Shareholders Bank. But the Share-
holders Bank qught to have some authority or power given to the shm:e-
holders. The only power, as my Honourable friend. Sir_Cowasji Jehangir,
stated, was the right of the shareholders to nominate Directors, but the
scheme of the Bill has not even given that vestize of rizht to the share-
holders. What is the right of the shareholdera? The shareholders’ richt,
a8 Dr. Zianddin pointed out, is only to elect an Electoral Boarq for the pur-
pose of electing Directors. Why should not, they have the direct right of

- 8
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appointing Directors? I know the scheme which has been propounded
here is a well balanced scheme, but, at the same time, I do not see any-
thing which justifies the introduction of indirect election which has
throughout this country been abandoned for many years. Why should
that be stuck to? In the Bengal Council, before the introduction of the
present reforms,—I do not know whether this was the case in other
provinces also,—members came by indirect election from Municipalities
or District Boards. But that was abandoned, because it did not accord
with the democratic ideas of the time. Why should that antediluvian idea
be stuck to in the present legislation, I do not kmow. If vou make 8
direct representation of the shareholders to nominate the Directors, T do
not see that the scheme, as enunciated in the Bill, will be in any way
jeopardised or will be changed in any way. A mere verhal alteration here
and there will be sufficient and evervthinz will go on all right. Of course
the Honourable the Finance Member on a previous occasion stated that
there would be practical difficulties in :iving the shareholders power over
the actions of the Directors. but here nothing of the kind will be done.
Only the Directors will be appointed at the same hme as thev will be
called upon to appoint the local bodies.

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) resumed the Chair.]

In these circumstances, no extra cost will be incurred, no extra labour
will be involved and the whole thing will go on as if it is an ordinary
election. In my experience about company matters, I have never come
across any company where a similar thing is done. Of course it is not
possible to have that thing done, because the shareholders are the owners
of the company. But, here. although the shareholders have to pav and
to receive 1 fixed dividend. they have nothing to do with the manavement.
They are not even the owners of the Reserve Bank. That mnv be the
difference, but, at the same time, T do not see why thev should not be
allowed to have direct election as regards the Dircctors. With these words,
I support the amendment of Dr. Ziauddin.

Diwan Bahadur A. Ramaswami Mudaliar: Mr. President, I am anxious
that the position should be correctly appreciated by the House. 1 may
say at once that I have a great deal »f s\mputln with the underlvmg
idea of my friend, Dr. Ziauddin Ahmad, but it seems to me that it is a
somewhat over-statement of the case to suggest that this is merely an
indirect election and that the shareholders have really no voice in electing
the Directors to the Central Board. I wish to draw the atteatiop of myv
friend to this aspect of the case. What happens? The sharcholders elect
five members to the Locsal Board. Of these five, two are hound to be the
Directors of the (‘entral Board; therefore, the shareholders have really
elected two Directors to the Central Board; let there be no mistake about
it. I can well understand if there were a power given to the Local Board
to elect any two persons—not from among themselves—as Directors to
the Central Board : bhut that is not the case. The power is to choose two
of their own men as Directors of the Central Board. Therefore, parti-
cularlv where the Y.ocal Board is asked to elect two Directors to the Central
Board, it may be taken without any violence to the imagination that the
shareholders have elected two Directors—at any rate they have elected five
persons of whom two shall be Directors of the Centra] Board: T think it
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is a litule overstuting the case to suggest that the shareholders have had
no share in the election of the Directors and that the electora] college is
ridiculously small. As regards the argument that the electoral college i8
ridiculousty smuall, if the first statement, that 1 have just made, is correctly
apprecisied, Members will realise that it is of importance to narrow down
tue Local Board ; if the shareholders at an; rute are going to elect 20 mem-
bers to the Local Bourd und these 20 are called upon to elect two Direc-
tors, the chunces of somebody, of whom the shareholders are really not
keen, are very much more thun in the other case; and if my friend will
upply the theory of probabilities, he will find that at least it is 700 per
cent. more if the clectoral college is 20 than it will be if it i8 5 . . . . .

Dr. Ziauddin Ahmad: May I just point out one case to him : had there
been direct election, then these two honest persons of my story would have
been elected and not let down by the intrigue of one man.

Diwan Bahadur A. Ramaswami Mudaliar: Had fHere been a direction,
thesc two gentlemen would never have been elected at all. That is my
simple answer to the question, and it is because some of us feel that
there is some point in getting proper, able and honest men to this Central
Board, which is much more important than a membership of the Local
Board, that this idea of a double-distilled election has been thought of.
It seems to me that my friend, while, «8 [ say. I am in great sympathy
with the idea of direct election--and I thould not be understood by any-
thing that 1 have said to subscribe in uny degree to the principle of
indirect elcction,—I suggest that my friend has overstated the case in
stating that the shareholders have nothing at all, that they die immediately
after their issues are born, and that the Directors of the Central Board
have no organic relation at all with the shareholders. 1 suggest that they
do have a very important organic relation. What will happen in practice
is merely this: that the Local Board is elected: the President and Vice-
President have to be chosen for the Local Board. I do suggest that the
President and Vice-President of the Local Board will ez-officio be the
Directors of the Ceutral Board. There can be no question of election of
Directors to the Central Board: that could not really be called indirect
clection, and the shareholders, when they elect Directors to the Local
Board, ourht to be considered to have taken into consideration the proper
persons to occupy the places of President and Vice-President. In actusl
practice, I have no doubt that this is how it will work, as it has practically
in connection with the Imperial Bank. I, therefore, suggest that it will
be not a very correct statement to sav that the shareholders -have no voice
at all in the election of the Directors and that this plan may be accepted.

The Honourable Sir George Schuster: I do not know how my Honour-
able friends opposite have fared, but I think I am entitled to say that of
my eolleagues here, judging from the comments of the Honourable the
Law Member, T certainly was the only man who followed my Honourable
and very learned friend’s argument. My Honourable friend fold us of
various kinds 'of intoxieation, but I think his list is incomplete. There
in nnother kind which he did not mentisn and that is intoxication from
one’s own intellectnal ingenuitv. (Laughter) My Homourable friend verv
often comes hefore us in a highlv elevated frame of mind. His own
intellectual ingenuity so inspires and exhilarates him that he produces
rometimes some very frichtening pictures. T think that the whole of his
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case falls to the ground when I point out that this awful result which is
‘held out before us is based entirely on the assumption that out of five
elected Directors only two in all cases and for all time will be honest men.
1 suggest that that is a very untair assumption; and even if it were the
case, even it two are honest men and three are rogues, 1 believe—l am
not very skilled myself in the working principles of proportional repre-
sentation by means of the single transterable vote—but surely my Honour-
able friend will bear me out that if, on a Board of five a man receives two
first choices, he will be elected. Is that not so? (An Honourable Mem-
ber: “'Yes'.) I think that that is so. Now, according to clause 57(2)(a)
of this Bill, the holding and conduct of elections will be held on the prn-
ciple of proportional representation by means of the single transferable vote.
Therefore, these three wicked men who sit on the front bench—my
Honourable friend himself and his two next door neighbours—will succeed
in one of the two directorships and the twc upright and honest men sitting
behind him will also be successful in securing the election of one of them.
Therefore, 1 suggest that my Houourable friend's very pessimistic con-
clusion is not justified . . . . .

Dr. Zianddin Ahmad: May I just know in what part of the Bill the
principle of proportional representation .n the election of the members of
the Central Board by the Local Board is provided ?

The Honoirable Sir George Schuster: Yes, in clause 57(2)(a); that is
the principle which is to apply to all elections under this Bill. Now, my
Honourable friend, Mr. Sen, said that he had never known of any company
where this principle was followed. But, as was pointed out by the last
speaker, we are in fact in this proposal merely following the principle
vhich has been followed in practice with great success by the Imperial
Bank. The position there is that the Local Boards elect their own Presi-
dent and Vice-President. and the President and Vice-President automati-
callv sit on the Central Board. That was our model for the present
scheme: we do not lay claim to any great ingenuity for having devised

this . .. ...

Dr. Ziauddin Abmad: Mayv | interrupt and say that it is just this
cxample which we should not like to follow because it is such a bad
example. as amply illustrated by Mr. Pandya.

The Honourable 8ir George Schuster: Mv Honouruble friend is entitled
to.his opinion as I am entitled to mine; and, I submit, that for a company
which has to spread its activities over the whole of a vast sub-continent like
India, the method which has heen evolved in the case of the Imperial
Bank is a practical success, and that it would be very difficult to find a
practical method which is more likely to be successful than this has been.
That is how we arrived at this proposal. T do not go so far as to elaim
any certainty of success for it: T think he would be a very bold man who
could claim that for any feature of this Bill it was an absolute certaintv
that it was going to be a success. That must be a matter of experience;
but, in a verv difficult case where it is extremely difficult to devise practical
rheasures which have any chance of success, I submit that the scheme
which we have now holds the field and that no other preferable scheme has
been put forward. One must remember that there are two things to be



PHE RESERVE BANK OF INDIA BILL. 3021

kept in mind. These Local Boards may have, in the course of evolution,
some useful functions of their own to perform. That we are providing for
in & way which could not possibly be provided for by creating mere electoral
colleges; and, secondly, one has to provide for some practical means for
securing the attention of the shareholders scattered all over India to this
important duty of carrying out the elections of Directors. I submit that
this is a scheme which has great chances of success and the whole of my
Honourable friend’s case in attacking that claimn falls to the ground, because
his conclusions arc only reached after a series of six or seven steps of
sassumptions, each of which is a very questionable assumption. On these
grounds, 1 oppose the amendment.

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is:

“ That in sub-clause (I) (c) of clause 8 of the Bill, for the words ‘ eight Directors
to be eclected on behalf of the shareholders on the various registers, in the manner

provided in section 9 and in the following number, namely :—’the following be substi-
tated :

* eight Directors to be elected by shareholders ou the various registers in the
following numbers, namely :—'."’

The motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty): The next
amendment is No. 93 standing in the name of Mr. Jadhav. That has been
disposed of already.

Then the next amendment is the one staunding in the name of Raja
Bahadur Krishnamachariar, No. 84. .Does the Honourable Member want
to move it?

Raja Bahadur @. Krishnamachariar: Yes, Sir; I wish to move it.

8ir, this is the one amendment which does not interfere with what has
now become a classic in this discussion of this well balanced Bill. I do
not disturb the number ** eight *’, I do not disturb any of the numbers which
the Committee and this Bill have provided for the proper working of this
Bill. All that I say is, instead of leaving the nomination of Directors, ete.,

to chance in the case of agricultural interests, I desire that it should be
provided . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): The Chair
has got a doubt whether it is in order for this reason. When the whole
scheme is that the eight Directors ought to be elected by five different

registers, how is he going to make sure that two Directors would represent
agricultural interests ?

Raja Bahadur G. Krishnamachaiar: If the idea is provided for the

:epresent.ation of agricultural interests, then some method must be provided
or it.

Mr. President (The Honourable Sir Shanmukham Chetty): But he does
not propose the method. He does not seek to impose any obligation on a
particular register to elect a certain minimum of agricultural interests.

Rajs Bahadur G. Krishnamachalar: We expoct the highest only to be
two. Tt seemed to me unfair that one register only should bear the
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responsibility. That is the reason why I said that two out of these eight
shall be representatives of agricultural intcrests, and I would suggest one
out of Madras and another out of Bombay. Sir, if you will allow me to
make this small alteration, 1 shall be obliged. I did feel the difficulty
a few minutes ago, but 1 thought we might be able to get over it by the
subsidiary clause added to it,—one out of Mudras and one out of Bombuy.

An Honourable Member: Why not Rangoon?

Raja Bahadur G. Krishnamachariar: I do not like to include Rangoon
in-view of all the gadbad that 1s going on in London, and Burma may go
out, and the whole scheme will fail. )

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member must move it as it is and take his chance.

Raja Bahadur @G. Krishnamachariar: But surely, Sir, you might help

me.

Mr. President (The Honourable Sir Shaninukham Chetty): The Chair is
prepared to agree if the Honourable Member makes any small verbal
alteration; the Chair will not take any objection to that, but there s no
use of the Honourable Member saying vaguely what is in his mind. How
exactly would he likely to move the amendment, would he just tell the
Chair ? '

Raja Bahadur @G. Krishnamachairar:

“Provided, however. that at least two of the eight Directors mo elecud: one out qf
the Madras register and one out of the Bombay register, shall be representatives of agri-
cunitoral interests.”

Mr. President (The Honourable Sir Shanmukham Chetty): Very well,
the Chair will put one out of the Madras and one out of the Bombay

register.
Mr. 8. C. Mitra: Take one from Bengal.
Raja Bahadur G. Krishnamachariar: Will the Bengal gentlemen agree ?

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member must make up his mind.

Raja Bahadur @. Krishnamachariar: One out of Madras and one out
of Bengal. Sir, 1 am afraid of going near Bombay, because they are so
strong in their industrial interests that I will get my whole thing knocked
out if I approach Bombay, but Bengal is fairly agricultursl, and Madras is
wholly agricultural. Therefore. I beg to move:

““That to sub-clavse {7) (r) of clause 8 of the Bill, the following proviso be added :

' * Provided that at least two of the eight Direclors so elected, namely, the one Madras
Director and one of the two out of the Rengal Register, shall be representatives of
agricultural interests’.”’
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Bir, T do nut want to take up the time of the House by entéring into
8 long argument. It is admitted that agricultural interests should be
represented, and, as at present devised, the only arrangement is that it
will be provided in the Tnstrument of Instructions to the Governor General
that, in making nominations, he should have these things in view. I have
no doubt that these things will be kept in view, but I think it will be far
more satisfactory if the verdict comes out of the shareholders’ mouth and
they say that such and such gentlemen shall represent their interests. I
make a special point of it, because, I bhelieve, in clause 53, it is stated that
*“ within a period of three years the Central Board shall lay before the
Legislature. if necessary, a scheme for a full course of rural credit, and, in
order to devise that, it is absolutely necessary that men, who have had
Iocal experience and who come by election, should be on the Board in order
that they may give all their experience to the Board and thus make wp a
rural credit scheme. That, 8ir, is my argument.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved: T ‘
** That to sub-clause (7} (¢) of clause 8 of the Bill, the following proviso be added :

_* Provided that at least two of the eight Directors so elected, namely, the one Madras
Director and one of the two out of the Bengal Register, shall be represeniativés of
agricultural interests ’.” :

Mr. G. Morgan (Bengal : Furopean): Sir. T would just like to-say one
word on this absolutely impracticable amendment nf my Honourable
friend. First of all, there is no Bengal register

Raja Bahadur @. Krishnamachariar: 1 mear: Calcutta.

Mr. G. Morgan: Very well, it is the Calettn register. Would my
friend take the trouble to resd Schedule 11T and find out what the Eastern
area consists of ?  On that register I would ask him to move another amend-
ment stipulating which part is to represent the agricultiral interests and
which part to represent the other interests.  Sir, T am not going to make
a long speech on this subject, because the amendment is so impracticable
that all T can do is to oppose it absolutely.

The Honourable Sir George Schuster: Sir, I must also -oppose my
friend’s amendment. 1t would mean that we should be laying an obligation
on the shareholders on the Mudras register and on the Calcutta register,
that the Madras register should.alwayvs appoint & man to represent agri-
cultural interests and thmt the Caleutta shareholders should always appoint
one out of the two. T do not think we are entitled to put that obligation
on therm. and the result micht he to sccure considerable over-representation
of agricultural interests. T am sure. my friend. on further consideratior,
will agree to withdraw his amendment.

Raja Bahadur G@. Krishnamachariar: 95 per cent. of the agricultural
population and still over-representation?

_ Mr. President (The Tonourable Sir Shanmukham Chetir): The question
is: o
*“ That to sub-clause (1) (r) of clause 8 of the Rill, the following proviso he added :

‘ Provided that at least two of the eight Directors =0 clected, namely, the ene Madras
Director and one of the twa out ~[ the Caloutta Register. shall he representatives of

Ve

agricultural interests’.
The motion was negatived.
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Mr. President (The Honourable Sir Shanmukham Chetty): The next
amendment is the one in the name of Mr. Lalchand Navalrai. Does the
Honourable Member want to move it ?

Mr. Lalchand Navalrai: Yes, Sir; I want to move it; but on this I
should like to bring one matter to the notice of the Chair. This amendment
may depend on the fact whether 75 per cent. of the shares would be available
for Indians. That question has not yet been settled. It would come under
clause 4, and that has been kept in abeyance.

Mr. President (The Honourable Sir Shanmukham Chetty): This need
not necessarily depend upon that.

Mr. Lalchand Navalrai: The view of the Government would be clear if
that amendment is accepted.

Mr. President (The Honourable Sir Shanmukham Chetty): Does the
Honourable Member want to move his amendment No. 95?

Mr. Lalchand Navalrai: Yes, Sir.

I will not take long.
An Honourable Member: Five minutes ?

Mr. Lalchand Navalrai: Even less than five minutes.

Sir, T move:

dd"d'l'hat to part (d) of sub-clause (I) of clause 8 of the Bill, the following proviso he
added :

‘Provided that not less than three-fourths ~f the Directors shall be domiciled Indian
subjects of His Majesty '.*

Sir, on this point it is quite clear that what we want ir that Indian
interests should be protected and Tndians given a greater hand in this
Reserve Bank. T think, instead of giving my own arguments on this point,
I would refer to what has been said on this point in the note of dissent on
page 17 of the Joint Committee Report. Tt is said:

. "In case our proposal for a State Bank is not accepted by the Legislature, we
insist that the following modifications are indispensable :

Not less than three-fourths of the Directors or members of the Local Boards should
he native Tndian subjects of His Majesty."”

This minute of dissent has been signed by no less than nine members.

1 need not mention their names. They are on page 19. The reply to this

ils in the report of the Joint Committee itself and that we find on page 4.
t is said: '

“Ar regards the general purpose of this sub clause, the non-official members of the
Committee have made it clear that they would not copsider anything less than 75 per
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oent. of the voting Directors as affording s proper representation of Insdisns.” 'We have
received an assurance on behalf of the Government from the Government membe s of
the Committee that the Governor General in Council will exercise his powers so as to
ensure the proper representation of Indians on the first Board.”

Mr. Bhuput 8ing: This is in regard to the first nomination.

Mr. Lalchand Navalrai: But the principle is the same. What I would
emphasize is that the whole thing is left in the hands of the Government.
We all know how words and phrases in English are liable to several inter-
pretations and misinterpretations. Besides, ‘it is no assurance at all. I
do not think the Government are serious in denying us that right. Then,
why should it not be specifically mentioned in the Bill itself and not left
to be liable to any distortion later on. It should be cleariv stated in the
Bill itself that 75 per cent. of the Directors would be Indians. I do not
want to take any more time of the House at this fag end of the day. I
trust that the House will strongly support my amendwment.

The Honourable Sir Brojendra Mitter: On a point of information. What
does the Honourable Member mean by Indian subjects of His Majesty ?
Does he include or exclude subjects of the Indian States ?

Mr. Lalchand Navﬁr&i: I find there is an amendment, No. 114, by Raja
Bahadur Krishnamachariar which is more comprehensive, I was conscious
of that difference and if I were sure that he would move it this time . . .

The Honourable 8ir Brojendra Mitter: My question was whether he
intended to include or exclude Indian States.

Mr. Lalchand Navalrai: If the other amendment is not moved, I would
press this.

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member has explained it. Amendment moved:

d:?“ t> part (d) of sub-clause (/) of clause 8 of the Bill, the following proviso be

‘ Provided that not less than three-fourths of the Directors shall be domiciled Indians
subjects of His Majesty '."’

The Honourable 8ir George Schuster: As regards the general inten-
tion of this amendment, I have already given my arguments against it in
the speech which I made at the end of the general discuseion on this
Bill. Apart from that, I think that my Honourable friend's amendment
might be unworkable in practice for the same reasons that I pointed out
i connection with the last amendment. If in fact, the elections do not
produce this result, I do not know how my friend propcses that they
should be corrected. Apart from that. it ir open to the objection that
| have already’ pointed out on many occasions. We must regard it as
technically a discriminatory provision and the furthest that we have been
able to go %o meet the views of Homourable Memhers who attach import-
ance to this eart of provision bas already been made clear by me in the
discussion in the Joint Committee and in the ststement which 1 have

nlréeady made.
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Mr. President (The Honourable Sir 8hanmukham Chetty): The question
is: ! . :
“That to part (d) of sub-clause (I) of clause 8 of the Bill, the following proviso
be added :

‘Provided that not less than three-foarths of the Directors shall be.:domiciled
Indians subjects of His Majesty’."”
The motion was negatived.

Mr. V. K. A. Aravamudha Ayangar (Government of India: Nominated
Official): Sir, I rise to move:

“ That sub-clause (2) of clause 8 of the Bill be omitted.'"

Sir, the objections to the retention of this provision in this clause
liave been stated in the note appended by the Government members in
the -Joint Committee to that Committee’s report. If I may state the
objections, they-are these. In the first place, the phrase ‘‘tested banking
experience’’ is very vague and is likely to give rise to difficulties in inter-
pretation. Who is to conduct this test? -‘What would be @ satisfactory
test? What is the kind of banking experience in view? Is it experi:
ence as a Director of a ‘Bank or is it experience in any executive capacity
in the Bank? All these things are so vague that it is not proper to
imclude such a vague provision in a Statute. In the second place, as
pointed out by the Government members, if what we have in view is
experience of commercial banking, the qualifications and experience
required in the head of a central banking institution are not necessarily
acquired in commercial banking, and ¥f commercial. banking expaerienée is
the only kind of experience, the period of five years is too short. I will
go further and say that experience as a joint stock banker, whose outlook
has been eribbed, cabined and confined by the narrowness of profit-eamning
pursuits cannot always secure that breadth of vision and that apprecia-
tion of broader national interests that are essential in the head of a central
banking institution. To sumn up, the Government sre in entire agree-
ment with the Joint Committee that the Governor, who is chosen as the
head of the Bank, should be one who will command the confidence not
only of the general public, but also of commercial and banking circles
and the best way to achieve this result is not to narrow the field of
choice in the way that is proposed to be done by sub-clause (€), but to
ieave it a8 wide as possible. 8ir, I move.

‘ .
‘erd‘ President (The Honourable Sir Shanmukham Chetty): Amendment
moved: o ' ' o

* That sub-clause (2) of clause 8 of the Bill be omitted.”

Mr. B. Sitaramaraju: I rise to oppbse this amendment. It comes
with refreshing relief to find Honourable Members opposite moving for
*he omission of a clause under this Bill. There are many on this side
of the House who would like to omit a good many clauges of the Bif} and:
what is more, they have -got this in their favour.. They ‘vould advance
reasons much more convincing than those advanced by my Honourable:
friend, the Mover of this amendment, with all respect to him. Here
is a case where the members’ of thé Joint: Committee have laid ve
great. stress and they have -said that you cannot appoint sny person and
every person to this high officc. They said that the person who. holds
this high office should have some banking experience. The Honourable
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the Mover of the amendment asks, what is tested banking experience?
Is it practical experience in banking or is it Director’s experience? He
knows more than anyone else in this House what is meant to be under-
stood by banking experience. We know that the Honourable Members
who belong to the Indian Civil Service are said to be qualified to hold

many different positions in this country. It may be that they have mno
special experience or knowledge, but still they are appointed to high
offices in matters relating to industries and agriculture, education, and
so forth, on no other ground of knowledge and experience, but that they
have ptobably acquired a little bit of Latin and Greek in passing through
their examinations. 8ir, I should say that in reality if there is one service
where the least qualifications for utility have been prescribed, it is that
service; and there are the men appointed to all high offices; and with
that experience behind us, we are nervous and are anxious to secure that,
in the case of an important office like this, there should be given no loop-
hole to the Government to appoint persons to this job who are the least
qualified to hold this position. After all, even the dissenting minute
of Sir George Schuster and Mr. Taylor does not say that banking experi-
ence should not be a qualification. They suggest, if I remember their
note aright, they said if this were to be a qualification, that is not enough
and that is not the only qualification. Sir, it was very difficult for me
to find out what they exactly meant. Do they mean to say, or do they
mean not to say, that banking experience should or should not be a
qualification or even one of the qualifications? If they say that it is
not the only qualification and that there must be other qualifications
besides that. 1 for one might agree, but if they mean to deny that the
persons holding that high office need not necessarily have the experience
of the functions of a banker, I venture to submit that I cannot agree
with them. Assuming for the moment that banking experience i con-
sidered a necessary qualification for that purpose, inconsistently enough
they say that five years’ experience of banking is not sufficient. But is
not something better than nothing? This is intended to prevent the
Government making undesirable appointments, particularly when we feel
that the post is one which should cornmand the confidence of the people
of India, an appointment which should carry with it the prestige of the
great Central Bank that we are going to have. Therefore, is it unreason-
able to consider that the Governor of this Bank at least should know
something of his job? Without that, it is very difficult to conceive
how the Head of the Department is going to control the destinies of this
Bank.

Sir, the Honourable Members who have written the majority report
have carefully considered the point of view raised by the Finance Member
and the others who were speaking for the Government. They carefully
weighed their arguments and they think that it is absolutely essential in
the interest of India that this Bank should command the confidence of the
people and, to that end, the Governor should be a man of at least five
years' banking experience. 8ir, it is unnecessary for e to speak at any
great length at this time of the day, but this much I can say that we
on this side of the House attach great importance to the qualifications
which should be possessed by the person who holds this high office. It
was said that these words, which were added by the majority members
of the Joint Committee, are sc vague, but I understand, Sir, those are
the words which were exactly copied from some Central Bank constitu-
tion—1 believe it was the South African Central Bank. Do they mean
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o suggest that that Bank, when they made a provision like this, did not
know what they were providing for, that they did not know that those
words were real, definite and in substance intended to prevert & bad
choice? Do they mean to say that these words are not intended to give
the Government a reasonable latitude? I say that the experience of
South Africa affords us a valuabie guide, and, nothing being shown to
the contrary, I do think that the words, which were inserted in this
majority report, should stand, in view of the considerations we have
mentioned and in view also of the antecedents of the Government in the
matter of selections for high offices.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 12th December, 1933.
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